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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised by 
the Committee do present on their behalf this Hundred and Twenty Second 
Report of the Public Accounts Committee (Fourth Lok Sabha) on Audit 
Report (Civil) 1969 and Audit Reports on the Accounts of the Council 
of Scientific and Industrial Research 1965-66 and 1966-67. 

2. Audit Report (Civil) 1969 was laid on the Table af the House on 
18th April, 1969. Audit Reports on the Accounts of the Council of 
Scientific and Industrial Research for 1965-66 and 1966-67 were laid on 
the Table of the House on 10th August, 1967 and 24th Apnl, 1970. The 
Committee examincd paragraphs relating to the Council of Scientific and 
Industrial Research at their sittings held on 3rd, 4th and 6th November, 
1969. The Committee considered and finalised the Report at their sitting 
held on 29th April, 1970. Thc Minutes of these sittings form Part 11* of 
the Report. 

3. A staten1ent showing thc summary of the main conclusions/recom- 
mendations of the Committee is appended to this Report. For facility of 
reference these have been printed in thick type in the body of the Report. 

4. The Committee place on record their appreciation of the assistance 
rendered to them in the examination of these accounts bv the Comptroller 
and Auditor General of India. 

5. The Committee would also like to express their thanks to the officers 
of the Ministry of Education and Youth Services (Council d Scientific and 
Industrial Research) for the cooperation extended by them in giving infor- 
mation to the Committee during the course of their evidence. 

NEW DELHI; ATAL BIHARI VAJPAYEE, 
April 29, 1970 . . Chairman, - -- 
Vaisakha 9, 1892 (SZ) Public Accounts Committee. 

- 
*Not printed. (One copy laid on the Table of the Houw and 5 C^?ies placed 

in the Parliament Library). 



I 

EXPENDITURE ON PAY AND ALLOWANCES OF THE STAFF AND 
CONTI~OENCIES. 

The expenditure 'on pay and allowances of s t d  and contingencies of the 
Council's headquarters office and various laboratories has been increasing 
over the years. In the laboratories, the expenditure increased from 
Rs. 398.17 lakhs in 1963-64 to Rs. 741.46 lakhs in 1967-68. In the 
Council's headquarters office it rose from Rs. 28.71 lakhs in 1963-64 b 
Rs. 47.26 lakhs in 1967-68. 

1.2. In July 1967, an expert Committee appointed to consider the 4th 
Five Year Plan proposal of the CSIR made the following observations:- 

(a) There has been disproportionate increase in expenditure on 
account of salaries as compared to working expenses in most 
of the established national laboratories/institutes. This trend 
is not conducive to efficient functioning and would have to be 
corrected by carefully checking the growth of unrelated staff 
and diverting a higher proportion of the resources on actual 
research work. 

(b) There had been considerable growth in non-research activities 
of the C.S.I.R. consuming a sizeable proportion of available 
resources. As the main objective of the C.S.I.R. is promotion 
of application-oriented research, other activities should not 
be allowed to grow at the expense of this primary function. 

(c) There was considerable imbalance in the stafEng pattern in 
most of the laboratories, resulting in an unduly hi@ propor- 
tion of non-research staff. 

1.3. The Committee desired to be furnished with a statement showing 
thc dart, iilwut staff cniploycd and expenditure thereon on headquarters 
office and the national laboratories under scientific staff, administrative s t a ,  
class 1V staff etc. during the last five years. The CSIR have furnished 



the requisite information in respect of 30 laboratories. The data is 
summarised below:- 

Year Scientific Auxiliary Adminis- Class IV Total Percentage 
tretive of5  t o 6  -. --- 

- - - 
1.4. Data on the lines above is still awaited from the following institu- 

tions:- 

(i) Indian Institute of Experimental Medicines 
(ii) Central Mechanical Research Institute 
(iii) Regional Research Laboratory, Jorhat 
(iv) Central lndian Medicinal Plants Organisation. 

1.5. Detailed instructions were issued by the CSIR in Dttcenlbcr, 1967 
containing the following guidelines to correct gaduaily the imbalances 
wherever they exist between scientific. technical and administrative staff:- 

(i) The ratio of research staff: supporting technical staff: adminis- 
trative staff should be kept at 1 :2:  I (including the strength of 
Class IV staff) and the imbalances where they exist, between 
scientific, technical and administrative staff should be corrected 
gradually. 

(ii) In filling up posts falling vacant on account of resignstion, 
retirement, promotion and transfers, if Directors like to convert 
any such vacant post to some other type of post or keep it in 
abeyance or abolish it, they may kindly obtain the approval 
of the Executive Council. 

(iii) Research scale should not be given to anyone not actually 
engaged in research. 

(iv) Scientific and technical qualifications h i d  be laid down for 
all posts carrying scientific and technical designations and such 
posts should not be utilised for handling office work. 

(v) Advertisements should 1% such as to give the widest possible 
choice and should not be restrictive. 



(vi) Expenditure on salaries and allowances d adminie(htivcr 
personnel should not exceed certain percentas of W'  total 
expenditure on this account (computation will include personnet 
in the House-keeping and Accounts Sections, typists and 
stenographers, stores and purchase, rcception and telephone 
exchange and others and routine darical duties). Since the 
administrative expenditure on salaries in the case of your 
laboratory/Institute exceeds 20% of the salary budget, this 
may kindly be brought down gradually to 20% and Iess. 

1.6. The Governing Body of the Council observed in 1967 that the 
proportion of class IV staff in the National laboratories was abnormally 
high and that steps should be taken to train as many of these as possible 
in various trades, so that they may be useful members of research 
laboratories. Necessary instructions were issued to the National Laboratories 
in November, 1967 to encourage class 1V staff to improve their educational 
standards and technical skills by taking up study and straining in vocational 
schools and establishment after office hours and without detriment to 
their normal duties in laboratories/Institutes. When they acquire the 
necessary educational qualifications and training in technical skills they 
may be considered for employment in technical skilled jobs in laboratories/ 
institutes and considered for promotion to higher auxiliary technical posts 
in their rcjpcctive lincs, if and when opportunities occur, provided they 
satisfy the qualifications and experience laid down for the posts. ''l'le 
Comn~ittcc have been given the following information regarding the 
Number of Class IV cmployccs who have been trained in different trades 
as reported by ccrtain laboratories/institutes :- 

"Numberof C h r  IC' st& &rd in Trades. - . -- - --- - -- 

-. - 
No. No. No. 

1. Central Leather Kcsearch Institute, Madras . I 2 5 

2. Central Bleccmnics Engg. Rescarch Imtitutc, PPmi 2 3 I 

3. Indian National Scientific Docurncntation Centre, 
. . . . . . .  New Delhi 

4. Central Elccuu-Chemical Research Institute, 
Karaikudi . . . . . . .  , . 

5. Central G k s  & C e m i c  Research Institute, Csl- . . . . . . . .  mna 
6 .  National Metallurgical Laboratory, Jarnshedpur . . . 1 .. 
7. Central Food Technologicsl Rarach Insthute, 

Myno re . . . . . . .  . . 3 .. 
8. National Physical Labarprory, N w  Delhi . 

. (  
48 

1 
9. Central Salt & Marine Chemicals Research Institute 

B h a v n a g a r . ,  . . . . .  13 
1 



No. No. No. 
ro. Ctnrnl Mining Research Station, ilhanbad . 2 2 I 

11. Central Road Research Institute, New Delhi . . . . . 3 
12. Indian Institute of Petroleum, Dehra Dun . 3 I 8 

1.7. The Director General, CSIR, stated during evidence, "The 
recruitment of Class 1V staff has become very much restricted. I d o  not 
think it is desirable to  give them notice." 

1.8. The Committee of Enquiry made the following observations in 
regard to the staff position in CSIR: 

"The classification of the posts in the CSIR, as given in Byelaw 57, 
.is quoted below : 

'The officers and staff of the Society shall be groupeo ~r. A o w i n g  
categories : 

(i) those engaged in research work; 
(ii) those engaged in scientific work other than research work; 
(iii) auxiliary technical; 
(iv) administrative, ministerial and accounts; 
(v) subordinate staff (Class IV)'." 

"The Committee noticed that quite often persons have been given 
scientific designations in divisions concerned with purchase, stores, publicity. 
publications library, information, extension scrviccs, manpower, pilot plant 
work, etc., when, from an analysis of their work and record, it would 
appear that they are clearly performing adrninistrative/technical tasks." 

"The study of the 245 cases has impressed upon the Committee the 
need to reclassify all the posts under the CSIR, The Committee have 
noted that the technical posts in the C S R  carry some advantages which 
are not attached to the administrative posts; and the scientific posts enjoy 
certain advantages which are not available to the incuntbcnts of :he 
technical and administrative posts. The overall impression of the 
Committee is that the administrative posts hilvc been given scientific/ 
technical designations partly because the latter carry comparatively higher 
salaries and partly because creation of administrative posts, according to 
the prevailing practice in the CSTR, require the concurrence of the Financial 
Adviser which is not necessary lor scientific posts. Similarly, while the 
provision to confer certain special benefits (e.g, hi&r rate of increments. 



sborter time =ales, merit promotion and the higher age of retirement, etc.) 
w e  apparently intended for scientists engaged in research, the C!Dh 
by classifying the posts held by them as scientific, extended these bencnts 
to 'a large section of their employees who were not engaged in research 
work. If the Committee are right in their interpretation of the intention 
behind the provisions giving higher benefits to certain officers, they consider 
it essential that a distinction must be clearly drawn between the posts which 
can 'be described scientific, technical or administrative." 

"The Committee have observed several cases where posts were created 
without due scrutiny. On some occasions posts were created to provide 
higher pay to the existing incumbents. For instance, a post of Deputy 
Director was created in the National Register Unit at the Headquarters 
to give higher scale of pay to Shri . . . . . . . . . . . . . . . . "In the National 
Botanic Gardens, Lucknow a post of Senior Scientific Officer (Grade I) 
was filled up in 1966 for the development of Musabagh Garden although 
the land for the project has not been transferred to the National Botanic 
Gardens by the Government of Uttar Pradesh till to-day. In certain other 
cases posts were transferred from one Laboratory to the other or  from the 
Laboratories to the Headquarters which in the Committee's opinion 
amount to creation of posts." Instances of such transfers have bxn 
quoted in paragraphs 10.12 and 10.15 of the Report." 

"The Committee recommend that proposals for creating new posts should 
be more rigorously scrutinised by the Executive Council so as to avoid 
excessive expenditure on salaries and allowances. They also rccommend 
that the transfer of p s t s  should be stopped." 

"The Committee recommend that the CSIR should reclassify all the 
existing posts according to the criteria1 givcn above and ensure its 
implementation. For the purpose, the Governing Body of the CSIR should 
appoint a broad-based Committee which must include, besidcs the Director- 
Generill and a fcw Directors of the CSIR, high officials from other research 
organisations in  the country, such as, the Indian Council of Agricultural 
Research, the Indian Council of Medical Research. the Defence Research 
and Development Organisation, the Department of Atomic Energy etc." 

1.9. The Committee are perturbed over the increase in the establisb- 
ment expenditure of C.S.I.R. Over the period 1963-64 to 1967-68, tbe 
expenditure an th& account (inclodhg cootingent expenditure) increased 
from Rs. 3.98 crores to Rs. 7.41 crores. The increase was particularly 
marked s t  the headquarters oflice wbere the eupendihae jumped from 
Rs. 28.71 lnkhs to Ks, 47.26 lakhs during this period. llBese figures 
leave Wle room for douM that there has heen a proliferution of wn- 
research activities in the organisatton. An Eq& Committee wbkh nns 
set up to review tbe Fourth Plan programmes of the CS.1.R. drew pointed 



attention to this phenomenon when thy med that "tbe oslrridersbte 
growth in non-rcsearch activities 9f tk CSIR" is "cansllPnipg a dmWe 

proportion of the available resources." 

1.10. How greatly the ~9p-~w?i& a4# -bsr the research s M  
in the organisation would be clear from the figures h d s h e d  to the Com- 
mittee. 30 out of 34 establishments run by C.S.I,R. (in respect of which 
data has been provided to the Comdttee) had a total staff of 13,466 in 
1968-69. Of this, scientific stPff riccoanted for 3360, or about 25 
per cent of the total staff, the balance being accounted for by auxiliary, 
administrative and class IV staff. The last category of staff alone account- 
ed for about 30 per cent of the total number. 

1.11. In the absence of a definite distinction in the organisation 
betwecn scientific, technical and administrative posts, it is dear that the 
proportion of scientific staff actually employed is even less than that clis- 
closed by the foregoing analysis. The Committee of Enquiry have pointed 
out that in C.S.I.R. "quite often persons have been given scientific designa- 
tions in divisions concerned with purchase, stores, publicity, publications, 
library, information etc., when, from an analysis of their work and record, 
it would appear that they are clearly performing admini&rative/techn~csl 
tasks." That Committee observed that this had been done I~ecnsse 
scientific posts "carry comparatively higher salaries and. . . . . . k a u s e  
creation of administrative posts requires the concurrence of the Financial 
Adviser which is not necessary for scientific posts." It is obvious thnt if 
the posts arc bbclassified strictly on a functional basis". as suggested by that 
Committee, it would be found that the organisation carries a larger nvm- 
ber o# n o ~ e s e a r c h  staff than available figures suggest. 

1.12. The Committee are left with the impression that neither the 
C.S.I.R. nor the laborstories have made any sustained &orb to control 
the expenditure on establishment. The Committee of Enquiry drew atten- 
tion to "several cases where posts were created without due scrutiny" and 
also to the fact &at "on some occasions posts were created to provide 
higher pay to existing incumbents." This, coupled with the tendency to 
classify non-research staff as scientific staff thereby extending to them 
'certain special benefits apparently intended for scientists engaged in 
researchn has tended to pash up the establishment expendire of the 
organisation. 

1.l3. The C.S.I.R. is an Institution meant for c o n d u ~  qpptication- 
oriented research. It  is, therefore, essential for the organisation to enmue, 
as pointed out by tbe E x p t  Committee, OD Fwrts Plm, tbat %fhw actf- 
vities should not be allowed to grow at tbe expense of this primary fnnc- 



(1) There should be a reclasrstil.ntinn of tbe posts in the @@a= 
tkiu by "a b a d - b a e d  Committeen, a m q p k d  by the 
ConmWee of Enquiry, so that only persene Pctrally engaged 
on research constitute the scientific sCa& 

(ii) Strict fi&d discipline slumld bC o k d  in tbe creation of 
new posts and some goidelinea provided to the labonbblles M 
td the prdportldn of scientffic sfatI to the rest of the staff. 
The C.S.I.R. have formulated some norms in thia regard--1 
rrS681Qh worker f@r 3 mxpporting tedutical and addnislrative 
staff-ht it s h l d  be exambed whether this could be 
tighdcdcd sg further. 

(MI Tbe proportion of class IV st& Is quite obviously high. 
lFhrtber recruitment in this category &odd be stopped and 
the scope for absarbing this staft, by stlitable ~OU#ti~bal train- 
ing, camined. The Corn*% nete that a start in this regad 
hm been made. 

Urtnecessary expenditure 

Audit Paragraph 

1.14. In 1965 the third reviewing committee of the Council recom- 
mended that in order to secure effective coordination between industry 
and the national laboratories the four units at the Council's headquarters 
(viz.. Research, Survey and Planning unit, Central Design and Engineering 
unit. Scientific and Technical Manpower unit and Industnial Liaison and 
Extension OWce) should be strengthened. These units, however, wen: 
converted into independent directorates with their own executive councils 
and their staff was increased by 18 to 933 per cent. In November 1967, 
however, the Governing Body of thc Council felt that the creation of 
independent directorates was unnecessary and contrary to the intention 
of the reviewing committee. These directorates were, therefore, abolished 
from March 1968 and the units merged with the headquarters office. 

1.15. As compared to the expenditure during 1965-66 the additional 
expenditure during 1966-67 and 1967-68 was Rs. 5.06 lakhs and 
Rs. 2.60 lakhs respectively. A substantial portion of the additional expen- 
diture of Rs. 7.66 lakhs was thus due to incorrect implementation of the 
rwommcndations of the reviewing committee. 

[Parapr~ph 119 of Audit Report (Civil), 19691. 



1.16. The Committee desired to be furnished with information on the 
following points:- 

(i) why the proposal for conversion of the four units into 
independent direct~rates was not placed before the governing 
body of the Council as a separate item for its consideration 
as specially desired by the Finance Sub-committee. 

(ii) the reasons for which the units were converted into directorates. 
(iii) on what basis the staff of these directorates as increased by 18 

to 933 per cent within a short time. 
(iv) whether any reduction has been made in their strength and if so 

how the surplus staff h3s been disposed of. 
(v) the expenditure incurred on these four units during 1968-69. 

1.17. The C.S.I.R. have furnished the following replies seriatim :- 
"The reasons for not placing the proposal for conversion of the four 

units into independent Directorates as a separa . Item before the Governing 
Body of the C.S.I.R. is not known. However, the proposal formed part 
of the Fourth Five Year Proposal of the C.S.I.R., the Fourth Five Year 
Plan proposals of the Technical Units were first placed before the Board 
of Scientific and Industrial Research on 6-10-1965 and then as a part of 
the proceedings of the B.S.I.R., it went before the Governing Body of the 
C.S.I.R. on 7-10-1965. 

(ii) The Third Reviewing Committee in its Report mad: thc follow- 
ing recommendation in regard to functioning of the Technical 
Units:- 

"In view of the importance of these services. it is recommended :nat 
they should be strengthened and expanded with special reference 
to the following points : 

Coordination Units should be organised for contact and exchanke 
of information with ministries and research organisations 
in Agriculture, Health, Railways, Posts and Telegraphs, etc. 
The Defence Coordination Unit should add to its 
responsibilities the encouragement of civil utilisation of 
results arising out of defence research. The Central Design 
Engineering Unit should grow into a full-scale organisation 
for the design, engineering, erection and commissioning of 
pilot plants and industrial plants in order to assist the 
industry to bridge the gap between research and application. 
It should include technical and economic evaluation among 
its functions. Existing scientific and learned societies should 
be encouraged and financially supported to enable them to 
raise the standard of their publications. The servicing 
activities of the Indian National Scientific Documentation 



Centre should be extended and their costs should be 
reduced, Publidtiom activity of' this centre should k 
examined in the Ught of abstracts and documenfatim 
services available from agencies abroad." 

Consequent on the recommendation of the Third Reviewing CommPtee, 
proposals for the reorganisation of the Technical Units at the Headquarters 
of tba C.S.13. were placed before the Finance sub-committee of the 
C.S.I.R. at its meting held on 26-9-1964 involving their conversion into 
M-flsdged Directorates but the case was deferred. The proposals were 
again placed before the Finance Sub-Committee at its meeting held on 
4th May, 1965. 

An'extract from the proceedings of the Finance Sub-Committee hel& 
on 4th May, 1965 in which the D.G.S.I.R. had mentioned the reasons for 
further strengthening the units is reproduced below:- 

"D.G.S.I.R. pointed out that the Governing Body having already 
after careful consideration of all aspects, approved the need 
for central units to step up and coordinate work on (i) design 
and engineering; (ii) industrial liaison and extension; and 
(iii) survey and planning of scientific research and having 
already approved the setting up of these units their further 
strengthening was essential and important in the context of 
planning d scientific research, coordination and utilisation of 
the various processes evolved in the National Laboratories." 

The Finance Sub-Committee felt: 
'Yh~t the matter should be considered further in the Governing 

Body, after which the requirements of funds could be 
considered, if necessary." 

The Governing Body at its meeting held on 6th May, 1965 while 
agreeing to provide additional funds for the year 1965-66 for the approved' 
activities of these Units and their further development should be placed 
separately before the Governing Body at its next meeting. 

(iii) The four Directorates came into existence in February/Mmh, 
I066 at the C.S.I.R. Headquarters as part of an advance action of the- 
Fourth Five Year Plan. The Fourth Plan proposals of these Directorates 
included inter alia B statement indicating the exisang staff and the staff 
requirements for the next five ye=. 

After consideration of the Fourth Five Year Plan proposals of the 
Directorates by the B.S.I.R. and Governing Body of the C.S.I.R. a t  
meeting8 held on 6-10-1965 and 7-10-196s respectively, additional s t a  
were provided. 
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,(iv) The C.S.I.R. has not made any reduction in tha staff strength 
of fhe Units. However, one or two individuals have been 
assigned special jobs on a temporary basis Md certain indivi- 
duals have resigned on their own volitian. 

(v) The Governing Body of the CSIR at its meeting held on 15th 
November, 1967 approved the recommendations of the Fourth 
Ran  Committee as commented on by the Gaoup of Scientists 
that :- 
(i) the Directorates shauld be part of the Headquartex8 eatab- 

lishment of the D.G.S.I.R, and should be called 'Divi- 
sions' and their function is to assit the D.G.S.I.R. 

(ii) They should not have Executive Councils; 
(iii) They should not have p w e r s  like the Dirwtors of 

National Laboratories; and 

(iv) There should be a review of the work done of each of 
the Directorates; in the case of CD&EO the review could 
best be done by the Directors of the National Laborator- 
ies 

The four Technical Directorates thus became part of the D.G.S.I.R. 
.establishment as Divisions at the Headquarters w.e.f. 28-2-1968. Since 
then expenditure on the Technical Divisions is not being shown as sepa  
rate items but has been maintained alongwith the CSIR Headquarters 

+expenditure as a whole. 
1.18. From the proceedings of the 54th Meeting 3P the Governing 

Body, the Committee obwve  that when this question was discussed the 
following views were expressed:- 

"The Chairman of the Third Reviewing Committee said that the 
Third Reviewing Committee of which he was the Chairman 
had never contemplated that the Technical Units at the Head- 
quarters wouid function as Natimal Laborafories with their 
own Executive Councils. He was very much surprised to 
see this develo'pmcnt. What the Committee had recommend. 
ed was some strengthening of these Units as they then existed. 

The Depvty Prime Minister and some members asked the question, 
"Haw did this happen?'' 

A member of the Governing Body said that as far as he remembered. 
the pnposal was to set up a small Unit at the Headquarters to assist the 
Director-General in the matter of co-ordination between industry and tha 
National Laboratories. How the Units became Duectorates, he was un- 

.able to appreciate. 



' .  11 
Recollecting the formation of the Units when he was Vice-Pr4dent, 

CSIR, another member said d~at  there was a feeling that the w r k  of 
the CSIR was not k i n g  effectively publici@ and that t!icre was no much 
liaison between the laboratories and industry. It m s  to assist the Direc- 
tor-General in this task that the Service Units were established at the 
%SIR Headquarters. But therc was no question of making them func- 
tion like national laboratories with their own Executive Cbuncils. They 
should function a6 Director-Genefal's staff orginisation. Prof. felt 
that the work of industrial liaison was not satisfactory and this shsuld 
be looked into. Some useful work had been done by thc Research, Survey 
and Planning Unit. 

Yct another member said t h ~ t  when he was Industries Minister, there 
were several discussions 'between him and the CSIR in regard to collabo- 
ratim and industrial licensing. He was informed at that time that the 
CSIR I-Icsdquartcrs will hnvc a Unit to coordinate t k  a-tivities of the 
CSlH Inbxntoric:: with the Ministry of Tndustry; but he was not aware 
of the establishmmt of independent Dircctontcs witl.1 thcir two Execu- 
tive Coun5ls like thaw of t!lc natiorlal labnratorics. He said that some 
twful work was being don: :ind he felt that whatcvcr may be the set-up, 
clivisions or soacthinc c!sc. there sh:wld h: no room for any apprehension 
( h 7 t  t h s c  \\.ill suffcr'fro~n ntimini~tr:irivc rcd-tap and p r ~ o c o l  considera- 
ticlac w:ll comc iq thc wny of scicntistc. 

Prof.. . . . . . . . . . . . . . . . . . .  .said that hc was a member of the Third 
Rev:ewing Cornrnittee und in a way, hr: was responsible for the establish- 
nlcnt of some of these Units in the CSIR. because there was lack of co- 
ordination between industry and the CSlR lab.xatories and it was also 
fclt that there was need for collecting appropriate statistical data to help 
the Director-General in his work. This wss the backgrwnd oi  the crcatim 
of these Units. He said thc Reviewing Committee had rccornmendeil 
that these Units should be strengthened for example, the Reseazrh, Sur- 
vey & Planning Unit had a staff' ~f a b u t  three persons, and now the 
number was about 30. Strengthening would not mean that they should 

. . . . . . . . . . . .  become independent Directorates. Prof.. .added that when 
the question of functions would bc to assist the Director-General in regard 
ta CSIR activities. It was not intended that it3 activities would cwer  all 
scientific research in the country as a whole. This ought to be the res- 

. . . . . . . . . . .  ponsibility of the Planning Commission. Prof.. added that 
there were discussions in the Planning Comnussion on matters with the 
CSlR regarding the need of data on the staff structure of the CSIR labora- 
tories, such as a s ,  academic qualifications, how many of the research 
workers had industrial experience ctc. The former Director-General, was 

. . . . . . . . . .  present in some of these disc:issians. Prof.. . r e p t t e d  that in 
spite of repeated attempts, the Planning Comrn'sslon could not meet this 
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inf~mat ion.  Prof.. . . , . . . , . , . . felt that these Units should function a c  
staff Units or s M  Divisions to assist the Director-General and not as-. 
separate Directorates. 

The members were unanimously of the view that there was no ques- 
tion of these Directorates having Directors with the pay scales of Directors. 
of National Laboratories. It was pointed out that the persons in charge 
of these organisations were serving in the grades of Deputy Directors 
(Rs. 1600-1900) of national laboratories. There was no necessity 
for upgrading the posts as the duties and responsibilities cannot be com- 
pared to those of Directors of national laboratories." 

1.19. The Committee are surprised that the recommendations of the 
Third Reviewing Committee of the C.S.1.R for establishing four units a t  
the CSIR's headquarters to strengthen industrial liaison should have been 
construed to mean that these units should be on the pattrcn of national 
lilboratories with their own Executive Councils. The Finance Sub-Com- 
n~ittee of CSIR bad specifically deriired in 1965 that this proposal should 
be placed as a srparate item before the Covenlhg Body of the CSIR. 
This wm not done and the proposal nas merged with Fourth Plan pro- 
posals with the result that it never came up specifically for consid81ption 
by the Gownling Body. The result was that there was an expansion in 
staff stren$h at headquarters ranging from 18 per cent to 933 per cent. 
The Committee note that it has since been decided that the Directorates 
should noB form part of thc headquarter estnblishntent and function as 
dhisiocs wi:hsut Executive Councils or the powers enjoyed by the Direc- 
tors of Yational Laboratories. 

1.20. The Committee have carlicr in this Report referred to lhc proli- 
feration of staff ia the CSIR This case illustrates what proportions this 
pficnornenon has assumed. The Committee would like the CSlR to make 
aa iinmediatc assessment of the e m n t  of surplus and transfer their 
services to other needy organisations. 



RESEAKCH PROGRAMMES OF CSIR 
2-1. With a view to bringing research and industry closer whether, 

the CSIR organised a get-together of Research and Industry in December, 
1965. In  that get-together a list of high priority national research pro- 
jects for various laboratories was drawn up. 

2.2. In that get-together it was also dccided that there should be a 
standing machinery in the shape of Technical Researoh Comrnittec for 
giving tcchnologicnl support to various industries. These Research Com- 
mittees wcrc to rcview standards proccsscs and technology, suggest sleps for 
progrcssivc dcvelopmcnt of machincry and equipment, review demand and 
production facilities and iclcntify imnlcdiatc tasks for research and drvclop- 
mcnt. 

2.3. Thc proposed Technical Rocarch Committccs were also to 
dcninrwtc arcas where forcign collaboration is n,) longcr ncccssary and 
to suggest gradual elimination of scrviws likc projcct engineering, e q u i p  
m:nt design and fcnsibility studies from forcign technical collaboratim 
:yrccmcnts. 

2.4. The 'gct-together' had also recsmrncnd~d that there should be 
such gct-togctllcrs oil an annual bitsis. 

2.5. Thc 'gct-~ugcthor' betwc.cn Rcsc:irch ::I..] InJi~stry had also mlde 
;! scrics of rc~~xnnrcndations in regard to rs:ar;li ;:rojccts to be undcr- 
tnhcn in the lahmtorics to moet dcfcnce nccds in thc field )f  nlbbcr and 
pl;li!ics, dye?. food5tfls. ;rcron:~uiical cnginccring. aircraft structarcs, matc- 
r i . 1 l k .  propulsion systcrns and aviation fuel. 

3.6. The Cn: l~mit te~ dcsircd to know thc n:~mhcr of high priority 
pr%j:ct3 drawn up in tho get-topcthcr, nurnhcr ot 'projects suh~cqucntly 
st;:rtc~l and taken up in thc Iabratorics and thc nun1br.r still under cxn- 
minat ion.  In 3 written reply, the C'SIR have ~;t:;tcJ: "Out of 168 projects 
rcconirncrrded by the Gtt-Togcther about 40 wcrc already in progress at 
the various 1;ihoratorics for which no extra financial provisions wcrc re- 
clilircd. Out $ the remaining 128 projects, i l ho~ t  1 1  were not rccommend- 
cd hy the D.G.T.D. and thc conccrned uscr Ikpartmcnts. Thc remaining 
117 w r c  rcfcrrcd to thc Laboratorics/lnstiti~tcs conccrned for giving high 
priority and thc Labaratorics wcre also advised to place the proposals 
hcforc thcir Exceutivc Councils whcrcvcr additional finances wcre rcquir- 
cd." 

3.7. As regards the sc t t iq  up ~f n Technical Commlttec recommended 
by the Gct-Tocphcr, thc Director General stated during evidence: "I 
rcmctnbcr that these Con~mittecs wcrc to be cstahlished in consultation 



with the Department of Technical Development. At the last joint Corn- 
fnittec meeting of Industry, there was good deal of discussion regarding 
the setting up of these Committees and it was pointed out that since 
there were Development Councils also for various Industries, these Com- 
mittees should be part of Development Councils. It has been decided that 
this Committee should be set up by the Department of Technical Develop- 
ment in consultation with C S I R .  

2.8. In  a written reply, the CSIR have stated as fallows:- 
"Action for setting up a standing machinery in the shape of Tech- 

nical Research Committees was initiated with the Ministry of 
Industrial Development, Interl~al Trade and Conlpany Affairs 
and the Developmcnt Councils. Thcy were also requested 
to place the m3tter beforc the meeting of the Developnlent 
Councils for necessary irnplernentati~n and where there are 
no such Development Councils, ttic CSlR was to initiate 
action. It has been expressed by the Development Councils 
that the objectives of thesc Tcchnica] Research Committees 
are ,plready ~overcd by the  cxisting Devclopmcnt Councils 
and thc various Pancls. Besicicy many . ~ f  thc N:ttional Labo- 
ratories/Institutes ka1.e tbemselvcs formed separatc Panels for 
clearly dcfined arcas in co1lab:rration with the industries and 
other organisations c.mccrned and these are mecting quite 
frequently." 

2.9. Referring to the recommendation of the Get-together that there 
should be such get-togethers on annual basis, the Cornniittee desircd to 
know whether the CSIR had subsequently organised similar conventims. 
In a written reply, the CSlR have stated: "The Council of Scientific and 
Industrial Research has not organised any all embracing get-together subse- 
quently similar to that held in 1965. While it served some useful pur- 
pose, the Conference was too big to get down t3 specific problems of 
individual industries. As a follow up, the Director-General, Scientific and 
Industrial Research, has been holding a series of meetings with various 
industries to encourage user participation in the research activities of the 
National Laboratories/Institutes. Mcetings with the following industries 
have already been held:- 

Chemical Industry; 
Electronics Industry; . . Instruments Industry; 
Man-made Fibre Industry; 
Non-ferrous Mental Industry. 

Similar meetings with refrigeration industry, pkinting industry, etc. an 
proposed to be held in the near future. In addition to these meetings, 
Get-together on specific items/areas are also Oonvened by the National 
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Lmboratries/Institutes from time to time. As an illustration the following 
are quoted:- 

(1) Get-togethers held at Nationul Physical Laboratory, New Dclhi. 
' 

The National Physical Laboratory has held three get-togethers bet- 
ween research workers in the labsratory and those from indus- 
try. 

The first get-together was held on 'Thermometry' 5n February, 
1067 and this was followed by another one on 'Weights and 
Balances' held in December, 1968. The third get-together 
on Lumps, Lighting, Fittings and Colour Glasses was held on 
9th and 10th December, 1969. 

(2)  Get-together held ut Central Alechanical Engineering Research 
Institute, Durgapur. 

The Central Mechanical Engineering Research Institute, Durgapur 
held a get-together on "Research & Development for Self- 
Reliance in Engineering Industries on 8th March, 1970." 

2.10. A committee set up to review the working of the pilot plants in 
CSIR (the Kane Committee) made the following observations about the 
working of the Iaboratxies: 

"It is understood that when the CSIR decided to locate some of 
the National Laboratories near large industrial centres, it was 
thcir cxpcctation that a close liaison wmld develop between 

' such industries and the Laboratries and that a conidcr;lble 
amount of research would be sponsored by the industry in 
the adjacent laboratories. It is also understo2d that in order 
to establish such close liaison, the representative of such in- 
dustries were often included as members on the Executive 
Councils, Scientific Sub-Committees and Advisory Panels of 
the Laboratxies, as also as their Chairman. In actual prac- 
tice, howcver, this expectation has not been realised. For 
cxample, at Jamshcdpur, although the NML is located in 
close proximity to the Steel Works of TISCO, apparently not 
only have no Pilot Plants been sponsored by TISCO at the 
NML, but they have established a large research centre of 
their own. Similarly, although the CFRI is in close proximity 
to the Sindri Fertilizer Factory and the Planning & Develop 
ment Department of the latter is concerned with the use of 
coal, including the design of plant fsr the production of 
synthetic gas for ammonia, there seems to have been little 
liaison between the two units,for R&P work. AS a result, 
no use has been made of the Koppcrs and Lurgi coal gasifica- 
tion plants at the C.F.R.I. by Sindri in spite of the commit- 
ment of the FCI to design and construct fertilizer plants based 
on coal. 



It i a  noteworthy that many public sector undertakings for exampie 
FCI (Sindri), FACT and HAL, have set up extensive RLD 
facilities under their own auspices. The Synthetic Drugs Plant 
at Hyderabad was also to overcome its initial production 
problems only because it had extensive Pilot Plant facilities, 
available within the organisation." 

The Committee observed that there was c m s i d e r a ~ k  reluctan2e 
even by Government Departments to sponsor research at the 
National Laboratories. I 

"Pursuant to a decisim taken at the 54th meeting of the Govern- 
ing Body of C.S.I.R. held on 25-11-1967, 'a Committee 
under the Chairmanship of Shri Arvind N. Msfatlal, thcn 
member of the Governing body was constituted by the Vice- 
President of CSIR to consider measures for bringing industry 
and scknce close to cach nthcr.' The Committee enqu.:red 
whether 151s Colnmitter had finalised its report. In a notc, 
the CSIR have stated that 'this committee has not yet finaliscd 
its report'." 

2.11. The Committe~ are of the view that the CSIR, which was sei 
up with a chain of laboratories to serve as the premier centre for applied 
industrial research in the -dry, has failed to establish adequate rapport 
with industry. The ehpenditure on this organisation since the beginning 
of the Plsns has amounted to RF. 146.76 crores* bgt the returns on this 
investment have been meagre. 

2.12. How isolated the organisation is from the country's industrial 
milieu and how feeble its impact on industrial production would be 
evident from the findings in a later section of this Report. The Kane 
Conimittee expressed the view that facilities created in the national lab+ 
ratories located ncnr industrial centres have remained rlnused by industries, 
despite representation of industrial interests on the Executive C ~ u n d l s  
the laboratories, scientific sub-committees, Advisory Panels ctc. As an 
Uastration of t h i ~  situation, they cited the National hletallurgical Lahora- 
tow at Jarnshedpor, where not a shgle pilot project was sponsored hv the 
steel industry in that area. On the other hanc! t h ~  inguttry nrclwrcd fa 
develop its own research centres on a large scale. 

2.13. It is not only the commercial sector which has remained aloof 
from the laboratories. The Kane Committee pointed out that "therc ws 
considerable reluctance even by Government Departments to sponsor 
research at the national laboratories". The Central Fuel Research 
Institute was set up in elose proximity to the Sindri Fertilisen which. 
however, preferred In establish its own planning and development depart- 
ment. The Kane Committee found "little liaison" between these fwa 
researcb units in their work. 
-- - -  . - -_-- ___- - _-_- --- 

*Vd: p. 53 . S , ~ > A e n : ~ a r v  'g:n;la for the 60th meeting of R. S I. R. (May, 1969). 



2.14. The C~b.mlttee are e r n e  thrd tbis oltoPtkn is not wtirely 
4f CSIR'e making, But it wouid rppera that t b t . 0 ~ 1 1  ha# aot 

Spffidently 6b thc lreeds d m, h tarfy M 1965, 
it o r p h d  a 'get-top&eP with Wwtry, as a d t  of wbich 168 
,priority rcsearch projects were fonnohted 40 ot these pro- were 
%beady in prolpess" at that time d miotber 11 were dropped. The 
remaining 117 are stated to have been referred to the laboratories "for 
giving high priority" : apparently tbey are yet to get under way. 

2.15. Folloshg a suggestion made at the meeting of tbe Governing 
Body of the C.S.I.R. in November, 1967, a Committee was set up "to 
ctmtircler measures for bringing indusby and science dose to eacb other". 
This Committee is yet to finalise its repoft. 

2.16. The Committee feel that the existing situation is most unsatis- 
factory, as it has led to the laboratories functioning in a vaccum. Urgent 
remedial mcasures are called for and the Board of Scientific and Indus- 
trial Research and the Governing Body of the C.S.1.R should promptly 
move in the niatter. The Committee have later in the Report made 
certain suggestions in this regard. 

2.17. Indicating in concretc terms the lines for rearientation of CSIR's 
rcseorch programme so as to bring them more closely in tune with the 
country's devclopmcntal requirements, the Third Reviewing Committee 
had referred to prohlcms of import substitution and export promotion a s  
arcas in which CSIR's r e s e m h  activities should be concentrated. i n  the 
'~rt-together' that was orpaniscd in Decembcr, 1965. one of the recommen- 
ilalions madc was that "those items that drain more than Rs. 1 crore per 
ye;lr foreign cxchange should be brought under the specific charge of 
ncminated project lcadcrs who would be responsible fo r  establishing within 
six months ways and means to  plug the drain by survey of available techni- 
I , ' : ! :$ and location of available capacities." The Committee desires to  be 
furcished with a statement indicating the major import saving projects on 
h;,nJ and those projects which had tangible results during the last five 
\.cars. The CSIR have furnished a list of 185 projects in hand and 166 
iliiport saving projccts which have been completed end produced "tangible 
results". 

2.18. During evidence, the Secretary, Industrial Development stated. 
"It is not correct to  say that wc d o  not have import substitution. We hdve 
a very high d e g e c  of impon suMitution now. The absolute figure of 
foieipn exchange requirement goes u p  because of the general development 
of the country and thc total production is much higher. Therefore, even 
percentige-wise if you take many industries where impart substitution has 

'becn dr \ e  to  a great extent, a negligible amount of foreign exchange is 



required by many industries. Taking measures to step up import substitu- 
tion is one of the tasks which is constantly engaging the whole organisation 
of the Director General of Technical Development and in which we have 
the support of CSIR also." 

1.19. The Committee drew attention to an article in Yojana of April, 
1969 where it had bcen estimated that in 1967-68, 707; of finished fertj- 
lisers, 60% of crude oil, 70% of alloy and special steel, 10 per cent. of 
mild steel, 30% of alun~inium, 75% of copper, 75 per cent. of newsprint 
elc. Were met by imports. The Secretary. Industrial Development stated: 
"The import substitution. . . in that context is not manufacturing capacity, 
but it is the production of processes, production of raw materials for which 
we are at present dependent on outside. That certainly is the function of 
Ihc CSIR and DGTD to promote all measures so as to substitute materials 
which are at prescnt being imported, whether indigenous materials cannot 
be used in their place and to create capacity for the production of those 
materials. The largcr qucstion is: suppose we need 2 million tonnes of a 
panicular product and we have a capacity of one million tonne. Then we 
should set up manufacturing capacity for another one million. That is a 
part of the Fourth Plan and it is looked after by Pl~nning process dcpend- 
ing on the targets of resources." 

2.20. The Committee desired to know the nature of co-ordination bet- 
ween the CSIR and the Directorate Gcncral. Technical Developmcnt. The 
Director General, Technical Development stated: "I would like to mention 
that the officers of the DGTD are on the Governing Councils of various 
research laboratories. I am also on the Governing Council of the CSIR. 
Thus we take part in bringing the industry and CSIR laboratories together. 
You recently heard about the silicon carbide. In that particular case it 
was the DGTD who was trying their best to persuade the industry to take 
that particular process and develop it rather than asking for the imported 
technical know-how. In the same way in various other items 
also DGTD officers are assisting the C S R  to definitely bring the industry 
and the CSIR together. Also I would like to mention that we also do 
think about ourselves as to what are the problems of the industry and we 
e n d  those problems to CSIR. A number of problems are sent to CSIR 
and they take up those problems which are considered to be more practical 
problems. I svould like also to mention that in rccent years we are repre- 
sented in the committee which decides whether projects proposed by 
Laboratory arc practicable and we participate in those discussions to decide 
about what research should be undertaken by the CSIR laboratories. In 
that way weact in close contact with the CSIR and try to bring the indus- 
try and the CSIR together". 

2.21. The Committee drew attention to the observations of a C~mmit-  
tee appointed in November, 1966 to scrutinise the Fourth Plan 
proposals. That Committee took note of the general feeling that exist& 



'Yn the country that some of the research laboratories had undertaken pro- 
grammes over a wide range of subjects and that there was great scope of 
regulating the research programmes in the light of national priorities." That 
Committee suggested that programmes of research undertaken in each 
laboratory or group of laboratories should be reviewed by a Committee of 
Experts to suggest modifications and priorities for new projects. The Com- 
mittee asked whether any Expert Committee had been constituted to 
review the work of the laboratories. The Director General, CSIR, stated: 
"No special Review Committee has been appointed. . . . . . We have circu- 
lated the findings of this Committee to all laboratories and the executive 
cou~lcils and in the formulation of the programme the Scientific Sub-corn- 
niittee that is reqxmsible for the detailed preparation of the programme is 
very much awarc of that. We are insisting on doing fewer things but well. 
We are trying to see that our effort is not diffused." 

-3.22. The Administrative Reforms Commission in its report on the 
'Mwhinery of Government' took note of the "criticism rep-atcdly levelled 
of the gap which cxists between industrial research and its application by 
industry" and came to the conclusion that "the major factor responsible for 
this gl:p is thc inappropriate location of CSIR." The Commission went 
on to ohccrve "Since thc major responsibility of C.S.I.R. is to cater to the 
needs of industry and itr programmes are to be oriented to industrial 
rcquilements, there is not much merit in the argument that it should be 
located in the Ministry of Education. . . . I t  is, therefore, necessary to shift 
thc CSIR from the Ministry of Education and place it in such a position 
as will ensure a continuous dialogue between CSIR laboratories and their 
user industries and thus facilitate an effective link between industrial 
research and its practical application." The Committee asked about the 
acthn takcn by Govcrnmcnt on the recommendation of the Administrative 
Ref rrms Comn~ission. In n written reply the CSIR have stated that "the 
rec.unmendations contained in thc Report of the Administrative Reforms 
Co omission arc receiving the attention of Government." 

2.23. Thc Committee pointed out that from the proceedings of the 
541 I meeting of the Board of CSIR held in November, 1967, one observes 
thal there is a feeling that CSIR's efforts are being "diluted by spending 
t in~e and resources i n  developing processes which were already known." 
The view was also expressed in the 55th mceting of the Governing Body 
held in May. 1969 that "much of the work done at National laboratories 
related to redoing of known processes." Attention was also drawn to the 
fact that "there were very fcw projects in the National laboratories which 
could be considered new. Most of them were either rediscovering or  re- 
inventing known processes or products." The Committee desired to know 
what steps were taken by the CSIR to ensure that their research pro- 
grilmmes centred round new techniques and new developments and wm 
not connected with procoss already known or  developed. The DiDirectot 



General, CSIR stated "The mechanism by which this is ensured is tbmugh 
o u r  Scientific Subcommittees, executive councils. They have also several 
.panels in regard to  the industries. Ultimately they are considered by the 
Executive Council whose reports are c~rculated to every member of Gov- 
eruruent. I have a feeling that in the last few years or so there is greater 
awrreness to reduce the redoing also. I would mention one thing, S o m a  
times knowledge may be in the p~ssession of certain manufacturing firm. 
It may not b: acailable to we people. In such a case it will be a case of 
redoing. If the information is not disclosed. And we cannot sit idle and 
go on waiting till soniehody discloses that knowledgc. Some exceptions 
hw,e to be made. I certainly agree that in such cases there is some te- 

<doing." Asked i t  ths proper control was exercised to check this, the wit- 
ness stated: "We have heen taLing stock of things and striving to set 
things right." In a wrlttcn repi). Lhc CSlR havc stated as follows: 

"The question of inter-laboraiory col1:~hnration has been one of the 
subjects considertd at the Conferences of the Directors of National Labora- 
tories from time to timc. In particular. thii subject was discussed in depth 
at the Directors Co~~iercr~cc held at National Acrnnautical Laboratory. 
Bangalore on 4-5 July, 1966 and Central Fuel Research Institutc, Jealpra 
on 8th and 9th November, 1967. Guidelines formulated at thcsc Con- 
ferences have been circulated to all the National Laboratories/lnstitutes 
Iicsearch Associations. 

In  the recent past the Vice-Presidcnt, CSiR (Minister of Education and 
Yrwh Scrvices) held a series of meetings with Groups of Directors of 
National Laboratories/Institutcs and Industrial R m w c h  .4ssociations 
wo~kinp on allicd subjects. The whole idea hehind the group meetings 
wa to have personal and intimate discussions with the Director;. nntf bring 
together National Laboratories/Institutes which are doing research c:n n!lied 
s~~hjccts. It is proposed to hold such group mcctings frcqucnily Cn that 
riirectors of allied laboratories may have the opportunity to co~;idcr c:tch 
orllcr's work and programme with a view to avoiding duplication of work. 
C~,llaboration between the various National Laborntorier/lnstit~:tcp is a 
co!ltinuing process and necessary steps in this direction arc undcr constant 
rcicw. 

The Agcnda and Proceedings of the 55th meeting of the Governing 
Body held on May, 1969, which included the supplementary Agenda for 
the 60th meeting of the BSIR as well, wcre duly forwarded to all tlic 
National Laboratories of the CSIR sn 16th September, 1969 for their 
information and guidance. 

I t  appears that there had been no duplication of work due to lack of 
knowledge sin@ most of the Dkectors were generally aware of what was 
hqippcning in other laboratories. But in some areas, especially in basic 
research, duplication is unavoidable and even desirable. 
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22 : 
Member (Science), Planning Comdssion 

.d~ptu?mental meetings for avoiding duplication of work. So far meetings 
in the fields of- 

(i) Air-borne geophysical surveys; 
( Y )  Silicon; 'and 

have been held. It is proposcd to hold a similar meeting in the field of 
'Seismology to define the sphere of work of India Meteorological Depart- 
ment, Regional Research Laboratory (Jorhat) etc." 

2.21. Froni the papers supplied to the Committee, it is seen that at a 
meeting held in January, 1969, by the Planning Commission, the view was 
taken that there are scvcrnl areas of overlap between CSIR laboratories as 
sllowo under: 

I.  Industrial Microbicil~p IIEhl, NCL. CITRL.  RRL (Jznr ru)  

2. Pmtcin Food . . . . CrsTRI, NBG, HRI, (Jorhat!, 111' 

3. Med~c~rlal Arornatlc Plants ru'IiG, CIMPO. RKL (Jorhat), KRL (Jar: rr,u) 

4. Fuel , . . . . CFRI, RRL (Hyderabad), RRL (Jothat) 

CI TRI .  RRL (Jorhat), RKL (Jamu.~), 
K R L  (Bhubaneswar) 

C, Clremlcal. Pctro-Chcm~cal and NCL, CECRI, RRL (Hyderabad), R R L  
Pctrdeum (Jorhar) and Ill' 

7 .  h41~erials!Polym:r and Plastice)'. NCL, RRL (Hyderabadi and IIP 

2.25. T h  Commitm defiled t o know the steps tnltcn to cnsure 
propur coord~nation of research act~vities and to clirninatc duplication 
of rcwarch effort. The Director Gcncral. CSIR stated during cvidcnce: 
"ln rcgard to avoiding duplication one step that we have taken is this. 
Programme\ from various laboratoricq are circulated to 0 t h  laboratories 
so that thcy know what particular programme is followed by a particular 
laboratory. Of eoursc a few things came to our notice and in those cases 
wc havc appointed mal l  committees-take for instsnce silicones and so 
on. In r cp rd  to thesc we are avoiding duplications in the laboratories of 
the CSIR. In the casc of silicon, for instance, research is done in Atomic 
E n c r ~ v  Dcpxtmont: fiere is National Physical Labmtory and solid State 
Physics Laboratory under the Ministry of Defence. I 'he~e are other 
laboratories also who are doing some work. For this purpose wo h w e  
appointed a Committ:e under the Chairman of Membcr (Science) Planning 
Commission. All the directors attended the meeting and they explained 

-what particular work war W done by such and such a laboratory. 



And they have such and such process and material. An understanding, 
has been arrived at that this particular aspect of work will be done by 
particular laboratory 'A'. Similarly there was also a Committee which 
looks into ferrites and electronics components in the NPL. They all came 
to an understanding for avoiding duplication. Here it is a question of 
Several fundamental scientific principles being investigated involved and so 
I do not mind if therc is some duplication. Let several people do it and 
get solutions. But when it comes to large equipment and personnel for 
certain project then duplication should be avoided." 

2.26. In a written reply, the CSIR have stated as follows: 
"Cooperation and co-ordination between the Council of Scientific and 

Industrial Research and Defence Research end Development Council are 
maintained in the following manner: 

( i )  DG, CSIR is a mcmber of thc Defencc Rescarch and Develop- 
ment Council and similarly the Scientific Adviser to the Minis- 
tI'j of Dcfcnce is a Member of the Governing Body of the 
CSIR and the Board of Scientific and Industrial Research. 

(ii) Senior scientists from CSIR are nominated on the various 
Defence R&D Panels and the Governing Councils which have 
been constituted for R&D Establishmcnts/Laboratories to re- 
view and guide the R&D activities in spccificd fields. 

(iii) Similarly senior scientists from the Defence Researzh and 
Development Organisation are serving on the Executive Cow- 
cils and Committees of the various Laboratories under the 
C.S.I.R. 

(iv) In addition, a Defence Coordination Unit has been set up in 
CSIK to coordinate the research and development programmes 
with those of defcnce requiremcnts. The Unit maintains close 
liaison with the Defence R&D organisation to identify and 
allocate problems to the various national laboratories. The 
Unit acts as the focal point of scientific and technical problems 
of defence interest in which national laboratories can offer 
assistance." 

"To ensure elimination of duplication of research clfort more effec- 
tively, the followin$ proposal has been put up for the coni;idcration of the 
next meeting of the Steering Committee to be held on March 13, 1970: 

'that before putting up a new proposal for concideration of the 
Governing Council of concerned R&D Establishments, the 
Defence Coordination Unit of the CSIR should be contacted 
2-3 months in advance by the Defence R&D Headquarters 



(Department to be specified) for obtaining information 
whether or not any work on the item (with well defined and 
specific parameters/composition and uses as far as defence is 
concerned) has been taken up or completed in any of the 
CSlR Laboratories. Then, it necessary, the pr3'posal may be 
included in the agenda of the Governing Council and Panelk 
along with comments from the CSIR'. 

"A Coordination Committee has been' set up h d e r  the Chairmanship 
of the Minister of Health for coordination and collaboration between the 
CSIR and the Ministry of Health. The Director General, ICMR as also 
Directors of the laboratories of ICMR arc represented on this Committee. 
The Director General, ICMR is also member of the Board of Scientific 
and Industrial Research of the CSIR whereas the Dircctor General, CSR,  
is a member of the Governing Body of thc ICMR. Scientists of JCMR 
are also represented on the Executive Councils of National Laboratories. 

Scientists of thc Departnicnt of Atomic Energy arc rc?rcsenfed on some 
of thc Executivc Councils of thc National Laboratories/In\titutes." 

2.27. The Committee desired to bc furnished with a statement shsw- 
ing the particulars of problems rcicrrcd to the CSIR by thc various p u b ~ c  
undertakings and private partics during the last five years and their out- 
come. The Comniittee note the following pasit'on from thc statement fur- 
nished by the CSIR: - 
-- -- 
S. Name of Lnborato~llnstitute KO. of 

No. p r o b l m  
referred 
to by Pub- 
lic Un- 
dertaking' 
private 
pprties 
during the 
last fivc 
Y= 

I Central Building Research Institute, Roorkee . . . . 40 

2 Imdian Institute of Petroleum, Dehradun . . . . . 59 

4 Central Drug Inatitw, Lucknow . a . . . . . 5 
5 National Gsphysial  Rncaah Institute, Hyderakid . . . 27 

6 RtgionrlRcserrchLabontory, Hydembad . . . . . P 
.- ---. 



-- 

7 Central Public H:alth Research Institute, Nagpur . . . . 44 

8 Central Electronics Enginc-ring Kcsearch Institute, Pilani . . 7 

9 Central Fuel Research Institute, Jealgora . . . , 66 

10 National Aeronautics1 Laboratory, Bangalorc . . . . 4 1 

I I National Metallurgical Laboralor), Jarnshedpur . . . . I OS 

12 Central Salt 6r Marins Chemicals Rcse~rch Institute, Hhavnagar 14 

13 Ccntral Road Research Institute. N c ~ v  Delhi . . . . . 136 

1.1 National Physical Laboratory, New Delhi . . . . . 96 

1 5  Central Foud and Technological Kcsearch Institute, Mysore . . 2 7 1  

16 Cenual Glass a t d  Ceramic Rcscnch Ins!i!~:s, Calcutta . . . 1 5 

I7 Central Elxtrir Chemical Rese:irch Ir.s:.i~utc, Karsikudi . . . 3 8 

15 Strustuml Engineering Rcscarch Centre, Koorkco . . . 98 

I 9  Central Mining Rescarch Station . . . . . . . 83 

-.. - . - -. --- 
2.28. The Committee feel that there is need for revamping the research 

prognmme of laboratories so as to bring them in tune with the priorities 
adsing out of the  count^'^ developmental plans. A Committee set up to 
review the Fourth Plan proposals of the C.S.I.R. took nc4c of the general 
feeling that "some of the research laboratories had undertaken programmes 
over a wide range of subjects and that there was great scope of regulating 
the research programmes in the light of national priorities." If thb is to 
be successfully achicved, the Committee feel that there should be close and 
continuous contact between the CSIR and organhtions Like the Planning 
Commission and the Director General of Technical Development. A 
suggestion worth consideration in this context is the proposal made by the 
Administrative Reforms Commission that the administrative control over 
CSIR should be shiited to Lbsuch a position as will ensure a continuous 
dialogue between the CSIR laboratories and their user industries." The 
Commatee note that this suggestion is already receiving Government's 
atlention. 

2.29. In any plan for re-orienting research work In the laborstory, t k  
Committee feel that the needs for import sabstitntion and expod prodm 
should receive major emphasis. This would be facilitated only if tbe 
Diredor General, Technical Development k e p  in close codact #b * 
organisation and refers to the laboratories apeclc proposals Ln the field, 



230. No less importpld h tk Comdtee% view io tbe .cad to ensore 
that t b  researcb effort8 in the EPboRtoriea centre round aen taebaigucs, 
as e complaint often made against the laboratories is that they are "either 
re-discovering or re-inventing known processes or products." The 
Commfttee have examined this issue in relatbn to pilot pmjecta In the 
laboratories later in thb Report. 

2.31. Another point that has come to the Committee's notke is the 
over-lap in research between laboratories. The data given earlier in this 
Report would show that in as many as eight disciplines, there were two, 
thee  nad in one case even eight laboratories whose work overlapped. A 
certain amount of overlap is perhaps inevitable in any research &or&, but 
tbe matter calls for constant and continnoos review. 



FORElGN COLLABORATIONS 

3.1. A view was cxprcsscd before ihc Spzcial Session of thc Governing 
Body of C:SlR hcld in January, 1965 to consider the Tl~ i rd  Reviewing 
Committee's Report that "after having devdopcd the indigenous know-how 
anil spccialised tcchliiqurs. the current Liwnsing System of the Govern- 
nEnt of India is that tlii: D.G.T.D. can hnvc their own way without utilis- 
ing the indipcnms technical process dcvelopcil by CSIK lahuratorics. In 
some cases even if iildigcnous proccss i 4  available, whose technical feasi- 
bilitv ani]  ~ % c : m m i c  ai.xpi.~biiity h ~ v c  beell fully csta5lished and recogriiszd 
hy miustry, the industrial processes are licensed on the basis of foreign 
technical collnboration." The P.A.C. had drawn attention to this situation 
in pa ra l1 . !13  oT their Fifty-Ninth Report (Third Lok Snbhn) whcrc they 
refcrred to sc\.crnl schcmcs involving forcign coll.ilmration which were 
a p p r o i d  :~gai!!>: t i i t  ad~, icc of CSIII. I n  p:irCi\ I .  10 and I . I  I of t k i r  
Seventy-Fifth Rcprr! ( Fourth Lnl; S3bli;i ) tile P.A.C. had also pointed 
out that appr~v31 fc'i f n : c lg  ccllakoration in ficldt, \\here indigenous 
know-how !lac 1w:n csiablishi'd \ ~ ~ u l d  hc. dctrimcntd to tlic country's 
interests. 

3.2. Referring to the cases referred to  in the 75th Rcport of the P.A.C. 
(Fourth Lok Sabha). the Secretary, Industrial Dcvclopmcnt stated: "The 
CSIR themselves did not protest in some of thcse cases." The witness 
added that: "in about 90 per cent of the cases, the CSIR's advice is 
accepted, and if there is any impression that we just ride roughshod over 
the advice of the CSIR, I would strongly like to correct it. There are  
cases undoubtedly where we have ignored the a d ~ i c e  of thc C S I R  I will 
give an illustration of the sort of reasons which sometimes weighs with 
us in not accepting the CSIR's aelvicc. Out  of iL,ase 18 case\, there is 
one case where a Company, which has 100 per cent foreign capital, was 
given a licence for the manufacture of a cough mixture against the advice 
of the CSIR. This was done because they were very anxious to  reduce the 
foreign equity of this company, and this company reduced its fsreign equity 
by 40 per cent. In  the larger interests, it would be much more important to 
see that the Company, which has a 100 per cent foreign equity was brought 
down to 60 per cent of that amount, and in ?hat case there was absolutely 
no technical royalty fee or any such thing." 



"Therefore we felt that it was a small price to pay to allow them to 
make some cough mixture if we could in the process induce .them to bring 
down their equity from 100 per cent to 60 per cent. These economic and 
other considerations do sometimes come into the picture and on these con- 
sideratims we have sometimes not accepted the advice of CSIR." 

"We also allowed instant tea and coffee to be manufactured with some 
foreign colleboration in which case the foreign exchange payment is Rs. 2 
labs and the earning of foreign exchange Rs. 50 lakhs every year. We 
know that instant tea and coffee are not sold in India; therefore we allowed 
this on the explicit assumption that hundred per cent of the product would 
be exported." 

"Where a very lar,ge amounts of foreign exchange earnings are involved, 
I think, it may be better to take the larger economic interest into account 
and sometimes say that foreign collaboration will be permitted. But if 
there' is any impression that we just ignore the advice of the CSIR, 1 would 
strongly say that that is not correct." 

3.3. The witness added "If the CSIR is going to take three or four 
years to develop a process and meanwhile heavy imports are involved and 
if foreign technologjy can give us that production in a year or so, we are 
in a quandary whether we should take a long range view or a short range 
view. All these considerations have to be weighed by the Licensing Corn- 
mittee in coming to a decision. Rut by and large thc decision is in favour 
of what thc CSlR rccomrnends." 

3.4. Askcd whether any guideline$ had been laid down for deciding on 
foreign collaboration, the Secretary, Department of Industrial Developn~ent 
stated: "Broadly the line is therc. Therc was, for instance, a report of 
the Mudalinr Committee on foreign collaboration and there wab a Govern- 
nicnt Resolution accepting that report. Most of the _guidelines are there 
in t h c  Mudaliar Cornmittce's Report. I t  is, at a point of time and in a 
spxific case a question of balancing as to whcre the greater advantage 
lies. If we get very sixable foreign exchange savings. wc may have to 
concede occasional foreign collaboration even though we know that in the 
course of the ncxt thrcc or fiwr years some process might hc de\.elnped 
indigenously," The witness added: "Recently, Government have also 
laid down guidelines for the Foreign Investments Board in some detail. 
These have been approved by the Cabinet." In a communicstion on this 
point the Ministry of Industrial Development have further stated: ". . . .im- 
port of technology is allowed only after ensuring that the same or similar 
technology is not indigenously available and the views of the CSIR are 
invariably obtained in each case. Nonslly, when know-how has been 
indigenously developed in the CSIR laboratories and is suitable for com- 
mericial exploitation, foreign collaboration is not permitted. A repmmta- 
the of the CStR is as a rule present in the meetings of the FIB or its Sub- 
905 LS-8. 



Committee where an overall view is taken of the proposal as a whole in 
the light of the various aspects involved. The CSIR's views are also dis- 
cussed and a final overall decision is taken by the F I B  as  a whole. . . . . .In 
order that intending foreign collaborators should be fully aware of the 
scope for foreign investment and collaboration, Government have annoutic- 
ed certain guidelines indicating the industries ( a )  where foreign invest- 
ment may be permitted with o r  without technical collaboration; ( b )  where 
foreign technical collaboration may be permitted but not foreign investment; 
and (c )  where no foreign collaboration (financial o r  technical) is consi- 
dered necessary. The likely range or  royalty rates in respect of the first 
two categories which should be acceptable to  Government has also been 
indicated. . . .Guidelines have also been scparately issued to the concerned 
Sec t i~ns  Dcp:irtnients/Ministries regarding the policy and procedures to be 
followed in processing of such applications." 

3.5. The Mudaliar Committee on Foreign Collaboration which con- 
ducted the policy to be followed for foreign collaborations inter alia ~n::de 
the following observations: 

"A primary question which of late has been increasingly arising in dcnl 
ing with the proposals for import of foreign know-how is whether these is 
an alternative indigenous technology available to the entrepreneur. Some 
of the basic questions which have to bc taken into account in assessing 
the suitability of indigenous know-how are: 

( i )  Has the indigenous know-how been con~rnerci~l ly processed or  
is at least capable of commercial exploitation within a reason- 
able short period? 

( i i )  Is  the know-how economical from the point nf view of the in- 
vestor and from the national point of view? 

(iii) It is likely to be made available to  the new mtrepreneur or is 
the know-how available only to another rxiqting manufacturer. 
who is reluctant to part with the know-hoa- to a competitor?" 

"Under the existing procedurcs, both the Directorate General of 
Technical Development and the Council of Scientific and 1ndustri:d 
Research are associated with the consideration of applications for approval 
of foreign collaborations. The CSLR normally brings to the notice of the 
authorities concerned the existence of indigenous know-how which has 
either been developed in one of the National Laboratories or is available 
elsewhere with existing manufacturers. It  has been alleged before the 
Committee by various Chambers of Commerce and Industry that in many 
cases, CSIR has not been taking 4 broad view regarding the availability of 



indigenous know-how, and that even in the cases where the indigenous 
know-how is restricted to the laboratory stage or its commercial possibilities 
have not been fully proved, foreign collaborations have not been recom- 
mended, with the result that entrepreneurs have had to give up their 
schemes, resulting in continued import of the product; instances were also 
cited where entrepreneurs, after attempts to utilise the indigenous know- 
how, had to give up the projects as not being commercially feasible." 

"it is of course necessary that indigenous technology, which is capable 
of commercial exploitation, should be fully utilised. Both at the licensing 
stage and the Foreign Agreements approval stage, a scheme based on indi- 
genous know-how should normally be given preference to one based on 
imported know-how. But while insisting on the utilisation of indigenous 
know-how to the exclusion of imported know-how, it is important that 
adequate consideration should be given to the issues raised in para 7.1. 
The Conlmittee would recommend that in all cases where CSIR is of the 
view that owing to thc availability of indigenous know-how, no foreign 
collaboration should he allowed. i t  should be a convention that there should 
bc a prlior discussion betwcen the concerned officcrs of the DCTD and of 
thc CSIR, before a recommendution is made to the Foreign Agreements 
Committee, instead of as at present. both the agencies expressing their 
views independently. If, at the normal operating levels there is a difference 
of opinion between the two organisations, a discussion should be arranged 
: ~ t  the level of the DGTD and the DG. CSIR, if necessary, so that an 
agreed recommendation is madc to the Foreign Agreements Committee. 
Care should, however, be t:~kcn to ensure that such discussions do not 
lead to avoidable delays in the finalisation of the cases. In case of diffe- 
rcncc of opinion bctwcen the CSlR and the DGTD, tht case should 
promptly be brought up before the Foreign Agreements Committee." 

3.6. The Conimittce asked if it would not be better in the long run 
10 wait for some time in case where process was under-developed, rather 
lii,ir allow foreign collaboration. The witness stated: "I have before 
: I IC  about eight cases where we have stalled and refused foreign collabora- 
tion lo1 period varying from two to five years in the expectation that 
Soill< in~dipenous process was being developed. From 1962 or 1963 we 
h . 1 1 ~  j u t  gone on refusing it but there must come a time when either the 
process is discovered in India or we do not continually go on importing 
i t .  Please do not get away with the impression that we try to stultify 
I:ldi;ln ~.escnrch. There is nothing of that sort. We are just as much con- 
scious of the importance of developing Indian research as nny body else." 
Rcfcrring to manufacture of television sets, the witness stated: "We were 
llnder very heavy pressure to allow foreign collaboration for telcvision sets. 
Wc were told that the foreign television set was very much cheaper. 
L C  



3.7. The Committee asked whether the Department of Industrial 
Development had under consideration any pmposal for the manufacture 
of silicon carbide with foreign collaboration which has been successfully 
developed by the Regional Research Laboratory, Hyderabad. The Secre- 
tary, Department of Industrial Development stated, "There are applications 
still pending with us but we have decided that we must wait and see the 
result of CSIR's experimentation with the pilot plant." The witness added 
that "the epplication by the party was made in February 1967. We have 
not allowed the party foreign colla'boration and the party is still not willing 
to take this process." 

3.8. The Director General, C.S.I.R., stated: ''I am of strong view inat 
if the technology of production and if thc knowledge of the operation and 
facility of designing and fabricating of equipment arc available in the coun- 
try, then certainly there is no case of allowing any foreign collaboration, 
technical or financial. But in those cases, where i t  takes a rather -longer 
time to develop know-hsw, I think the situation would be that foreign 
exchange would have to be spent on the im'port of that material and this 
ma!, create difficulty.'' 

3.9. The Committee have in paragraph 1.11 of their Seventyfifth 
Report (Fourth Lok Sabha) already emphasised the need for ensuring that 
foreign collaborations are not approved in fields where indigenous know- 
bow @ developed adequately. The Committee note that Government 
have streamlined the arrangements in this regard to ensure that if a know- 
how suitable for commercial exploitation has been developed in the 
C.S.I.R. laboratories, foreign collaboration is not permitted. 

3.10. The Committee would like to point out that the CSIR on its 
part has an obligation to establish tbe commercial viability of processes 
developed in its laboratories, while urging its cause before the Foreign 
investment Board. Later in this Report, the Committee have referred to 
the experience of Bharat Electronics which andertook the pmductbn of 
ceramic capacitors based on know-how dweloped in National Physical 
Laboratory but found the process "so unworkable and uneconomic" that 
it was obliged belatedly to seek foreign collaboration. The Mudaliar 
Committee on foreign collaborations also referred to complaints that 
"CSIR lm not been taking a broad view regarding the availability of 
indigenous know-how" and had pressed "cases where the indigenous 
know-how is restricted to tbe laboratory stage or its commercial possi- 
bilities had not been fully proved." It is, titerefore, essential that pm- 
cesses developed in the laboratories are adeqaately p v e d  with the help 
of mmpetent design and consnltancy services availabie. 



TV 
PROCESS AWAITING COMMERCIAL EXPLOITATION 

4.1. In para 1.1 13 of its 59th Report (Third Lok Sabha), the Public 
Accounts Committee had pointed out that out of 494 scientific and industrial 
processes developed by the CSIR, only 89 were in actual production. The 
Committee had, therefore, suggested that greater care should be exercised in 
future in selecting processes for development. 

4.2. From the data about research utilisation published by CSIR, it 
is seen that as on 1st April, 1967, 135 processes released to various parties 
Mere in production (some with nil production or token production) and 
0 5  processes released to various parties were still to go into production. 
Out of these 95 processes, 23 processes were released in 1964 or earlier 
yc:m and one as early as 1958. 

3.3. I t  is also seen that as on 1st April, 1967 240 processes were avail- 
able for exploitation. 

4.4. The  Committec desired to be furnished with information on B e  
following points:- 

(i) A statement bhowing the total number of processes developed 
by the CSIR, numb& of processes released to the industries. 
number of processes in actual production and the number of 
processes yet to be released as on 1st April 1968jlst April, 
1969. 

(ii) Whether the CSIR have investigated why a number of licensed 
processes have not gone into production and if so what thc 
findings are. 

(iii) Whether CSIR have considered whether it would be possibl. to 
releaw the unused prcxems to other parties following the sug- 
gestions made by the PAC in para 1.20 of their 75th Report 
(Fourth Lok Sabha). 

(iv) How many of the unused processes have since found users who 
are willing to exploit i t .  

4.5. In u wriltcn reply, the CSIR have stated as follows:- 

"U&r the agreement with the National Research Development 
Corporation, cxploitntion of results of research undertaken by 
the CSIR laboratories, patents and processes is normnlly dnnc 
through the NRDC. 



4.6. A statement showing the total number of processes developed a t  
CSIR's laboratories and referred to NRDC for commercial exploitation', re- 
leased to industries through NRDC and in production etc., as on 1st April 
1968 and 1st April 1969 is given below:- 

r. Total prcxrsses referred . . . . , . 
2.Procrssesdmppcd/withdrawn . . . . . . 
3. Processes relcased free . . . . . . 
4. Processes for Ivhich liccnced dcteimined or expired . , 

5,  Nurnbcr of cffcctivc inventions . . 

6. Pro;:sscs Iiccnsed and in producriun . 

7. Prix:sscs licenscd but not in production . . . 

8. Prx:w:s yzt t o  b- lictncc;l, \\.)II)Tc further work is in progrcss, 
or which arc under negotiation". . . . . 

4.7. It has been further stated that "some of the processes licensed b!. 
NRDC have not gone into production for a variety of reasons. The pro- 
gress reports of licencees are sought every now and then. On thc scrutiny 
of thesc progrcss reports, the reasons for not going into production can be 
broadly classificd into the following headings:- 

(a) Since the laboratory work is conducted on small-scale, thc entre- 
preneurs find difficulty in scaling them up. 

(b) Thcrc are certain difficulties in the import of capital goods and 
raw materials. 

( c )  Licensees s~metime find difficulty in collecting engineering data 
and preparation of project reports since the consulting engineer- 
ing firms have very recently come up and are not fully equipp- 
ed with such type of work. 

(d) Lack of demand." 

"The policy of NRDC is to grant normally nonexclusive licences and 
irrespective of the fact whether the licensees go into production or not, 
other firms are licensed who have satisfied t h e m l v e s  with the investiga- 
tions camed out and are convinced that they would be in a position to 
make the process a success." 



"Suggestions made by P.A.C, in para 1.20 of their 75th Report is al- 
ways kept in view. Even in cases where an exclusive licence is granted, a 
provisjrm in the licence agreement is made that if the licensee fails to estab- 
lish commercial production within the stipulated period, the licence will au- 
tomatically be converted into a non-exclusive one and the Corporation will 
be free to grant further licences at its discretion." 

"As regards the quantity of production no precise information can be 
given since most of the processes which are licensed by NRDC are on the 
non-exclusive basis. It is possible that sometimes the first licensee may not 
have gone into production for various reasons but a later licensee may have 
gone into production." 

4.8. The Committee asked for a statement showing the installed capa- 
city of the processes i n  production and the annual production during the 
last three years. In a written reply, the CSIR have stated: "Under the 
Aprccment with the NRDC, exploitation of results of research undertaken 
hy the CSIR Laboratories patents and processes is normally done through 
the NRDC. 

The NRDC has intimated that : 
"they do not stipulate any restriction on the installed capacity of its 

licensees; it only grants licences for the right to use the know- 
how." 

4.9. The NRDC have furnished a statement showing the annual pro- 
duction whether the figureS are available. The Committec note the 
following from the statement:- 

No. Valuc of Remarks 
processes production 

r355-67. . . . . . 3 3 3,71,3r,504 There was no pro- 
duction in one case. 

62 3,71,93,940 There was no pro- 
duction in I I cases 

4.10. During evidence, the Director General, CSIR stated: 'There 
are about 500 processes out of which about 80 or 90 have been put into 
use. It may be that the remaining ones too might be put to use after sorne- 
time. Perhaps there might be some flaw still or  some lacunae in which 
case they have not since been put to use. Afier all the scientist works out 
a process. It may be that due to some reasons it may not be ecoaomically 
feasible. The point is what sort of control do we exercise on this? Our 
resources are limitad. With these resources it may not be possible for us 



t o  get all the things done. My colleagues are very well aware of it and 
they a n  trying, as fu as porsible, to rcduca the number of such types of 
work. Whaa is i m p o m  is to show whe!.ber a process is capable of being 
utilised, or we are very well aware 04 it. There is n o  control in the real 
sense of the word control. Tbc Members of the Executive Council take 
care of this." 

4.11. According to information furnished in reply to  Starred Question 
No. 423, which was answered on 5th August, 1969, the value of products 
turned out by processes released by CSTR was Rs. 453 lakhs in 1966-67. 
The  Committee asked whether this was not too  small a return on  invest- 
ment in laboratories considering that the national industrial output was of 
the order of Rs. 5.000 crores. The Director General stated : "This is 
only one aspect of the work of a research laboratory, o r  instance, if there is 
a laboratory, which has done some work in wnnection with evolution of 
a certain raw-material and this leads to utilisation of that material I d o  not 
think that work on evolution itself will ever be counted in terms of  the im- 
pact on production but that work will be of great importance in locating 
a certain material in finding its usefulness for industrial production. There- 
fore. this figure of Rs. 5 crores is only one aspect of research laboratory's 
work. There is another aspect of research laboratory's work, i.e. creating 
knowledge about the application of certain materials and products and, 1 
think. these are fields which somehow cannot be counted in terms of 
money." 

4.12. The Committee drew attention to observations of the Estimates 
Committee made in para 43 of their 103 Report (1965-66) that there has 
been delay of 7 to 9 years in handling over the process after their success- 
ful completion by the National Physical Laboratorv to  NRDC and, there- 
after there had been further delays of one year to three years in giving the 
proccss.es for commercial exhibition by the NRDC. The Director, N.P.L. 
stated: "There processes referred to the stage when the Laboratory had 
just started applied research work and I would like to ensure you that since 
in the last 4 to  5 years the Director General has brought our attention and 
focussed our attention to more applied research and that we must d o  exccl- 
lent work in relevant fields, we havc bcen trying to focus our attention to 
the maximum and fastest utilisation. The stage has been reached in Na- 
tional Physical Laboratory that for Electro-photostat copying machine 
which we have developed and have made one proto-ty'pe today about 2 dozen 
industries are prepared to take it as it is. Similarly for silicon which wc 
have now ma& having a quality good enough for all transistor work. 
Many industries have already approached us. Now, the processes nrr 
being taken even from the Laboratory stage." 

4.13. The Committee asked whether there were similar cases in other 
labofatories. The Director General stated: "I think this must have been 
an extreme case." 



4-14, The Commit-, however, obscrvc that the Ksne Committee on 
pilot plants have given two instances of delay in utilisation af know-how, 
one of which was ultimately given up. The particulars of these cases are 
as under: 

"A pcess for producing Vitamin C was worked out on a laboratory 
scale by the NCL during 1959 to 1961. At the same time, i.e., 
in April, 1959, a private company was licensed to produce 
Vitamin 'C' with overseas collaboration. This company com- 
menced production with a capacity of 60 tons in 1962; it was 
permitted to expand its capacity to 90 tons in 1966 and on the 
basis of actual performance, its capacity was amended to 120 
tons in 1%7. When the NCL suggested in 1961 that s pro- 
duction unit for Vitamin 'C' may be set up on the basis of ~ t s  
own know-how, i t  was decided in the Ministry of Industry in 
1962 that before erecting a commercial plant, a pilot plant be 
set up by the Hindustan Antibiotics Ltd., (HAL), a public sec- 
tor undertaking, at Pimpri, under the joint supervision of ofi- 
cers of the HAL and the NCL. During investigation of the 
Pilot Plant project, considerable modifications had to be made 
in the pruccss. A joint report substantiating the proposal to 
set up a production unit was submitted to Government in 1965 
and an industrial licence was issued to HAL for a capacity of 
50 tonnes. This licence was increased in 1966 to 125 tonnes. 
Presidential sancti~n for implerncntatmn of the projcct 
was received, however, only in November, 1968, and it is 
likely that production will not begin before 1971. Thus. it 
would seem that a period of about 12 years will elapse from 
the time thc research on Vitamin 'C' was begun until its com- 
mercial production. Of this period, about 3 to 4 years could be 
ascribed to administrative delays. During the period 1963-61 
to 1968-69, Vitamin 'C' was imported from abroad to the 
extent of 559.41 tonnes involving foreign exchange expendi- 
ture of Rs. 147.14 lakhs. whereas if the product had been made 
in the country with imported know-hw, payment of royalties 
would not have exceeded 5 per cent of this figure. 

"Another instance of this kind is the agreement made by the Bharat 
Electronics with the NRDC to obtain the basic know-how for 
the manufacture of ceramic capacitors on royalty basis from 
the National Physical Laboratory. In actual practice, the 
problcms involved in the transfer of know-how to commercial 
production were so many that the Bharat Electronics were 
ultimately compelled to obtain know-how for the same purpose 
from abroad and only then could it produce ceramic capacitors 



in 1968. Lack of delaild specifications for materials, ab- 
sence of wpittcn deiajls of proccsscs and information for stan- 
dardising, inadequacy of engineering data for ensuring cost con- 
trol, and absence of mechanisatim were some of the drawbacks 
which made the NPL process unworkable and uneconomic. 
The two cases described. . . .illustrate the futility of redeveiop- 
ment of processes that are readily available by purchase of 
know-how." 

4.15. The C.S.I.R. is an institution meant for conducting applied 
industrial research. The Committee, therefore, feel that success in its 
work will have to be judged by the extent to which the processes develop- 
ed in its laboratories find application in industry. On this criteria, it must 
be said that the Institution's achievements so far have been very modest. 

4.16. The position in this regard would be evident from the data 
regarding utilisation of the results of research in the laboratories which has 
been furnished by the CS.1.R. As on 1st April, 1967. 135 processes 
developed in the laboratories and released to various parties were in pro- 
duction (some of them on a token scale), as against h i c h  95 other .re- 
leased processes had not gone into production, 23 cvf them since 1964 
o r  even earlier years. Another 240 processes developed in the labora- 
tories had found no takers. The position does not seem to have improved 
in subsequent years as would be seen from the data given in this section 
of the Report. 

4.17. To what extent the laboratories made a dent on industrial 
production could be estimated from the fact that the value of the products 
turned out by the processes released amounted to Rs. 453 lakhs in 
1966-67, as against the national industrial output of about 5.000 crores 
and an expcndit~~re of Rs. 146.76 mores incurred by C.S.1.R on its acti- 
vities since the First Plan started.* These figures speak for themselves. 

4.18. Tbe fact &at a large number of processes have not gone Mo 
production indicates that research efforts in the laboratories lack proper 
direction and are carried on without regard to the needs and requirements 
of industry. This is a very vital deficiency which cab for immediate 
correction. A closer tie-up with industry while formnlatinp: and Imple- 
menting research programmes in the laboratories is very dearly m t e d .  

*Supply Aqmia  for the 60th meeting of the Board of Scientific & Indrutial Rcse~tch 
(May, 1969--page 63). 



proacrs wm worked out hi tb Natiorsnl Chemical Laboratory between 
1959 md 1961, is yet to go into production, though it was licensed for 
productim by H b d ~ t r  Ardlbiotice in 1965. Production is now 
e x w t d  to W n  by 1971, but, in the meanwhile, a private company, 
which entered the field in 1962, with a cnpadty of 60 tons, b now pro- 
ducing 120 tons. In the other case, ceramic capacitors developed by 
National Physical Laboratory WM taken up for production by Bharat 
Electronics. The process was, however, found 6'unworlaMe and un- 
economic" and, therefore, the undertaking was obliged to obtain know-how 
from abroad for this pumse. 

4.20. In view of the very poor record of utilisation of processes 
developed in the laboratories, the Committee would like to suggest that 
the Board of Scientific and Industrial Research should in future carry out 
as a regular feature systematic review of the performance of each of the 
laboratories from the point of view of their contribution to industrial 
production. The review should initially cover laboratories where the 
record of utilisation has been particularly poor: the causes for this pheno- 
menon should be isolated and appropriate correctives applied. To facilitate 
a standing review, a standardised form of reporting by the laboratories 
should be adopted and this should provide for each laboratory reporting 
on the number of processes under development, the period over which 
development has taken place, the numher developed and leased and the 
productin11 established in the commercial sector on the basis of those 
processes and the number developed but awaiting release. The collection 
of data on thew lines and its systematic processing would help the C.S.I.R. 
to understand how far research efforts in the labomtories have relevance 
to the needs of industry. 

4 2 1 .  The Committee drew attention to the proceedmgs of the 17th 
confcrcnce of the Directors of National laboratories held in November 
1067, when a vicw had becn cxpresscd that the NRDC, as thc agency 
through which procesw developed by CSIR were released, was not adequate 
for this purpose. Again in a report submitted to the Governing Body of 
CSIR, for the meeting held in May, 1969, the Ministry of Education had 
made these observations: 

"At present the National Research Development Carporation of 
India has been entrusted with the task of leasing out the 
processes developed to industry. There is considerable dis- 
satisfaction that the present procedures are involved and take 
considerable time. The working of this organisation needs 
looking into." The Director General, CSIR stated: "Very 
recently, the Minister of Education has reconstituted a Board 
of Directors of the NRDC with a Member (Planning Com- 
mission) as Chairman. I think one of the requests I made was 



for the Board of Directom to Asd out and to go mto the ques- 
tions and made recommendations $ regard to the functioning 
of the NRDC. The recon8Wte.d Board would now be fling 
thmugh the qttestion of how them are cEelaycd and whuo t k y  
are held up. In any case them are delays from the time the 
processes were handed over to the MRDC. The reconstituted 
Board is examining the whoh question," 

4.22. The Committee desired to be furnished with a statement showing 
.the sources of funds of NRDC in India and how they have been employed 
during the last five years. The statement furnished by the Corporation 
indicates the sources of funds of the Corporation as ( i )  Share capital sub- 
scribed by the Government of lndia (ii) Unsecured loans from the Gov- 
ernment of India, (iii) Share from Premia and rayaltics, (iv) Profits from 
development projects and ( v )  Subsidy from Government of lndia to cover 
interest paid on loans. 

4.23. As regards application of funds the following position emerges 
from the data furnished:- 

(In lakhs of rupees) 

(i) Total expenditure . . 10.94 16.50 11.97 14585 20.79 

(ii) Exp:ndlture on Develop- 
rn-nr Projeits . . . 5 ' 9 9  1.  14 1 ' 5 3  1.46 0.86 

/... 
,111'I Royalties paid to  Laboratories - 7  5.63 5.93 6 . 9 5  11.99 

ir) Administration Exp.:ndituri. 2 22 2 . 4 3  2 . 3 2  2 ' 9 2  2 . 7 3  

4.24. The NRDC in India was set up on the pattern of a similar Cor- 
poration established in U.K. From the Annual Reports of the NRDC in 
U.K., the Committee find that the NRDC in U.K. was e~tablished with a 
two-fold purpose-first the introduction into industry on business terms of 
inventions made in Government Departments and other establishments 
wholly or partly supported by public funds; second, the development and 
exploitation where the public interest so requires, of inventions from any 
other source which are not sufficiently developed or exploited. A significant 
proportion of the projects in which the Corporation invested derived from 



proposals made by private inventors as wmM h #en from the table 
below : - 

(i) T O W  nmbx of mvcnton c~mrnonhmd to the Corpo~etion . 1% 2x30. 

(ii) Total number communicated by privdtc f i r m  . . . 342 344 

[iii) Total number c~mmunicatcd by inlividuals . . 915 1059 

4.25. The NRDC in U.K. undertake two type of activities: (i) Develop 
ment projects, (ii) Exploitation activities. Development projects are con- 
cerned with inventions and proposals for technological innovation, where 
the extent of support by the Corporation ranges from assumption of all 
responsibility and finance involved to that of sharing it with one or more 
parties on a joint basis. In respect of these projects, the Corporation seeks, 
by the terms of the agreements it makes with those concerned, to recover 
its investment with interest and profit at the commercial exploitation stage; 
nhilc accepting thc risk that, if the project is not successful the investment 
may be partially or totally lost. 

'Exploitation Activities' of the NRDC in U.K. cover those arrangements 
made by it with industry by licensing or otherwise for commercial use of 
~nventions in the Corporation's portfolio. Here the Corporation seeks to 
cover its investment with interest and profit. 

4.26. In a note submitted to thc Committee, the NRDC havc stated that 
rnc number of licences issued by them during the last 5 years w r c  3 to 
public undertakings and 264 to private industries. The representative of 
NRDC statcd during evidence: "The response from the private sector is 
\ c r y  good, but from the public scctor i t  is not so good. The public sector 
is ticd up with certain types of programmes and probably they do not have 
much of the other fields in which they cnter, whereas the private sector 
can  diversify and go into a number of other products." The Secretary, 
hpartment of Industrial Development statcd: "By and large the field in 
\\hich these researches have been conducted probably relate to mostly 
industries whcrc the private sector predominates.". . . . . ."The fact of the 
nlattcr is that the public sector is not as diversified as the private sector. 
11  is concentrated on basic industries." 

4.27. The NRDC havc also intimated that the total number of pro- 
ccsses referred from private individuals is 26 upto 31st March, 1969 out 
01' which one process has been licensed and is in production. No process 
has been referred from a private firm. 



4.28. The Committee desired to know the steps proposed to be taken 
.by NRDC to ensure that a satisfactory and productive liaison was built 
up  with industry as its counterpart in U.K. is stated to have done. In a 
written reply the NRDC have stated that they are endeavouring to set up 
an industrial Liaison and Information Division with the following objectives 
.which will ensure a satisfactory and productive liaison with industry:- 

Industrid Liaisota and Licensing: 

(i) Initiate and conduct negotiations for patents/processes referred 
for licensing arrange meetings of industrialists, research Organi- 
sations, firms etc. 

(ii) Prcpare and circulate non-technical notes to industrial organisa- 
tions, firms, individuals etc. 

iiii) Maintain a continuing liaison and contact with research organi- 
sations and user industrial firms and to serve as a communica- 
tion channel between them. 

(iv) Follow-up of the processes/patents licensed to industrial firms, 
through correspondence and visits, study of their difiiculties 
and rendering assistance where necessary. 

(v)  Follow up with concerned government departments and minis- 
tries, the cases of licences, raw materiak, import of equipment 
etc. for the licensees of NRDC processes. 

Technical Zttformation: 

(i) Maintain custody of non-technical notes, technical reports, 
project reports, copies of patents and processes and keep them 
upto-date. 

(ii) Maintain an up-to-date information suitably documented in 
readily available form about the position of processeslpatents 
licensed by NRDC. ._- 

(iii) Maintain d m  on imports, exporls, liccnsed capacity, production 
in regard to industries of direct relevance to processes/patents 
of interests to NRDC. 

( i v )  Maintain data on production, foreign exchange saving etc. on 
patents/processes licensed. 

( v )  Develop the necessary awareness and forecast technically the 
areas for support to research and development relevant to 
industrial and economic progress of the country. 



(vi) To  prepare abstracts and document technical information from 
journals, newspapers etc. 

To start with a few of the officers have been appointed and appoint- 
ment of others has been held up awaiting appointment of Managing Director 
of the Corporation. With the limited facilities with the Corporation, it 
takes every possible step to find out hurdles coming in the way of com- 
mercial exploitation of processes and steps are taken to encounter these 
hurdles. The difficulties are various in nature like registration of units, 
grant of industrial licences, import licences for import of capital g ~ d s  and 
raw materials. allotment of land, procurement of scarce indigenous mate- 
rials, etc. In certain cases the laboratories are requested to  assist to solve 
the technical problems of NRDC's licensees. 

4.29. Thc rcprcbentative of the NRDC stated during evidence "Where 
as i n  U.K.  the number of proccsscs ultimately licensed is not more than 
1 0  p:r cent., in India it is about 25 per cent. Out of 1,068 referred to US, 
2.). have becn liccnscd, and 141 are in production. Their total value of 
prduction is more than Rs. 25 crores. It is about Rs. 5 crores during 
this year." 

4.30. The Comniittce asked whcthcr NRDC have been able to pioneer 
;In! devclopmcnt on a joint venture basis likc its counterpart in U.K. or 
whcther the Cc~rporation's activities are confined only to leasing out pro- 
CLI?I'IC~ ( I c ~ e l o p ~ J  by laboratoric~ of CSIR. The National Research Deve- 
lopnxnt Corporation have intimntcd that their activities are not confined 
only to thc lensing out of processes developed by National Laboratories. 
S i n ~ e  its inception i t  has set up about 31 dcvclopmental projects, nature 
of which varics from project to project. Only one specific example can be 
~ i t c d  in thc casc of joint vcnturc with industry. In this case capital 
~.!:pcnditurc \\:IS incurrcd by XRDC, raw materials, utilities and services 
xc rc  provided by N / s .  Tata Oil Mills Co., Bombay, and technical guidance 
>&va, provlucd bj. CFTRI, hl!.sorc. On successful conlpletion of project 

. \ I , ' \ .  T ~ m o  haw t d x n  over the project and agreed to reimburse to NRDC 
m r ~ a l  cspcnditurc incurrcd by i t .  

4.31. Thc Comnlittee desircd to know how the terms were settled in 
rcspcct of processes Icascd out by NRDC and how the Corporation ensures 
;!I rcspcct of proliiahk lines like telcvision etc. that Government get ade- 
.!!t:itc returns having regard lo the  market potentialities of the product being 
~.omnlcrcially developed. The NRDC have intimated: 

"Tb: National Rehearch Developn~ent Corporation hove intimated 
that there is no precise criteria for scttling the terms and 



ronditians for leasing out the processes by them since t h e  
processes fall in diverse d i s c i p k s  and there ere variety of 
factors which have to be taken into consideration while fram- 
ing the terms and conditions. F o r  example, marketability of 
the product, profitability, total investment etc. It  is felt 
that it may not be possible t o  merge all these factors into one 
single lumpsum premium and royalty. The terms and condi- 
tions at the present moment are settled by the Board of Direc- 
tars after Jnviting offers from the entrepreneurs who are 
requested to satisfy themselves with regard to the techno- 
economic potentialities of the proccss,'product, conduct in t h c ~ r  
own way market survey and then make their offers. The 
entrepreneurs while sending their offers are also asked to indi- 
cate their particulars with regard to the financial pxi t ion,  mann- 
gerial and technical skill etc. already available with them. The 
Board of NRDC whilc deciding the terms also selects the parties 
to 5 licensed keeping in view their capa5ility to utilise the pro- 
cess being licensed to them. Sometime, the highrst bidder may 
not be the best party to make the process a sucxss.  In such 
cases, the Board of Directors uses its own discretion in gi\'inp 
the proccss evcn to a party whose offer may not be the highs~t .  
In fact the terms are settled on ad hoc basis after receii'ing 
offers from the entrepreneurs. 

4.32. The Committee askcd whether the NRDC kept a check on the 
price of the products fixed by the liccnsccs from time to time. The  NRDC 
have intimated that they do not kccp a check on the price of a product 
fixed blj the licensee. The prices are fixed by the manufacturers in light 
of market conditions. The representative of NRDC stated during evidence 
"Sormally, when thc laboratory has completed n proccss, it prepares what 
is known as a tentative cost estimate. These cost estimates are not very 
accurate because it will dcpcnd on the scale of operation of the private 
industry or the individual. If the laboratory has done at 5 Kg, or  50 Kg. 
scale, and the industry wants it at one tonne capacity, the price will change. 
We have no control over the prices. Nothing of that kind is incorporated 
in the agreement." The witness added that "some six or scven years 

back, there was a clause that the licensee will fix the price in consultation 
with the NRDC. Most of the licensees at that time resented this. Ulti- 
mately this was deleted." 

4.33. Asked whether any guidelines had been laid down as to how 
royalty should be fixed, the representative of the NRDC stated: "This 
matter has been before the Board of Directors a number of times and' 



discussed at varlous levels, but no rational fonnula'has been cvolwd because 
it dq~bds  on a larpct amiw of fwtors Uc0 fPtal bvestman~ mrrksreMlity, 
profitebitlty, i- 09 $ 4 ~  tadusttiWtion of the eountry. All t h w  
camah ba colepremd 1Pto aae &gle parameter. Thorefore, the Board 

b & e &  t J i ng  a very lcniont view as far as possible. But it ie not left 
to any individual's discretion. It is the entire Board which takes the 
decision." 

'4.34. The NRDC in U.K. have laid stress on their publicity efforts 
aimed at industry so that increasing awareness can be created of the role 
the Corporation can play in assisting technological development. They 
bring out a six monthly bulletin 'Inventions for Industry' of which copies 
are circulated to Industry, Trade Associations and the like. 

4.35. The Committee asked about the steps taken to foster interest 
on thc part of industry in the commercial possibilities of new processes which 
have been developed. The representative of the NRDC stated: 'The pro- 
ceas developed is given widc publicity. Our liaison officer visits the institutes 
and gives all data, industrialists are called to the organisation, sometimes 
our officers also visit the industries and explain the significance of the 
research and how the process will be more useful or economical. After 
that offers are invited." Thc Committee cited the instance of television 
reccivcrc developed in the CSIR laboratory at Pilani and enquired how 
the tcrnl, for payment of royalty were settled with the parties which had 
been licensed to produce thesc receivers. And whether, as this constitu- 
tcd a profitable linc of production, it was ensured that Government got 
adequate royalty on production. I n  a note on this point the following 
position has bccn explained:- 

"The Central Electronics Engineering Research Institute, Pilani, has 
dcvelopcd a know-how for the indigenous manufacture of Television Recei- 
vers. Copy of the project report was circulated to about 110 parties on 
the 9th  April, 1965 by the Institute. On 30th April, 1965, A meeting was 
held in CSIR to consider the licensing of the T.V. Sets. The Director 
CEFRI, IL&EO, an official of CSIR and the then Secretary of NRDC were 
prcscnt. In this meeting it was decided that one Television Receiver act 
would bc put up in Delhi at a convenient place and the technical people 
f rom the Institute will be present for operation and explaining any tachni- 
cal enquiries. Thc cntreprcneurs would be asked to see the demonstration 
and satisfy themselves about the technical feasibility of the invention. It 
was tentatively decided in this meeting that in the beginning only 2 licences 
should be issued. At that time, M/s. (a firm in Bombay) and 
M/s. (a firm in Delhi) lhad shown interest and were considered the best 
Partics amongst the applicants. Subsequently, on 4th June, 1965, there 
905 L.S.- 14 



was a&er meeting to discuss the question of licensing d T.V. R d m .  
This was attended by the then Executive D~c@x,  NRDC, Mredar 
C-I, IL&EO, CSIR, and a Scientist, CEFIZI. By that dme 12 p a r b  
had shown interest in undertaking the commercial development d the 
process." 

"'Ibese offers were discussed at this meeting. It was felt that only 
promjsing offer was that of a party at Kanpur who had o&red the follow- 
ing terms:- 

(A) For Excbuive L ~ n c e  

(a) 1,umpsum Pmnium . . 

(b) Recurring Royalty . . . . 

Period of Licence . . . 

(B) For Non-Ext /u&e Liccr~cc ' 

(a) h p s u n  i'mmiurn . 

(b) Recurring Royalty . . 

Rs. 1.50,000 in three equal instolments as 
under .- 

(i) Rs. 50,000 alongwith thc agreement. 
(ii) Rs. 50,000 at the stan of prcductio~ . 
(iii) Rs. SO,? one month after tllr 

p r d u c t ~ o n  starts. 

;i\ 2:,, on the annual sales of first 40 lakl 

(ii) lo;, on the annual sale of next one crwc 
rupees. 

(iii) o .z~O; ,  on the annual sales heyond 1.4  
crore rupees. 

14 years. 

Rs. 7 5 , ~  in thrcc cqual instalments as 
under :- 

'i) Rs. 2 5 , ~  alongside the a g m m e r t  
(ii) Rs. 25,000 at the stan of the productioll 
riiij Rs. 25,000 one month after t h e  

production start&. 

1 '  zO, ,  on the annual sale of first 40 lakhs 
rupees. 

(iij I :; on the annual sale of next o r e  more 
NWS. 

[iii) 0*25O/O on the annual sales beyond r . .is 
more rupees. 

It was also decided in this meeting that the Executive Director d 
NRDC may negotiate with the p r t y  at Kanpur for a non-exclusive licence 
on the following terms:- 

Lumpsum Premium . . . . Rs. 7 5 . 0 ~ 1  payable in three equal i n s t a l m d s  
as under :- . ,*** 

"u? 

(i) R?. 2(, '3x payable before execution 
* -. -- ---. of th.: agrecmtnt., -- 



(iii) Rs, a5poo oq'going into pmduaian 
or 12 months afta d o n  of the 
agmement, whichever b earlier. 

Recurring Royatty . . . .  Either 2 per cent 
OR 

(i) 2% on annual sale of k t  50 lakhs rupees. 

(ii) I :: on annual sale exceeding Rs. 50 &kh~ 

It was also decided that NRDC may approach (i) M/s.. ........... 
(a linn at Bombay), (ii) M/s. .................... (another firm at 
Bombay) and (iii) MIS.. . . . . . . . . . . . . . . . . .  (the subsidiary of a foreign 
Company at New Delhi) who had applied for grant of Industrial liance 
with foreign collaboration and persuade them to enter into an agreement 
with NRDC for utilisation of the know-how developed by CEERI, Pilani. 
W s .  . . . . . . . . . . . . . . . .  (the subsidiary of the foreign company), by that 
time had not sent any offer as they bad referred the matter to their Export 

. . . . . . . . . . . .  Division at New York, USA. M/s. (the first firm at Born- 
bay) had not sent any concrete offer. They were, however, prepared to 
take non-exclusive licence on the terms to be negotiated with the111 

. . . . . . . . . . . . . . . . . . . .  M/s (the second firm at Bombay) had sent the 
offer for non-exclusive licence without any premium but on recurring royalty 
of 2+ per cent for 14 years. The matter was placed before the Chairmaxi 
on 4th June, 1965 when he directed that the Executive Diector may n e w  
tiate and get the best terms on the basis of his discussion with the @a. 
In pursuance of the Chairman's decision, the following tenns were n W -  
tiated with the party at Kanpur: 

(i) Rs. 25,000 payable &fore execution 
of the agrrement. 

(ii) Rs. z 5 , m  payable on grant of indur- 
trial licence. 

(iii) Ra. 2j.000 payable on going &to 
paduction of six months after thc 
second paymcnt. 

ib) Recurring Koydty . . .  . 2:; on cx-fsctory sale. 

!c) Nature of licence . . .  Non-Exclusive 

: r f )  Period ol'licurl* . . , . 14 yews. 



(iii) Jn what manner the correctness of the amount of royalties re- 
ceived from the firms veriBnd. Whethor this is done with refer- 
en* to the audited accounts of the firms or whether the CSIR 
have access to the original records of the firms fdr this pur- 
pose. 

4.38. In a written reply, the CSIR have stated: "On the reammmda- 
tion of the P.A.C., the Ministry of Finance (Department of Expenditure) 
has proposed that the Cost ~cc0unts  Officer of the Ministry may visit the 
concerned laboratories for the purpose. 

The views of the Directors of the National Laboratories on the proposal 
of the Ministry of Finance wcre invited '2nd the Directors have welcomed 
the proposal in general. 

No guidelines or principles have been formulated either by thc CSLR 
or NRDC for regulating the fixation of premia and royalties, 

Patented processes/know-how rue released for exploitation through 
NRDC. The Corporation have stated:- 

"When the parties send their offer, they are supposed to fill up 'i 
proforma giving the financial position m d  technical com- 
petency with regard to the exploitation of the process. 
Bank reference is also given and the banks arc asked to give 
confidential report about the dealings of the firm. If it is 
found that the financial position of the party is not sound or 
that the bank report is not satisfactory, the process is not leased 
out to the party. While deciding terms 8y the Board of Direc- 
tors, the technical competency of the firm is given proper con- 
sideration.'' 

The firms are asked to submit 6 monthly reports with regard to 
production, sales and the sale value of their products manufac- 
tured in accordance with the processes licensed to them. Audit- 
ed reports are also insisted. S~metime when the audited rc- 
port is not available, the firms are asked to scnd provisional 
statements. NRDC has got a clause in agreement which it 
executes with the firms. that NRDC can check up their accounts 
for the purpose of calculation of royalty in the IIlaMer pres- 
cribed in the licence agccment at any convenient time. If 
need arises, these accounts are checked up by NRDC to derive 
the correctness of the royalty figures given by the fums." 



4.40. m e  data given in tbb section ot the Report mold ahow that 
tk activities of the Carpomtkm have bem on a very mode$ scale. TBc 
Carpomtion was p o t t e d  on the linee of a similar o rgaddon  set up b 
U& wberscra Its am&qart b U.K. sponsored a number of devdoplasp. 
b l p o S e c t s I n c d l a b o t a t i o n P r l t b i a d ~ t r y P n d h e s b e e a ~ s l r a  
channel for development of a s i p j h n t  number of inveptbw emanlftinb 
from the commercial sector, the Corporatbn in I d a  haa not be& able 
to buUd up a very satisfactory UPbou with tadusby in the cormby so far. 
Upto 31sl March, 1969, the total nomber of p c e m a  &erred to tbe 
Corporation from private i d h i d d s  rp.s 26 out of wbkh only one process 
has been licensed and in in prodrrctkn. As tor developmental projecfs, 
the Corporotlon has since Us Q i n  spowmred 21 schanes of which 
only one was a joint ventme with industry. It is obviowi tbat the Cor- 
poration bas yet to forge organic link witb iadustry, without w k b  it is 
not iiely to have any great degree oE success even in i t s  d o *  to get 
eatrspcaems to take up processes developed to the l a h a t o h .  Tb 
Commitfee note that the Board of the Corporation htw been reeamtihrted 
ad ,dmt steps m t  being taken to streamliae tbe mmgements for bibs- 
fdd ISdson. They bop that this wodd bring b a t  an fmprovcecd h 
Ibe pdomance d the orp;~nhrrtion. 

4.41. The Committee would .Iso like the Corporation to evolve some 
Rtiaad crl(rrh for fixstion d r ~ +  tm processes ~krscd to b d d h .  
In a very profitable line of pmducth likc Television receivers, for 
iastnnce, thc recurring roydty has been jud 2 per cent of ex-bcborg saks. 
TBhr retaro mud be considered meagre wbn it is w e i m  Pgshut myally 
mte of 5 per cent to 10 per ctut &wed to foreign putks bola winnu 
know-how is #eatrally acquirtd fn tbe country on coIl.borltion brsk. 
Flrc matter, in thc CommiUee's opiAbn, d r r -exadndon.  

4.42. Einewbere in this Report, tbe C~mmittet have drawn attention 
te the h k  of cost umaci- in tbe C.S.X.R. lPborrtorics whW 8dn- 
tab pUot pr-. 'Ib Commftta bavc h pam@mph 1.7 of tLeir 
Sevm~-mth  Report ( F d  Lok S.k) stmW tbt n d  fbr brtm(l.c- 
h d a ~ ~ ~ a l e o s t . n r l y l s i s t n t k h b o r r t o r k s r r i t L a o i m  



4.49. 
CSIR in 
industry 
stated as 

The Committee desired to know the progress made by the 
identifying laboratories which can be- run in collaboration witk 
and research associations. In a (written reply the CSLR have 
fdlows:- 

"Thc CSIR has bcc~i actively promoting the formation of rcsearch 
associations by industry. I t  not only undertakes the educa- 
tional task of propagating the importance of research by indus- 
try for industry, but also assists industries desirous of form- 
ing research associations by way of technical advice, preparing 
plans and procuring materials." 

"At prcsent, the following 10 Industrid Research Associations : 4 
for textiles and one each for cement, plywood, tea, jute, wool 
and automobiles are functioning:- 

I .  Ahmedabad Textilc Industry's Research Association, Ahmc- 
dabad. 

7,. Bombay Textile Research qAssociation, Bombay. 
3. South India Textile Research Association, Coimbatore. 
4. Silk and A n  Silk Mils' Research Association, Bombay. 
5. Indian Plywood Industries Research Association. 
6. Wool Research Association, Bombay. 
7. Tea Research Association, Calcutta. 
8. Lndian Jutc Industries' Research Association, Calcutta. 
9. Cement Research Institute of India, New Delhi. 

10, Automotive Research Association of India, Bombay. 

"Two more Research Associations. Indian Rub5er Manufacturers 
Research Association, Bombay and Indian Paint Research Association, 
Calcutta have been recognised for financial assistance, in principle, by the 
Governing Body of the CSTR at its meeting held on 14th May, 1969. 

The formation of associations of Electronics Industry, Chemical 
Industry, Pharmaceuticals and Drugs, Instruments, Non-ferrous metals and 
Printing industries is under consideration. 

On the question of converting the Central Gbss and Ceramic Resea~h 
Institute into a rcsearch assxiation laboratory, the DGSIR had a discus- 
sion with the Glass Industry and the Pottery Industry. The matter is  
under consideration as to how their contribution could hc collected. 

As regards the Central Leather Research Institute, the leather industry 
of being wide-spread character, there are some inherent d i l d e s . "  



"Meeting with specific indurtries:-During t k  past two years DGSLR 
has.bcen holding a eariscl of mnaatinge with vaziour i n d m  to encuuragc 
user participation in tho rosearoh activities d the National Lahoratorieel 
Institutes. Meetings with the following industries have alrc* been 
held:-- 

Chemical Industry; 
Electronics Industry; 
Instruments Industry; 
Non-ferrous Metals Industry; 
Man-made fibre Industry. 

Similar meetings with refrigeration industry, printing industry, etc. are 
proposed to be held in the near future. In addition to these meetings, 
Get-together on specific itemslareas are also convened by the National 
Laboratories/Institutes from time to time." 

"Sponstxed Research:-ln order to create deeper impact of the work 
of the Laboratories on the economy, tho laboratories are encouraged:- 

( i )  to accept sponsored projects fkom industry; 

(ii) to tackle specific problems received from individual firms on 
payment; 

(iii) to act as ~ ~ n s u l t a n t ~  to industr! and charge for the services 
rendered." 

"In pursuance of the above policy, guidelines for acceptance of 
sponsored research schemes by the National Lakratnries/Institutes have 
formulated and circulated to the Nation;tl Lak1ratories/Institutes. Ac- 
cording to guidc1ines:- 

(a )  Projects involving a total expenditure of not more than 
Rs. 10.000 may be apprwved the Head of Laboratory/ 
Institute. . . 

(b) For projects involving an expenditure of between Rs. 10,000 
and Rs. 50,000 prior approval of the Executive Council be 
taken wherever possible. In Ci t se  of urgency, the Head of the 
Lohoratoryflllstitute may accord approved and report the 
matter to the Executive Council at its next meeting for 
ratification. 

(c)  For projects involving an cxpditurt:  of morc than 
Rs. 50,000 prior approval of the E~ecutivc Council shall ht 
takcn." 



4.58. 'Ihe Committa ere of the vkrP thlt qpplkd MitdM rtserdh 
.can thrive and its results put to fdtfd pee only ilt tbe Indoshy Iwe a &ke 
intheresearchwork. ~ t n t h i s p d a t o f o k ~ i t i s i s e s e e n t i a l t h n t ~  
ventures should be orgadsed in collabornti~n wW Industry. Tbe data 
available suggests that in U.K. in pursuance of the deliberate policy of 
Government the number of cooperative research associations bas increased. 
From 20 such associations in 1939, the number increased to 50 by 1960. 
A start in this regard has been made in India witb the organisation of a 
number of cooperative Research Associations, in league witb industry. 
The pace should be accelerated. 



PILOT PLANTS 

5.1. During evidence, the Director General, C.S.I.R. informed the 
Committee that "there are, if I am not mistaken, ova 100 pild plants in 
the national laboratories and a total expenditure of about Rs. 9.5 crores 
has been incurred. Most of these pilot plants test the work which is 
already done on the laboratory scale. If any of the results of the labora- 
tory scale hold a promise, they are tested on a pilot 'plant scale. Some of 
the pilot plants have been continuing for quite some period. Only 
recently the Governing Body of the CSIR appointed a Committee headed 
by Dr. Kane to look into the question of these pilot plants in the natimal 
laboratories. The Committee has submitted an interim report. They are 
now going to thc various lab~ratories where thesc are pilot plants to 
investigate thc plants in detail. The interim report is mostly based on 
the information which the Committee received in reply to the questionnaire 
they had issued. Thc increases over the original estimates may be due to 
some of thc equipment being ~btained from abroad and the increase in 
price due to devaluation and things of that kind." 

5.2. The Committee desired to be furnished with a statement showing 
the year-wise break-up of expenditure (capital and revenue) on the pilot 
plants at present in operation in the various laboratories, particulars of the 
pilot plants which are more than five year old and capital and maintenance 
expenditure incurred on them, their significance in the national economy, 
the probable date of completion of work, approximate expenditure needed 
to complete the work, thc extent of delay, if any, and reasons therefor and 
t~ what extent the estimates have gone up and whether it is necessary to 
continuc them. The C.S.I.R. have furnished statements showing the de- 
tails of pilot plants and expenditure incurred on them in respect of certain 
laboratories. But these are, however, incomplete. The Commitkc have 
been furnished a copy of the Report of the Kane Committee from which 
the fdlowing picture regarding pilot plants in the C.S.I.R. laboratories 
emerges : 

"Au examination of the data showcd that by 1968 there were over 
IS5 Pilot Plants in cxistencc or under construction in CSIR Laboratories." 



"The total expenditure under the expenditure head Pilot Planta arp 
Rs. 9.59 c~ms. The data also show that about 70 per cent d this 
e ~ d i t u r e  was incurred by the following five National Laboratories: 

(Rs. in uola) - --- 
i) National ~ e t s l l u g i c ~ l  Laboratory, Jmshedpur . , . . . 2 . ~ 5  

{ 

(i) Central Fuel Research Institute, JePlgor~ . . . . . . 1.723 

( ~ i ) R c g i o n s l R c s e ~ r ~ h L a b ~ r ~ t ~ r y , H ~ d e r ~ b ~ d .  . . . . , 1.226 

( i v ;Nat iona lPhps i~ lLeb~torS ,Ne~D~l iL i  . . . . . . 1.183 

(v) National Chemical Laboratory, Poona . . . . . a 0.614 

(b) ' Utiliscrtion of the Plants 
"Industrial exploitation of the products and processes devcldped by 

National Laboratories has been small in  relation to  the expenditure and 
effort involved in the Pilot Plant work. The information mode available 
indicated that the revenue earned by National Laboratories from Pilot 
Plant Projects so far have been disprq?ortionately small." 

(c) Selection of Projects 
"In a majority of cases. Pilot Plants were not sponsored and conse- 

quently CSIR funds were used for their installation and running. . . . In 
its discussions with the Directxs and s t d  of the Laboratories, the Com- 
mittee found that mxt uf thc problems for Pilot Plant work were chosen 
by Scientists working in the Laboratories/Institutes on their own apprecia- 
tion of the developmental needs ~f industry. PuWc or  private sector 
industries had usually no part either in suggesting problems for investiga- 
tions, or for their techno-economic-evaluation. In most cases, the ulti- 
mav user of the results of major Pil3t Plant investigations, was not identi- 
fied before undertaking the project. Consequently, it was not possible to 
obt:\in technical and financial participation in  the investigations by an ulti- 
inatc uscr, be it a Department of Government, or a public o r  private sactor 
undtrtaking. Therefxe. in many cases, thc entire financial burden of 
setting up and o'perating Pilot Plants was borne by the CSIR. It is thus 
not surprising that the search for a sponsor that &hepan after the inveatiga- 
tions were completed, ,and after most of the scientists working on them 
were dispersed, rarely succeeded." 



"With a few exceptions, the processes for which Pilot Plants were 
built were already well-known. elsewhere, m e t i m a s  within the awntry 
M; most Pilot Plants thus appeared to be attempts at redimvory. 
Exampbs of such projects are:- 

(a) Caffeine from tea waste (RRL, Jorhat). 
(b) Vanadium pentoxide catalyst (NCL) . 
(c) Deinking of newsprint (RRL, Jorhat). 
(d)  Phthalates and other plasticizers (NCL) . 
(e) Phthdic anhydride-sponsored by NRDC (250 kg./day) 

(CFRI) . 
( f )  Synthetic cryolite (50 kg./day) (NML). 
( 6 )  Hand madc pnpcr (0.5 ton/day) (RRL, Jorhat). 
(h) Oilsceds milling (20 tonncs/day) (RRL, Hyderabad)." 

[NOTE:-The expenditure incurred on plant at ( f )  above was Rs. 2-59 
lakbs and (h)  Rs. 2.03 lakhs. Data in regard to the expenditure on 
six projects not available in the documents furnished by CSIRI. 

( e  ) Implementrtio,?t of Pilot Project,\ 

"In general, thc actual expenditure on n Pilot Plant was substantially 
greater than .wiginally contemplated the most conspicuous cases being the 
coal gasification plant at RRL, Hyderahd, where the estimated cost in- 
creased from the original estimate of Rs. 21 lakhs in 1962 to Rs. 1 :89 
crores, out of which Rs. 0.73 crores has already been committed. The 
other similar case is the magnesium project at NML, where against the 
initial estimate of Rs. 55.73 lakhs, the project will now cost Rs. 127.850 
I;lkhs .>r Rs. 1 .28  crores, approximately." 

"An investigation for the production of cryolite continucd in a Pilot 
Plant at the NML even when a comnicrcial plant based on imported 
knsw-how had gone into production. Similarly, Pilot Plant work on 
\lanadium pentoxide catalyst continued at the NCL after the project for 
local manufacti~n of catalyst based on overseas collabotation commenced 
production adequate to makc the country self-sufficicnt in respect of 
vanadium pentoxide catalyst. 

"Thc above examples have led the Committee to the view that there 
I \  a general lack of awareness among those responsiMe for suggesting and 
approving research projects that such projects could be evaluated by a 
c 'ct-benefit analysis." 



(g) Processes to be eaplored. 
"The Committee feels that a decision to set up a Pilot Plant should ~k 

taken only under the following circumstances: 
(i) The product is new and the data from laboratory experiments 

are not adequate for scale-up. 
(ii) The suggested prxesslquipment is claimed to be superior to 

existing methods of making a product, but the data for scale- 
up are not available. 

(iii) The product/process is well-known, but the know-how is 
held secret by a few firms. Efforts to obtain know-how have 
not been successful." . I  

"The Committee str~ngly recomnlends that every proposal for a P~lot  
Plant project should bc subjected to the scrutiny of a Screening Com- 
mittee and/or an Appraisal Committee appointed '3y the C.S.I.R." 

"The Committee rzcornmends that all projects, without exception, must 
find a sponsor if a Pilot Plant is t s  be built. Thc sponsor could be a 
private sector undertaking, ;I department of Government. a public sector 
undertaking, a State-run-industry or  the Defence Services. If the )pro- 
ject is important cnough to the national cconomy, the CSIR itselt (but 
not the L a b m t q )  may decide to sponsor it. If the rules against licens- 
ing and in prl.rticular about exclusive licensing act as a deterrent to indus- 
try to sponsor projects, then they should be modified." 

". . . .barring a few cxceptions, entrepreneurs colllplained generally 
about inadequacy of thc know-how and insufficient apprcciatim 5y the 
Laboratories of any further work that may be necessary before the know- 
how could be commercialiscd. They also com'plained of lack of assistance 
regarding specifications for purchase of raw materials as well as about 
cnginecring aspects in scaling-up the projccts, 'and absence of continued 
assistance for trouble-shooting and development. This rcaction perhaps 
esplainq th: hesitation felt by entrepreneurs in investing funds on more 
ambitious schemes proposed by the Laboratories. However, the Corn- 
mittee noted that the NCL have now arranged with Project Engineering 
Cornpanic\ to provide performancc guarantees for processes developed in 
the NCL. This view is now finding favour with other Laboratories." 

5.3. The Committee referred to the proceedings of the 60th meeting 
nf the Board of Scientific and Industrial Research in which a reference 
had been made to a working group appointed bv CSIR t~ finalise Fourth 
Plan Proposals. That team had recommended (in December. 19681 that 
about 21 of the continuing 'projects in various laboratories should be 
discontinued. The C9mmittee desired to know about the expenditure 



incurred by CSIR on these projects and how many of them had Foeen die 
continued. In a written reply, the CSlR stated a s  follows;- 

"The Technical Committee of the B.S.I.R. a t  its meeting held o n  11th 
May, 1969 considered the recommendations of the Working Group ap- 
pointed to scrutinise the 4th Plan proposals of the CSIR and  recommended 
as  follows:- " 1 ;  

'The Committee felt that this will nceb'sbme detailed examination 
,of the programmes of all the ~ a h o n a l  Laboratories/Institutes 
for  which the Committee may have to sit for one o r  two days. 
I t  was agreed that a mceting ihduld be held as soon as  possible 
to  look into thc Fourth Plan in s s n ~ c  detail'. 

5.4. The B.S.I.R. at  its meeting held on 12th May, 1969 endorsed the 
following views of the Vice-Presidcnt, CSIR on  the 4th Plan proposals:- 

'In regard to the Fourth Plan, he felt that rnorc detailed m r k  was 
icedcd. H e  had gone t h r q ~ g h  the recommendations of the 
various Working Groups  and Sub-groups. H e  noticed that 
thc Technical Comrnittce h i d  also decided to have mJre dc- 
tailcd discussion in a special meeting. H c  said that he had 
also sonic ideas in regard t o  the Plan. HI: suggested that the 
prcscnt mceting of  the H.S.I.R. may not considcr the Fourth 
Plnn and  :I special mcctinr of the b a r d  mag bs convened to 
discuss onlv t!lc Plan. He h )pcd that by that tirnt, he would 
li:l\'c I1:lcl rrc;;~&ion.; to dixl lw with ninrc pcoplc about the 
w>rl;ing of thc C S.I .R.  2nd thc Yational 1-:~bor:~tories and 
morc concretc idcnc, may cniercc. Hc su~gc.ted that a special 
n i r c t l ~ i ~  of the Ronril m:i\ b: h ~ l , ~  in Y . w m h c r  o r  December, 
t ! ~ i c  yc;\r. t , ~  cciii.idcr and finnlisc thc Fourfh Plan prn'posds for 
t11c C S.T.K.  :lf!cr hi: h:iil c o r n p l c t ~ ~ t  hi? discwrions. This was 
en:lor\c,I by th: Prcqidcnt'. 

"In the  m:nna.hilt.. th:. procxding,  of tlie R.S.I .R.  along with the 
rccn-ln~cndations :?I the U'orking Grtlup hnic  h e n  hmught to thc notice 
of :)I1 tli? Yational I,:~hor.ntc~ric.;/Tnztif~~tc~. Aftcr finnlisotion of the 
Foiirtll Pl;m proposals, the 1-:lhor;~torii:s/Tnstitr~tc.s concerned would be 
: ~ d v i w d  to disc.mtinuc thc projccts rccon~nlcndcd hy thc Working G r o u p  
and various Subgroups." , , 

5 5. In the Cornrnl:tcc's opinion, the 'p&ommce of 'pU* plants' ~t 
up in the C.S.I.R. Irrborafories had bcei, most unlmycwlsive. BV 1968 
there were over 155 such pilot plants in euily,t$nce or under constn~ctlon 
and the investment in them amounted 4, Rver, RJ. 9.6 ~ m .  A Corn- 
m i k e  stt up by (he C.S.I.R. ( h e  Committee), , , w q h  reviewed tk 
005 L.S.-5 



working of these plants found that very %w of the p-" dsrekped 
through pilet plants had been commerdrlly exploited and tht Cbe 
revenues earned by the laboratories "have been disproportlwately small" 
in relation to the expenditure and effort that went into these ventures. 

5.6. The data given to the Committee shows that over 70 per cent of 
Yle expenditure on pilot plants was incurred by five laboratories. Two of 
lhese laboratories, the Regional Research Laboratory, Hyderabad and the 
?ational MetaUurgical Laboratory, Jamshedpur, alone spent over Rs. 2 
crores on two pilot plants--one on a coal gasification project and the 
other on a low-shaft furnace plant. In the first case, the gas produced has 
not found any use nor its quality been tested, while in the other, as reported 
by the Kane Committee, "not a smgle low shaft furnace has been establish- 
ed in the county for production of pig iron with b w - h o w  obtained from 
this plant." It is interesting to note that these pilot plants have been in 
existence for eight to ten years. 

.j 5.7. A workiag Gronp appointed by the C.S.1.R to finalise the 
Fourth Plan proposals found that 21 projects in the laboratories were 
serving no useful purpose and suggested that they should be discontinued. 
The investment in these projects has not been intimated to the Committee 
bv the C.S.I.R, which incidentally is yet to take a Enal decision on these 
pkjects (though the Working Group reported as early as December, 
1968). Thii, in the Committee's view, suggests that projects which involve 
substantial investments are not W i g  processed with due care. 

5 8 .  Yet another aspect of these pilot plants is the tact that some of 
them were what the Kane Committee characterised as "attempts at redis 
coveyn of "processes already well known elsewhere, sometimes within the 
country itself". That Committee gave at least sin instances of such pilot 
plants. .The investment in two of these amounted to Rs. 4.90 lakbs; data 
in regard to others has not been furnished. 

5.9. The data furnished to the Committee also shows that the pilot 
plants in some cases continued even after indigenous production in #he 
comlirercial sector had been established on the basis of know-how 
obtained from elsewhere. The Kane Committee cited two such cases- 
one involving production of cryolite in the Xationel Metallnrgical Labora- 
tory and the other relating to vanadium pentoxide catdyst at the National 
Chemical Laboratory. The Committee are left with tbe impression that 
the laboratories concerned showed no appreciation of the developmental 
needs of the industry for whose benefit the pilot projects were meant. 

5.10. By far the greatest drawback, ia the Comm#tec9rr opialolr, e m t  
the pilot projects in the laboratories is that they were iaiti%cd nitbod 
enlisting the participation of the industrg. As these plmb were lac& 



;b dcmoarhpte tBe commercial feasibility of processes, the entrepreneur 
Memtcd in itn development should have been located and hls ideatifidol, 
with the project secured. Instead, as pointed out by the Kane Committee, 
%e a ~ c h  for the sponsor began after the fnveatigation~ were completed 
and wely succeeded." The Commfttee consider it extmordinary that an 
institution like the C.S.I.R., whose job is to encourage application-oriented 
research should have proceeded about it9 projects in this faohion. 'Ihr 
Committee feel that the C.S.I.R. should now take stock of the position in 
regard to pilot plants and tighten the procedures for the clearance and 
establishment of these projects. This should be secured by the following 
steps : 

(i) All proposals for establishment of pilot plants shoald receive the 
most searching scrutiny. Approval should be given only if tha 
product or the profess involved is new or the know-bow 

involved is a secret held by a few firms which it would be worth- 
while to disseminate. 

(ii) No proposal should be ordinarily approved without a sponsor 
from industry or Covenunent and to encourage investment by 
the concerned interests, the laboratories should consider gi- 
performance guarantees, as is reported to be done by the 
National Chemical Laboratory. 

(iii) A pilot plant should not be allowed to drag on indefinitely, 8s 
its very purpose, i.e., the demonstrath of the viability of a 
process would be defeated thereby. Tbe C.S.I.R. should, 
therefore. prescribe an outside time-limit for the completion d 
these projects. 

( iv)  The findings in a later section of the Report would sbow that 
some laboratories have showed very tittle cost-eonsciousness 
while implementing pilot plants. Pilot plants under sllcb 
circ~~mstances become a self-defeating exercise. The estimates 
for these projects should be most carefully drem up and costs 
strictly controlled. 

(v) The C.S.I.R. should set up immediately competent appraiul 
tearrts as suggested by the Kame Committee to  view ibe exist- 
ing plants. This should be done withb a prescribed time- 
limit and projects not found to be useful s h d  be scrapped, m 
that further time and money are not expended on them. 

5.1 1. The Committee drew attention to the First Report of the Com- 
mittee set up by the C.S.I.R. to consider the Fourth Plan Propo~als 
expressing concern about the following two pilot project in particular and 
,desired to know the present position: 

(I) a vertical kiln plant set up in the Regha1  Research l-+aba- 
tory, $orhat, contrary to a decision taken by the 00- 



5.16. The ComDatke dbappmve of the fact that the Reghma Rmemch 
WWtmy, Jorhnt procesded wttb the settin8 up of a wdicPl kiln plant 
m m ! m y b a ~ o f & g o v ~ b d y d ~ ~ ~ ~ t ~ & t ~  
d the project should be bvestigeted The Commit@e wwld Ute to 
be apprises of t& e s p h a h  of the hbratory for this extraadtnrvg 
qome of Pctlon sad tbe steps being taken by C.S.I.R. to e m  ttret c a w  
of thk type & not reau. It should also be examined bow the laboRtorg 
found foads for tbis project, when k had not been approved by CS.1.R 

5.17. nragnesium plant at the National Metsllargical Laboratory, 
Jamshedpur is an instance of a pilot plant undertaken in haste, without 
adequate investigation into its Cost aspects. In the result, the project 
whicb was initially estimated to cost Rs. 57.73 lakhs will now cost Rs. 1.27 
crores. The Committee feel that laboratories doing applied work should 
sbow a better sense of awareness of the cost of their work vis-a-vis ex- 
pected benefits. The Comerittee have made some suggestions on this point 
elsewhere in this Report. 

Coal Gasification Plant at Hyderabad 

Audit Paragraph 
5.18. In November, 1962 the Council approved establishment of a 

coal gasification pilot plant (estimated cost Rs. 21 lakhs) at the Regional 
Research Laboratory. Hyderabad. Due to general rise in the cost of equip- 
ment and labour, inclusion of certain additional units and changes in the 
looation to the plant the estimate was revised to Rs. 45.50 lakhs in Sep  
tember, 1964. Again in October/November, I966 the Laboratory proposed 
further revision of the cost to Rs. 107 lakhs (non-recurring) and Rs. 8220  
lakhs (recumng for six years), the additional expenditure being due to de- 
valuation of the rupee, interest on deferred payments, rise in prices and 
inclusion of certain other items which had not been included earlier. 

5.19. In 1966 before getting the revised estimate approved by the 
Governing Body of the Council, the Laboratary placed d m  for p u ~ h a s e  
of equipment on certain foreign firms. Upto February, 1969 the expmdi- 
ture on purchase equipment machinery land etc., was about Rs. 72 lakhs*. 

5.20. In July, 1967 the Council had appointed an expert committee 
to examine the project & novo in the light of the revised estimate fhmed by 
the Laboratory in October/November, 1966. According to the report (sub- 
mitted in January, 1968) of that Committee- 

(i) No preliminary experimiental work ''which is cansidmd neces- 
sary for establishment of a pilot plant, particularly the one 
involving considerable expenditure", appeared to have been 
done by the Labora to~  before getting the scheme approved 
by the Council. Further, "it has never beta clear whether - .- 

*Cost of land (about Re. m,m) is yet to be paid to tbe A n d h  Priderh Government 
(December, 1968). 



the plant was to k established to produw '~ynthesis gas for 
production of ammonia or industrial or domestic gas to be 
supplied to the city of Hydtrabad." 

(ii) An identical plant had been functioning in the Central Fuel 
Research Institute, Dhanbad, but this was not kept in view 
while pursuing the proposal for another plant in Hyderabad. 

(iii) The project would result in operating loss of Rs. 48.2 lakhs 
(exclusive of depreciation on equipment and interest on capital 
invested) during the six year period commencing from 1967i68. 
"The constant loss is not justified, particularly when such loss 
has to be borne by CSIR without any guarantee that at the end 
of six-year period there will be some entrepreneur who will 
be interested in taking over the plant for commercial opera- 
tion." - 

5.21. The Committee, therefore, felt that order for equipment and 
machinery, which had not yet been delivered to the Laboratory, might be 
cancelled and such of the equipment as had already been delivered be dis- 
posed of; and that, in case this cancellation was not possible, steps should 
be taken to transfer the plant to some fertilizer producing factory in the 
public or private sector. If neither of these courses was feasible, the 
Committee recommended, the plant should be erected in the Laboratory for 
operating as a testing unit for development work for gasification of coal. 
Implementation of the committee's recommendations is still awaited 
(January, 1969). 

5.22. Apparently, the project was not properly conceived or planned 
and the expenditure of about Rs. 72 lakhs was avoidable. 

[Paragraph 116 of Audit Report]. 

5.23. The Committee envisaged about the objectives of the project as 
originally envisaged. In a written reply, the CSIR have stated as follows: 

"In the Agenda Note that was placed before the BSIR and the 
Governing Body of the C.S.1.R at their meeting held on 2nd 
and 3rd November, 1962, the aim of the project was stated 
as : 

"to study the technical possibilities and economics of complete 
gasification af low gfada coals p-arly all the non-coIring 
types having high ash content. It is also aimed to obtain 
data on optimum waditions ot operation and design of gasi- 
fication plants." 



@ 
"It was also proposed to install a coptinuo~sly~operating pilot plant 

with 'a &'~bl of 9s',$%hprmal cubit"nieter/day of synthesis 
gas &4qdivdfdd6fi& gas a t ' ~ N ' , ~ g i b h i i  'Research Laboratory 
Hyderabad," . ~ - i \ .  I , $ ,  i <. : [ '> :>&I  

"At 

"In 

" 1: J ? I 
a lator stage, the r#ePeal Research ~abbmtory,  Hyderabad 
while asking fot; the,Fdised sanction of RS. 45.50 lakhs on 
28th December, 1983 mkhded' certain items of equipment e.g. 
CO Conversion Plant, Hot Potash1 Wash Plant and FinalVHnS 
Removal Plant which were not W d e d  in the original propo- 
sal" of the laboratory ta convert the indoatrial gas into town 
gas. 

J 

October 1966, the Regional Research Laboratory, Hyderabad 
again asked for additional funds under Capital and Recurring 
(for the running expenses of the plant for six years). The 
Nargundkar Committec which was sct up by the Executive 
Council of the Laboratory to examine the proposal cstimatcd 
the expenditure as follows : 

Capital Rs. 107.00 lakhs 

Rccurring Rs. 82.20 lakhs 

In the above revised estimates, t&:CO conversion plant was not includ- 
ed." 

"The objectives of setting up the Coal Gasification Plant at the 
Regional Research Laboratory, Hydcrabad, as clarified by tne 
Director, Regional Research Laboratgsry, Hydcrabad ( who W;IS 

also a Member of the Committee) before the Kane Committee 
were : 

(1) to gather technical information on the quality and yield of gns 
from various AndhrpilQrgdgsh coals; . 

(2) to improve and modify pressure ,gasification process to 
work on a slagging kd;. ,md 

(3) at a later s t a g  to convert the iaw gas (i) into synthesis gas; 
(ii) into town gas; and to carry out a trial distribution of 
.town gas on a semi-commercial scale." 

"The Kane, Corninittee in its ~ e p o d  has stated that it has never 
been clear whether the Plant was to be established to produce 
synthesis gas for production uf* a k o n i a ,  or industrial and 
domestic pas to be supplied to the city of Hyderabad. If the 



, synthepis gas-was tho ohjcaive then a CO Conversion Unit would 
be an inevitable cmpanent. If the gas was intended to be 
us,ed as inqiustrial .or town gas then a provision of a single 
gasifying unit ,would not be d q u a t e  to guarantee continuity of 
supply to consumers, without stoppage due to breakdowns and 
maintenance of plant. If it was intended to distribute the gas 
as town gas, both the sites are far from the heavily populated 
areas of Secunderabad or  Hyderabad." 

5.24. Referring to the aim of the project, the Committee asked whe- 
ther it justified a pilot plant on a commercial scale capable of producing 
30,000 cubic metrcs of gas per day and whether the laboratory should not 
have gone in for a smallcr plant on laboratory scale. The Committee also 
dcsired to know why the estimates wcrc revised upwards by including items 
which had relcvuncc only to a project for production of industrial gas or 
town gas. In a written rcply, the C.S.I.R. have stated that: 

"The Director, Regional Research Laboratory, Hyderabad has stated 
that the Laboratory wanted to develop the nccessary techno- 
logy for conversion of low grade coals into industrial gas which 
could latcr be converted into town gas or synthesis gas. In- 
stcad of choo5ing the step of developing a gasification process 
de WL'O and proving it on a small plant and taking it on to an 
intermediate scale pilot plant, the other alternative of buying 
an intcrn~ud~~ltc s c h  plant bnsed on thc best Anow-how avail- 
able erecting and operating it and subsequently effecting im- 
provcmcnts and modifying it to suit to local conditions was 
chosen. It was considcred desirable to erect a pilot plant which 
will givc about 1000 cubic metrcs of gas pcr hour.",. 

5.35. The Committee drew nttention to the observations of the Expert 
Committeee that no prclirninnry expcrimcntal \rcrrk which is considered 
rlccessary for cstablishmcnt of pilot plant, particularly one involving con- 
sidernblc expcnditurc appcarcd to havc k e n  done by the laboratory. The 
Director, R.R.L., Hyclerabad st:!':J: "I ca7  only say rhat I differ from this 
statemeht. Preliminary work u a s  done and was published in scieiitific 
journals. Thc work was cvalu:~t.d hy-the E % h t i v e  Council of the L:lh-  
ratory. Before s'anctioning it thc  Executi c Cornmitt2e had rcconimen,l:d 
that in view of the successful experiments already carried out by the labora- 
tory, we should go ahead with this." 

5.36. The Committee desired to know whether any effort was made to 
cnsure participation in the project by coal industries. In  a written reply, 
the CSIR have quoted the following observations of the Expen Committee 
IKane Committee) : 

"As the Pild Plant is only a preliminary to  the establishment of 
a commercial plant, it is desirable not only to identify the 



organisation which will ultimately use the results d the pilot 
plant work, but it is prdmible that such an organisation should 
be associated, financially as well as otherwise, with the estalt 
lishment of a pilot plant. None d these criteria seem to have 
been satisfied in the present cast. The equipment proposed t o  
be ordered represents a semicommercial scale unit of a type 
which has been developed sucessfully for commercial operation 
by Messrs. Lurgi. There is no association in the project either 
of a coal mining company which might be interested in the 
gasification process for increasing its sales of low grade coal, 
or of a town gas or a fertilizer inanufacturing company who 
might be the ultimate consumers of such gas." 

"The Director, Regional Research Laboratory Hyderabad has, however, 
stated that besides developing a coal-based technology for production of gas 
required in the manufacture of fenilisers and town gas, the proposed pilot 
plant would have helped the collieries to find alternate markets for the coal 
mined by them. The Committee appointed by the Executive Council of the 
laboratory in October, 1956 with Shri S. K. Nargundkar (who was then the 
Managing Director of the Singareni Collieria Co. Ltd.) as Chairman 
examined the possibility of ha t ing  the unit at Ramagundam so that the 
collieries could give some facilities. But this was given up as the running 
costs were estimated to be more than those for operation at Hyderabad." 

"The Singareni Collieries Co Ltd., the former Government of Hyderabad, 
that is, t h t  present Government of Aodhra Pradesh have expressed their 
inability to participate in this project hancially. 

5.27. The Committee asked whether CSIR took into account the fact 
that a similar plant had been commissioned suocessfully at Wanbad while 
approving the Hyderabad project at various stages-1962 and 1964. In 
a written reply, the C.S.1.R have stated : 

"The objectives of the plant installed at the Central Fuel Research 
Institute, Jalagora were:- 

(i) To tern performance of all Indian coals, including lignites 
and lignite briquettes by the Lurgi Pressure GasiGcation 
Process for production of: (a) towngas; (b) synthesis gas, 
including synthesis gas for production of ammonia, methanol 
and of oil and other hydrocarbons based on coal-gasification; 

(ii) To prepare specifically 300 M/hour of COI free gas suitable for 
synthmis reactions such as Fischcr-Tropsch synthesis for 
othw pilot plant work at C.F.R.I.; 



(iv) To supply high pressure steam for other pilot plants in the 
institute from the high pressure boiler of the unit; 

(v) To supply oxygen to other oxygen gasification, e.g., powder 
cool gasification plant; 

(vi) To produce pure hydrogen for hydrogenation service for tar 
and coal hydrogenation plants; 

(vii) To generate producer gas under pressure for certain experi- 
ments; 

(viii) To study possibilities of integration of the process with the 
Durgapur-Calcutta Gas Supply Project, a Project which was 

also sponsored by CFRI; 

Cix) To study performances of catalysts for desulphurisation, shift 
reaction and other purposes." 

"There was no mention/reference of the existence of the gasification 
plant at Central Fuel Research Institute, Jealgora in the Agenda 
Notes which were placed before the Board of Scientific and 
Industrial Research and the Governing Body of the CSIR at 
their meetings held on 2nd November. 1962 and 3rd November, 
1962 respectively and Finance SubCommittee at its meeting 
held on 26th September, 1964. That a similar plant was set 
up at Central Fuel Research Institute was mentioned before 
the revised estimates of Rs. 45.50 l a b s  for Coal Gasification 
Plant at the Regional Research Laboratory, Hyderabad were 
sanctioned in September, 1964." 

"It was considered that the Regional Research Laboratory, Hyder- 
abad, would work on the types of coals available in Andhra 
Pradesh area. The coals on which the Central Fuel Research 
Institute is working and the coals on which the Regional Re- 
search Laboratory, Hyderabad would work are different. The 
Andhra Pradesh coals are high ash non-coking coal." 

5.28. During evidence, the D.G., S.I.R. stated : "I am t d d  it was 
mentioned at the meetings of the Governing Body that there is such a 
plant but there is no record anywhere." Asked whether this was brought 
to the notice of the Expert Committee, witness stated : "It might have been 
mentioned, I cannot say." The Director, R.R.L., Hyderabad who was 
member of the Expert Committee (Kane Committee) statad : "I raised this 
point in the Committee. In the minutes of the governing body only the 



<decisions are recorded. I requested Dr. Ka& to request the 'secretariat to 
produce a verbatm report of discussion." Tbe wim& added : "Even the 
Finance Mmstry, whlle sanctioning the foreign exchange, in the French 
agreement case, raised this question on our files saying 'would it not be ad- 
vlsable to cancel this plant or since only the oxygen plant has been obtained 
before and it was a saleable commodity, could it not have been sold'?' and 
so on. Even at that stage, when only Rs. 13 lakhs had been invested we 
could have bccn asked to sell the oxygen plant and not to go ahead with it. 
The reasons cxplaincd by the C.S.I.R., which were taken to be valid rzasons 
even b j  F~nancc Mmstry, and so the sanction of 23 lakhs French francs 
under the credit was given with the express knowledge, both in the govern- 
ing bo3y and in the Government circles that such a plant existed in the 
C.F.l<.l." 

5.19. The rtprescntativc of the Ministry of Finance stated that "ln 
M a ,  1961 \+hen the cost of thc plant  as proposed to be raised to Rs. 45 
iakhs, the C.S.I.R. informed the Ministry of Finance as follows:- 

"It is true that the Ccntral Fucl Rcscarch Institute is :dso working 
on the gasification of coal but it has k e n  agreed that the 
Regional Research Laboratory, Hydcrahad will work on the 
types of coal awilable in the Andhra Pradesh arcn. 'Thc 
cmls on which Central Fucl ~ e s e a r c h  Institute is working 
and the coal on which RRL, Hydcrabad is working are diffe- 
rent. Andhrs Pradesh coals arc hish ash non-coking coal. 
The CFRI 'pilot plant which is refcrrcd to in thc last para of 
the F.A.'s note relates to gasification in a slagging gas 
pencrator which is still undcr considcrstion. The dnc which 
is now proposed to be established at RRL, Hydcrabad, is an 
entirely $different process, complete gasification of high ash 
non-coking coal of the Andhra Pradosh area. Governing 
Bsdy of the CSIR has already sanctioned thc project. The 
proposal now related to increase in the cost for various 
reasons which are mentioned'in the papers." 

5.30. The Committee asked if the CSIR had investigated whether the 
plant at Central Fuel Research Institute could be utilised fo i  experimen- 
tation on Slngareni Coals. . In a writen. reply the CSIR have stated: 
"The present plant at CFRI can be utilised for the purpsse. CFRI has 
stated that, in fact, a contract for gasification of Singareni coals £a. pro- 
duction of liquid hydrocarbons is under correspondenca with the Singarcni 
Collicry authorities. Earlier, tests wore carried out with Singareni coals 
at the CFRI Pilot Plant a3 a paFt of survey being carried out on Ebarac- 
Aeristitcs of gasification of coak from Orissa, Andha  P r d e s b  and Madhya 
Pradesh coalfields." 



531. I n  their reply to CSIR, the Central Fuel Research Instit'ufe 
have stated, "1t is not known t o  us  whether the CSIR took into account 
the fact that a similar plan bad commissioned successfully 'at Dhanbad 
while approving the Hyderabad Project. However, from a statement made  
in the proposal for  setting u p  the Hyderabad project, a n  impression was 
p i n 4  that no work had been d m e  in India on gasification of coal, though 
in a letter dated 27th February, 1964, there was at least an indication 
of the knowledge of the CSIR authorities that a plant had been installed 
at CFRI". 

"The facts arc that the TCM grants wcrc made for instauation of the 
gasification plant at CFRI in  1956-57; thc delivcry of the plant was 
received jn 195940;  crection of  the plant was completed in  early 1962. 
However, thcrc wcrc dificultics in cornmissi~ning the plant till late 1963 
and, finally, the plant was inaugurated in early 1964. 

"This Institute is not uwarc of the xiginal purposc of RRI,, Hydera'13.1, 
prcllnsing t h c  plant. If inforlnalion on any particdnr coal and its gacl- 
fiintion chnrnctcrii;tic~ .rvcrc rcq:~ircd. i l  cnul'j bc easily obtained ' ~ y  
subjecting such coals to tcqtz in CFRI pilot plnnt. If \ln the other hand. 
thc R R L  plnnt was rnc:ln: for m::king cor?lillcrc.i:i! supplies of gas to 
HyJcrab:~d town or to sonic othcr iidu.itry, then n pl;~nt of the type sct 
up n! CFRT, or  its c o p  :i t  RlZT.. Il\cicr;!h;~tl. is not sr~it;ihlc. T h e x  arc  
pi? \ t  p l : ~ n t s  anil no! dc.\i~yncd fclr conirn~:r~i,~] operation o n  a c o n t i n u ~ l ~ q  
h:rsis. 

5 . 3 2 .  Thc Committee dcsircd to know thc  reasons o f  increase of 
:.<.~imntcr of the proicct, from Rs. 21 Inkh.; in 1962 t o  RF. 107 I ~ k h s .  
Thc Director. RRL. Hydcr:~'~;~d stntcd during cvidcncc th:it the sanction 
of I<.;. 21 Inkhq in G)vcrning Body in Xovcrnhr ,  1962 was based on  
prcliminnry prnforn~cl cstimatcs \vhich had hccn frnmcd by thc Lnborntory 
pnlhably somctimc starting in 1956. In 1963,  18 firms in Europe were 
atltircsscd by the Rcpion:~l Research T.ahnratory, Hyderabad t o  o M i n  
quotitions fo r  the equipment ncedcd fnr the project. On the basis of 
these quotations, the CSlR were requested for  8 revised sanction of 
Rs. 4 5 . 5  lakhs and the Governing Body sanctioned the amount in Septem- 
ber, 1964: ' As against requirement of Rs.  35 lakhs in f o r e i p  exchange, 



only foreign exchange of Rs. 11 lakhs was released after a passage at 
nearly one year. It was, therefore, requested to the CSIR that order 
might be split into three instalments according to the release of foreign 
exchange. The sanction of the Vice-president of the CSIR was conveyed 
to the laboratory in March, 1965. The CSIR then explored the possi- 
bility of getting foreign exchange under one of the aid programmes oe- 
cause free foreign exchange was not available. It could not be accounted 
under German aid and it was finally possible to accommodate it under 
the French Aid. Foreign exchange of about 23 lakhs French francs was 
released. The plant had to be ordered from France resulting in a price 
rise of about 10 per cent on account of difference in German and French 
prices. But before the order was placed, the rupee was devalued in June, 
1966. The delay in placing the order and release of foreign exchange 
caused a price rise of Rs. 10.2 lakhs. The devaluation of rupee, interest 
on deferred payment resulted ih rise of Rs. 30.5 lakhs. These were the major 
factors which themselves accounted for a price rise of Rs. 41 lakhs. Thc wit- 
ness added that at the first meeting of the executive council of the Laboratory 
held aftel devaluation on the 15th October, 1966. the matter was placed 
before them that it was likely that the plant might cost Rs. 107 lakhs. 
The executive council appointed an expert committee (Nargundksr Com- 
mittee) to go into the matter. The Committee examined the whole 
estimates and recommended that despite the estimated price rise due to 
devaluation and other factors, it was worthwhile to go in for this plant. In  
a written reply C.S.I.R. have stated. "The Governing Body has not 
approved of the increased estimates of Rs. 1.89 crores (Rs. 107 lakhs 
non-recurring plus Rs. 82 lakhs recumng) for the Coal Gasification Plant 
arrived at by the Nargundkar Committee in Octo'xr, 1966, but recom- 
mended at its meeting held on 15th July. 1967 that a Committee of EX- 
perts should be tipp3inted to scrutinisc the technical and economic aspects 
of the project and the estimates. Accordingly, an Expert Committee 
under the Chairmanship of Dr. D. P. Kanc was appointed by the Vice- 
President, CSIR." 

5.33. Asked if any new equipment was also purchased, the Director, 
RRL. Hyderabad replied "KO new equipment was purchased." As 
regards to gas holders, the witness stated, "The Naryndkar Committee 
estimated that at Rs. 4 lakhs we have not yet purchased that". The 
Committee asked about the need for including gas h~ lde r s  in the estimates 
when it was only an experimental project. The witness replied "We did 
not want to convert into a commercial concern. We thought that if it 
was not done, we would have spent much more money in experimenta- 
tion. So we thought we could recover a part of it." The witness added 
"There has been no expansion of objects. Expenditure has gone up due 
to factors explained. When we are already pressed with money, nothing 
would have been recovered, if gas was first flamed.'' 



5.34. The Committee asked why orders were placed for purchase al 
equipment before getting the revised estimate approved by Government. 
The Director, RRL, Hyderabad stated "The agreement was signed in July- 
August, 1966. I had signed the agreement, I repeat for 22 to 23  lakhs 
French Francs and that agreement was limited to this amount for which 
sanction of the governing body existed with me. Subsequently it had 
gone up due to devaluation. Since there were blanket orders to off set 
the effect of devaluation, it was not necessary to obtain any fresh sanc- 
tion." In a written reply, the C.S.I.R. have stated: "Foreign exchange 
under French Credit to the extent of Rs. 22.43 lakhs (equivalent to F.F. 
2,310,000) was released to the RRL, Hyderabad on 30th March, 1966, 
on the basis of Governing Body's approval to the Coal Gasification Plant 
Ln September, 1964 at an estimated cost of Rs. 45.50 lakhs. An import 
licence was obtained on 3rd May, 1966. On 6th June, 1966, the rupee 
was devalued. The value of import licences obtained befsre devaluation 
was automatically enhanced to Rs. 35.427 lakhs by the Government of 
India vide CCI&E Public Notice No. 90-1TC(PN)/66, dated 27th June, 
1966. No separate sanction for additional foreign exchange release was, 
therefore. necessary. The Laboratxy placed orders against the said 
foreign exchange release on 25th July. 1966." 

5.35. In another writtcn reply, thc CSIR have stated: "The Regional 
Research Laboratory (Hyderabad'~ has intimated that the total expendi- 
ture incurred on thc projcct is Rs. 35.12 lakhs. Further commitment for 
paymcnt under French Credit is Rs.  33.38 lakhs based on the current 
exchange rate (upto 3 1 st January. 1970) ." 

5.36. The Committee asked whether at the time of placing thc orders 
in July, 1966, the Director was aisare that the estimate needed rwision. 
The witness stated: "I  knew onl! to thc cxtcnt of the dcvnluation and the 
financing charges and intcrcst 10 be paid. The sanction that we should 
take interest had been takcn into account. These arc the normal sanctions 
which are given, when thc Flnancc Ministry e g m d  that it would be placed 
in the AID Programme. This is not the only thing. In the whole of CSIR, 
we must have purchased many things, after devaluation without frcsh sanc- 
tions. The ori@nal sanction was there giving the foreign exchange and, 
therefore, no separate sanction was necded." He addcd: "So fnr as Rs. 82 
lakhs is concerned, that was the amount which I thought we would need 
from 1969, when the plant would have bwn erected, for a period of six 
years. I could not ask for sanction in 1966 for expenditure I would be 
incurring in 1961849. It was indicated that this was the expenditure for 
running the plant for 5 years." 



5.37. The Committee asked about the amount of expenditure incurred 
on the project 'after the decision of the Governing Body not to continue the 
project. The Committee have been givcn the following figures: 

Expenditure incttrrcd on Coal Gasification Plam from Yul-v 1967 to January 1970 

Foreign Indian Custom Building Contin- Total 
duty gencies 

From July 1967 
to March 1966 . 1>Sh.5i6.SI 35,961.12 I,oI,:~~.oS 63,153.83 9,664.62 3,66,083,46 

-- .- -- 
"The payrncnts s11onx under Forcign Head have been nlainly 11iadz 

for equiprncnt imported under Franch Credit. These payments 
are mads in half-yearly instalments against promissory notes 
issued :~Svr s i p i n p  thc. agr.~nient \\-it11 tlii. Frcr12h suppli-rs. 

The 02~p~11di:uie chonn undcr Indian Head is for cquiprncnt ordered 
cari:,x ( prior to Jul!.. 1 'X7 1 .  hlost of tiicsc were rcccivcd 
b ~ f m  July. 1967. This also includcs frcight for the cquipmmt 
imp>rtcd frL\:i~ Frari:~:,.. 

The r s p 3 i i u r c  i lur i r?~ 19GS-69 in~!udi.s (!]at for thc 3.50 HP motor 
nb::iin:d from Hci:vy Fl;~rtricn!c Ltd.. F?h?:il. for  nhich thl: 
order \v::s ~ l m ~ i  iri  lCjc6. 1-!ic a ! < t m i ~ \  drth, i\ for t!ic < q u i p  
mcnt inlpor~cd from Gcrm:~ny for Ivhich thc amount arns 
ds;7c~iti.d ui!h DGSkD but tbi. acljustrncnt~ wcrc madc durin: 
1967-68. 

The expenditure choivn undcr h i~ l ld ing~  ic for wttlcment of thc 
contractors' bill fo r  the fencing. underground water tank, sani- 
tary faciiitics 3t thc plant sits. The work was completed sornc- 
time during 1967-68, The y n m e n t s  were made during this 
period. This also includes expenditure incurrcd upto A u W t ,  
1967 on sheds for oxygen plant and stores at Moula Ali. 

The credit shown during 1969-70 under contin_eencies is for items 
which were transfcrred to  the laboratory. Items like wcl&ng 
electrode, cable compound etc, wcre transferred to  laboratory 
as they are likely to become damaged by storago for  a long 
period. 



Bcsidas them, expenditure for electricity for lights at Moula A11 
where some bi the squlpltrent is stored partly wcted and partly 
in crates is Wag incurred. Six Chowkidars are also on duty 
in shifts guarding the equipment." 

5.38. The ammittec enquired of the representative of the, Mnistry of 
Finance whether a fresh sanction was not necessary in this case in view of 
increase, of expenditure for Rs. 45 lakhs to Rs. 72 lakhs. The representa- 
tive of the Ministry of Finance stated that the question of increase in esti- 
mate was considered by the Ministry of Finance who made the following 
observations: 

"As the scheme has already been 'approved by the CSlR and the 
Governing Body of CSIR, it is not necessary to obtain a third 
approval again for the revised estimates of cost, In view, 
however, of the substantial alteration to the original estimates 
the matler should be placed for information kfore  the Finance 
SubCommittee and the Governing Body at their next meeting." 

5.39. The witness added that their estimates were placed before these 
two bodies and necess'ary action was taken. So far as Finance were con- 
cerned, they left it to the Gowrning Body and Finance SuKommitteo to 
take a decision as  to the actual expenditure to be incurred. 

5.40. Explaining the present position, the, Director, Re@ional Rcsearch 
Laboratory stated that one-third of the plan was erected in 1967, while two- 
third was lying created and supplier's guarantee of specification had also 
expired. witness added that "the plant lying in this create will rust and 
Rs. 72 lakhs which has been spent will be really a waste." 

5.41. The Committee desired to know the steps taken to utilise the plant 
in pursuance of the nxommendations of the Expert Committee. In a written 
reply, thc CSIR have stated as follows: 

5.42. "The Report of the Kane Committee was placed before the 
Governing Body of the CSIR at its mating held on 14th May, 1969 who 
rndorsed the following recommendation made i n t e d i a  by the Technical 
Committee of CSIR at its meeting held on 1 lth May, 1969": 

'It was brought to the notice of the Committee that the Ministry of 
Petroleum & Chemicals had decided to instal three coal based 
fertiliscr plants and the Coal Gasification Plant may be useful 
to the Ministry for their exporimntation. It was recommend- 
& fiat th Ministry of Petrolurn and Chcrnicds way be .*ed 
.& take over tbh plant in case they d e d  it'. 
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Even befox the iabove decision or the, Governing Body in May, 1969, 
to approach the Ministry of Petroleum and Chsmicds for tgking over the 
Plant, the Director General lqi written to tho Chairman, FCI on the basis 
of Kane, Committee Report. In mply. FCI'had stated that they are interest- 
ed only in certain parts of the plant. 

It was, therefore, proposed that an advertisement may be inserted in the 
Press to ascertain if there are 0the.r parties interested in the plant instead 
of writing individually to likely parties. Accordingly, the orders of the Vice- 
President, CSIR were obtained for advertisement in papers for sale of the 
plant on 'As is where is' basis. 

In the meantime, as letter was received from the Chief Minister, Andhra 
Pradesh n~entioninp that the Singareni Collieries Company as n.ell as the 
State Government would be very much interested in examining the possi- 
bilities of utilising the Gasification Plant and the services of RRL, Hydera- 
bad for purposes of setting up coal-based industries h Ramagundem-Kotho- 
dudem area. 

The Vie-President, CSIR wrote to the Chief Minister, Andhra Pradcsh 
that the And,hra Praksh Government may take over the Plant and operate 
it and the RRL, Hyderabad would provide necessary technical assistance 
and expert guidance for the purpose. 

In reply, the Chief Minister bas stated that while ttr: State Governmcnt 
is interested in promoting coal-based industries in Ramagundcm-Kothagu- 
den area in view of the excellent potentialities, neither the State Govern- 
ment nor the Singareni Colleries is in a position to take over the financial 
responsiblities of taking over and r u ~ i n g  the plant. Ttc Chief Minister, 
Andhra Pradesh has further stated that the Government of India have decid- 
ed to set up a coal-based fertiliser factory at Ramagundem 'and it would 
thercfore appear more appropriate that this plant is transferred or sold to 
the FCI on the condition that this should not be disturbed from the present 
location. In case. the FCI is reluctant to take over t%s plant, the CSIR 
itself should find the required money for com'pleting this plant. 

On receipt of the above letter dated 18th Nmmber, 1969 from the 
Chief Minister, Andhra Pnadesh and on the advio: of the Vice-president, 
CSIR, the Director General addressed a letter to the Midster of PetroIcum 
and Chemicals and Mines and Metals for taking over the plant. A refly 
has been received from the Ministry and their views are given below: 

(i) Fertiliser Corporation of India (FCI) have reiteratcd their 
earlier opinion that they are not in need of the entire plant. 
T I  seems to be prepared to purchax certain sp&d auxiliary 
i*ms such as Oxygen Plant, compressors, etc, whik could be 
vied by them for general redearch and devclopmedt Pctivitits; 



7 7 , . 
(i i)  Tho Expert Commitlee appointed by the Govunmcnt for setting 

up a fertiliscr plant have finally recommended the adoption of 
the Koppers Gasification process since they did not find the 
Lurgi process suitable. Unfortunately the Plant at Hydersbad 
appears to be a Lurgi plant. Such a plant does not seem to 
be of any use to FCI. 

The Ministry suggested that we may approach the FCI on the lines 
indicated in sub-para ( i )  hbove for disposal of the R.R.L. Plant. 

In view of the latest reply from the Ministry of Petroleum & Chemicals, 
the following course of action has been suggested: 

(9 Advertisement to ascertain if there are other parties interested 
in the plant; 

(ii) Handing over the plant to the Andhra Pradesh Government with 
the request that they may undertake thc responsibility for 
running the plant with technical assistance from RRL, Hydera- 
bad since the Ministry of Petroleum and Chemiosls have inti- 
mated that FCI is having their Fertiliscr Planls on 'Koppcrs' 
and not on 'Lurgi' Gasification Process. 

(iii) RRL, Hydetabad may be authorised to erect the plant in the 
campus of the Laboratory and run at as a testing unit for a 
limited number of days according to t.he alternative recornmen- 
dation of the Kane Committee. 

The  matter is recdving consideration of the President, CSIR." 

5.43. In the CommZtfee9s opinion, the coal gasification project started 
at Hyderabad, is a glaring example of mismanagement, culminating in wsste 
of public funds given for scientitic research. 

5.44. la tbe first place, there rras a cod& *at tbe 0b)ccttoes of 
the Project. As pointed out by the Rmt it was ''never 
whether the plant was to be estsMisbed to pFodofe synthesis RP9 '(Ub 
duction of ammonia or indwtdd and domestic p to be so* to * 
city of H y h h d " .  As InitSally approved, thc prom enringcd 
installation of a contin~oasly operating p h t  thd mold -1s 
gas or equivalent fuel gas. In successtoe nvisioes 01 tk diumks far 
project that kmttet occurred, provision ma made for Pdditknrrl 
which were w c a a r y  oily for a scheme sopp\g of 
gas or industrial p. However, ilvras tRe disblbrdiw g;a 
burners de., w h i  were essentll for mcb a &me wem left oat. Mare- 
over, in the fiad estimate (bcn - w pCovbiaa for t mmabn 
w i t h u t  wbleh, rceardhq to &d b n t  Comnsitlet, d & 
gas was also nat gmtibk. 



5.45. La the second place, the estinratse for the profed were not drawn 
up with care, with the resdt that by s t y e s  the cost escalated from Rs. 2f 
lakhs to Hs. 1.89 crores. How fnlr#g the estimating was would be evident 
from the fad  that the first estimates were approved before the laboratory 
bad even ascertained the cost of the eqaipment from the suppliers. 

5.46. Thirdly, the equipment that was o r d d  was a semi-commercial 
s d e  unit of a type which had been successfully developed for commercial 
operation overseas. If the idea of the project was to study gasification 
characteristics of coal, a smder  plant on a laboratory scale might haw 
sufficed. The C.S.I.R. have themselves admitted that "insttad of choosing 
the step of developing a gasffication process de novo and prwing it on a 
s d  plant and taking it On to an intermediate scale pilot plant, lbe other 
alternative of buying an intehaediate scale piaat based on tbe best know-how 
avrtilable . . . was chosen." It is derv therefore that the project was under- 
taken on a much lager scale than necessary. 

5.47. Fourthly, orders for the imported equipment were placed shortly 
before a large-scale revision of estimates, which raised its cost from 
Rs. 45.50 LaLhs to Rs. 189 W, took place. This was not prudent, as it 
committed the CSIR irretrievably to the project. 

5.48. In the fifth place, a pilot plant involving such a substanfial invest- 
ment was proceeded with, without securing the association d prospective 
users of the process with the venture. 

5.49. Lastly, due to a f P w e  of cmrdinrrtion, the fad thet a similar 
pilot plant had been successfully commirsiod in another laboratory, 
escaped notice both at the time the project was sanctioned Pad at a subse- 
quent stage when the revised estimates were approved.. It is w e  
that when the equipment with that laboratory was capable of being used for 
the purposes of this venture, orders were unnecessarily plPced for a similar 
equipment for this project. 

5.50. The cumulative result of all these lapees hrrs been an mfmcfuous 
expenditure of Rs. 35.12 I& with further r o a m h M d 8  to tbe luae of 
Rs. 33.38 lakhs. Costly equipment Imported for the prom I ~ s  unpscked 
with the danger of its being rendered pbsoluttty .reless. 



Low shaft furnace pilot plant for production of pigiron 

5.52. For producing pig iron from sub-standard raw materials available 
in the country, the, National Metdllurgical Laboratory, Jamshedpur, set up 
a low shaft furnace pilot plant in February 1959. Upto March 1968, 
Rs. 13 1.66 lakhs were spent on the installation and working of the plant as 
follows: - 

Expenditure 
(In lakhs of rupees) 

E q i p n : n t ,  appratus and bliiding etc. . . . . . .  rr 34'95 
Salaries of staff ( 1 4 2 ~  persons) . . . . , . . . 27'23 

R a w  material . . . . . . . . , . 30.16** 

Contingent expenses . . . . , . . . . . 39'32 

TOTAL . . 131.66 
-- - - -- 

*As on 1st August 1967. 
*rIn.-lusive of Rs. 6 lakhs w ~ r t h  of rdw miterial rexived as gift. 

5.53. During 1958-59 to 1967-68 the Laboratory conducted 40 produc- 
tion operations covering a total period of 2 years 10 months and 24 days. 
The daily production during thr: period of operation was from 0.5 to 12.2 
tonnes as against the, plant's rated capacity of 12 to 15 tonnes per day. The 
pig iron produced was 3965.67 tonnes, out of which 2,397 tonnes were sold 
vpto March 1968, at the rate of Rs. 310 per tonne, as against the produc- 
tion cost of Rs. 1,447 per tonne (workcd out on the basis of raw materials 
.and cost of establishment alone). 

5.54. The Council has stated that the pilot plant is neither desired nor 
,designed lo work continuously purely from productional aspects in view; 
and that the primary purpose of inwstigation 0.' any pilot plant is to con- 
duct tests with diffcrcnt grades of raw materials to establish technical feasi- 
bility of the process. The Council has also stated that the low daily pro- 
duction was due to poor quakity of raw materials, manual feeding of raw 
rnatcrials into the furnace and removal of the products also mad ly .  

5.55. Conceding all this. although nearly nine years have passed s ina  
establishment of the plant there has been no inkpendent expert sssessmcnt 
regarding the need for its continued working. The, Council has, however, 



intimated (March 1969) that an expert committee has since been app&&d 
to review the, working of all the pilot plant projects in the national labora- 
tories/institu tes. 

[Paragraph 117 of Audit Report (Civil), 19693 

5.56. The Committee desired to know whether at the time of establish- 
ing the pilot plant, any estimate was prcpared of the cost of the scheme the  
period for which it should be run etc. and if so how the actual expenditure 
and the time taken compared with these estimates/targets. In a notc, the 
C.S.I.R. have stated: 

"An estimate was prepared for the capital cost of the pilot plant as. 
well as capital  curr ring expenses for the operation of the pilot 
plant. The entire pilot plant with its ancilliaries was supplied 
on a "turnkey" basis, i.e., the cost included its installation and 
operation for the, test trial period. The total cost involved was 
about Rs .  20,00,000/- out of which about Rs. 13,00,O!M/- 
was in foreign currency. In so far as the estimate for the perioc8 
for whioh it should run is concerned it may be mentioncd that 
as investigations on the pilot plant were considewd as research 
on large scale for developmental purposes, the period of its 
opcration was not envisaged. The expenditure depends on the 
test trial period. e he. proposals for the purchase of raw 
materials etc. under the recurring grant, and for the purchase 
of spares etc. under the capital grant werc duly put up and* 
approved by' the Executive Council of the National Mctallurgi- 
cal Laboratory prior to incurring the expnditun: involved." 

5.57. During cvidence, the representatiw of the National Mctallurgical 
Laboratory stated that aftcr the plant was erected, it was thought that about 
Rs. 5 to 6 lakhs would Ix. needed per year of operation but no detailcd 
estimate was proposed at that timc. The actual recurring expenditure was 
about Rs. 7 to 8 lakhs on raw matcrials, payment of salaries of staff, conti- 
gencies, spares etc. 

5.58. The Committee asked how the CSIR satisfied thcmselves with 
the functioning of the plan; vis-a-vis the expenditure incurrcd over the 
@od of nine yem.  In a written reply, the C.S.I.R. have stated: 

"The laboratory submitted periodical reports of the activities of the 
Low Shaft Furnace Pilot Plant to the Executive Council, 
National Mctallurgical Laboratory. k i n g  a pilot plant, useful 
trials with various substandard grade of raw materials from 
diierent pans of the country were conducted. The activities 
have come up to the expectations and therefore the expews 
incurred can be justified." 



. .  _1. ' 

5.59. The Committee asked whether 40 production operations conduct- 
ed during the past one decade constituted the optimum number upto whioh 
the plant could bc worked. In a note, the C.S.I.R. have stated: "Upto 
31st March, 1969, 42 smelting campaigns were conducted. Each smelting 
campaign was conducted with a definite objective in vkw. Aplut from the 
investigations undertaken by the laboratory with the different grades of raw 
materials purchased by the laboratory, exknsive investigations wese under- 
taken with raw materials sent by the different State Governments or parties. 
The operations of t,he plant depended on the availability of raw materiala 
Feasibility repom/investigation reports were duly sent to them. A report 
was sent to the Planning Commissionj Government of India. 

5.60. It is considered that the number of trials having definite objectives 
conducted during the period is quite satisfawry. All the tests were conducted 
with hitherto unexploited raw materials and considerable difficulties w u e  
experienced in their exploitation. AU raw materials could not be uwd 
for iron smelting." During e,vi&nce, the representative of the Laboratory 
stated "We had expected to run the pilot plant for about 120 dsys in a 
year and 1 think we had come to that expectation." 

5.61. The Committee have becn informed that: "The firm in West 
Germany and the suppliers also recommended a process for utilisation of 
non-coking coals for making iron. However, extensive investigation proved 
that the recommended process was not suitable under Indian raw material 
customs. The laboratory has been able to uvolve suitable operational 
techniques for the exploitation of hitherto unused raw materials of sub- 
sr.aadard grade particularly non-coking coals. It has  bee^ found that the 
technique de,w;loped is suitable for commercial adoption. 

"i\ the entire smelting trials are conducted with raw materials of sub- 
standard grade and as the quality of raw materials changes from campaign 
to campaign, every possible attempt was mad: to produce pig iron to con- 
form to the standard specifications of foundry grade pig iron. The pig iron 
produced is of good quality and comp~rable with those available in the 
market." 

"Based on the anvcstipations in the pilot plant, thc cost of production in 
:I commercial plant has been calculated and i t  has k e n  found that the 
technique evolved by the laboratory can be cxploitcd commetcially." 

5.62. The. Committee ' dxw attention to high cost of production of pig 
iron i.e., Rs. 1,447 per tonne as against, the $sale price, of Rs. 310 p r  tome. 
The representative of the laboratory stated that if the cost Was calcuL~icd 
on the basis of the plant working for 120 days in a year, it would come tt  



about Rs. 470 to 500 per tonne depending on the fuel used. He add the 
staff were working in the intermitteMy aqi  wem also conducting researches 
in various other research projects of the Division. 

5.63. The Committee asked whether any part had taken advantage of 
the researoh withdraw by the laboratory by setting up whole time production 
wits. ' b e  representathu of the laborato~)~ stated: "On the basis 
of the tests we had conducted the Punjab Pig Iron Om 
project was about to be installed but Punjab was divided into two parts 
and the project has been put in the cold storage. We are pursuing it. 
For the Talchar project of Orissa Government we conducted tests on 
behalf of the State Government but whether the project will be sanctioned 
by the Government of India or not I cannot say. Same remakers apply to 
Andhra and Maharashtra Government Projects we have taken it up with the 
Maharashtra Government." 

5.64. The Committee drew attention t3 the fact that a Working 
Group on Fourth Plan pro@ constituted by the Vice-president of CSIR 
had recommended the discontinuance of 21 projects of which this was 
one. They asked whether a final decision had been taken in regard to 
this project. The Directx General C.S.I.R. stated "I may just lnention 
this that this particular low shaft furnace which was started was, in my 
view, with a view to testing and evaluating some of the ores. It may be 
that during its performance most of the ores required fuel which they w e n  
not getting. It was suggested to the Director that this was a very costly 
sort of project which was run in the labxatory. He was asked to look 
into it whether this should be stopped. He was asked to find out since 
bow long this was in operation. He told me that he hoped that it 
would be possible to pr~vide  a big plant and sell this plant and recover 
at least the cost of the raw materials from the wastes. He is examining 
this. I do not think that this plant otherwise will have such a large 
moun t  of work that it would be engaged for the whole year." 

5.65. The Committee desired t~ know whether the laboratory had 
tested all the available low grade materials in the country. The repre- 
sentative of the laboratory stated "I cannot say we have tested all raw 
materials available in India. Some iron and other mines are still k i n g  
developed. Asked about the percentage of known low grade materials 
tested, the witness replied "About 8&85 per cent." The witness 
added:- 

"If this law shaft furnace pilot plant at the MML is abandoned 
and in future the question of testing of raw-material arises 
we would not have any altarnative but to send our taw- 
materials outside for testin? invdving heavy expenditure in 
foreign exchange. Asked whether the new materinlr could 



not be tested in the laboratories of the Iron and Steel Indus- 
try, the D i v y  .Oemeral, S.I,R., stated that 'The Iron and 
Steel Indust9 have big furnaces but not a testing plant of , 
this type. . . . . . . .It was actually the recommendation of the 
Metals Committee of the CSIR that such a testing plant with 
13w shaft furnace should be set up." When asked whether 
it was justifiable to continue a pilot project for more than 
nine years, the witness stated "It has been named a pilot 
project but actually it is testing and evaluation plant for 
testing and evaluate on of ores and raw materials. . . . . .I think 
why this question arose, a large number of staff kept on the 
plant and the problem was how to utilise that staff." 
In n written reply, the CSIR have stated: 

"This is a testing unit and can be considered as an asset to the 
country. It demonstrates the feasibility of employing hither- 
to unused raw materials. It eliminates the necessity of 
sending the raw materials to a foreign country for testing 
and therefore saves a large amount of foreign exchange. It 
has also been used as an experimental blast furnace to de- 
monstrate the possibility of naphtha injection for iron smelt- 
ing purposes." 

5.66. With regard to the decision taken on the recommendation of 
the Working Group, the C.S.I.R. have stated as follows:- 

"The Working Group appointed by the CSIR for the Fourth Plan 
proposals recommended "that there may not k any neces- 
sity for continuing the wark on low shaft furnace pilot plant 
for gig iron smclting and i t  was also recommended that the 
staff working in this plant may be shifted to work in the 
new pilot plants that are recopmended to be set up." After 
the above recommendation was received, further investiga- 
tions were undertaken at the low shaft furnace plant because 
of their immediate importance, to determine the profitability 
of this small furnace to >produce pig iron under the best raw 
materials available. 

At a joint meeting of expert representatives of all the Steel Plants of 
the country convened at the National Metallurgical Laboratory held on 
5th February, 1970, it was unanimously decided to test the benefits of 
pre-reductim of imn ores on smelting characteristics. The other pro- 
gfarnmes envisaged for the Low Shah Furnace are as fonows:- 

( i )  Evaluation of formod coke prepared by CFRI, Jealgora for 
pig iron production. 



(ii) Possibility of production of kr0-phosphorus in the low shaft 
Furnace. 

( 5 )  Testing and evaluation of raw materials of M.P. 

It may, therefore, be necessary to extend the working of this facility 
to investigate this important problem of the steel industry." 

5.67. The Committee, however, find that the Pilot Plant Committee, 
appointed by the CSIR, have in their final Report made the following 
observations a b u t  this Plant:- 

"Yet another instance of a 'Pilot Plant' established at considerable 
expense that has found no useful application is the low shaft 
furnace at the NML, Jamshedpur. Established with an in- 
vestment 3f Rs. 17 lakhs and considerable recurring cost, 
this plant was expected to assist in setting up low shaft 
furnaces for the production of pig iron from locally available 
ores in the various States of India. Dufing eleven years of its 
existence, raw materials from 14 different States were reported 
to have been tested in this plant. Except for one State, Msba- 
rashtra, which contributed towards expenses of the investigation 
to some extent, all other investigations werc carried out at the 
cost of the NML. So far, not a single, low shaft furnace has 
been established in the country for production of p i  iron with 
know-how obtained from this plant." 

5.68. The Committee are dissatisfied with the working of this pilot 
plant. It has been in operation for over a decade during which the ex- 
penditure on it has amounted to over Rs. 1.32 mores. Tbe bulk of the 
expenditure (Rs. 96.71 lakhs) was on recurring expenses for which detailed 
estimates were not prepared before the project war sanctioned. The over- 
seas firm which supplied the equipment (cost Rs. 20 lakbs) had recommend- 
ed a process for its operation which the laboratory did not find suitable 
under Indian raw material conditions. 

5.69. The Plant was set up to establish the suitability of low-shaft 
furnaces for prodoction of pig iron born I d l y  available ores h various 
States. A variety of ores have beem tested but the results have not been 
satisfactory either in tenns of cost or quality of the end p m d d .  The cas t  
has amounted to Rs. 1,447 per tome, against whkh the product ~ R R  hem 
sold at Rs. 310 per tonne. It has been stated that ?be teebniqoe evolved 
by the laboratory can be expioited commereidlyn, but tbe Committee m 
sceptical about tbk claim, in the absence of sny hr this regard 
by expert engineering and design consoltnots h d i r  with thc problems of 
scaling-up of ooeratioa. 



3.70. APothss/gat8cedfeatnreefthtopentioaof~pkrwIstbu, 
except for one State, whleh contrihated t o m  iavdgatioa cxpensa to 
some extent, none of tbe other (13) !Wes spomued work on this project, 
Consequently the laboratory has had to ccury out the work on its own, 
while the prospective user remained dissociated from it. 

5.71. A Working Group constituted by the CSIR recommended that 
this project should be scrapped. Thereafter, an Expert Committee on Pilot 
Piants (Kme Committee) set up by the CSIR pointed out &at the Pbnt 
has 6'fouad m, uscfnl application." "So tar", tbat Commhe etrted, %mt 
a single low-shaft funrrre hes been established in the country for p r d a d h  
of pig iron with know-how obtained from tbis Plant.* 

5.72. Taking all the foregoing consideretions into account, tbe C o w  
ntittee feel that it would not be wise to continue this pilot plant any longer, 
The matter should br remitted for an imaediate decision by the Board of 
Scientific and Industrial Research. 

Project for. synthetic of silicon carbide 
Audft Paragraph 

5.73. In April 1966 the Governing Body of the Council approved 
establishment of a pilot plant project for synthesis of silicon carbide at  
the Regional Research Laboratxy. Hyderabad. According to the 
approved programme, the project was to 5e completed in three years 
(commencing from 1966-67) at an estimated cost of Rs. 29.10 lakhs. 
The sale proceeds of the product during this period were estimated to be 
Ks. 22.77 lakhs. It was also envisaged that prsduction of silicon carbide 
would result in saving of foreign exchange of about Rs. 75 lakhs annually 
and fxilitate setting up and growth of several other industries. 

5.76.  The Laboratory placed an order in May 1966 on M/s. Heavy 
Electricals (India) Ltd. for a 1,000 KVA transformer at a cost of Rs. 2.69 
Iakhs (subsequently reviscd 1 3  Rs. 2.92 lakhs). The transformer was to 
hc supplied within two years. Later on, the Council felt that the posirion 
of funds required for the project as a wholc was not satisfactory and 
dccidcd to cxplore the possibility of setting up a two-ton per day proto- 
type plant, in collaboration with some industrial firms, who could i ~ v c s t  
the money. An industrial firm on being contacted by the Labratory 
ngrecd t?  set up such a plant at its works in Kerala. Havine learnt 
from this firm that i t  had spare S O  KVA transformrs (which could be used 
for up-scbling experiments) the Laboratory enquired from Heavy Electri.cals 
(Jndia) Ltd. in October 1967 whether it would be possible to cancel the 
order for 1 OOO KVA transformer at that stepe. The Company turned do- 
the request of. the Laboratory in November 1967 as it had already started 
the  fabrication of the equipment, The equipment has, bowewr, not been 
delivered so far (January 19691, although contnrry to contractual stipla- 
tion, the Company has already been paid Rs. 2.63 lakhs. 



5.75. As it was not found feasible to set up a proto-type plant in 
collaboration with industrial firms, the 1,000 KVA transformer, on 
rcceipt from the Company, is now piopmd to be installed to run certain 
experimental furnaces for production of silicon carSide and for collection 
of data for designing a commercial plant. 

[Paragraph 121 of Audit Report (Civil), 19691. 

5.?6. The Committee have been informed by C.S.I.R. that "According 
to the note placed before the Governing Body of the CSIR at its meeting 
held on 16th April, 1966, the Regional Research Laboratory, Hyderabad 
initiated research work on the silicon carbide project in 1960. The 

,earlier experiments were mainly directed towards an evaluation of raw 
materials f x  their suitability for the preparation of silicon carbide and a 
basic study of the optimum conditions for the synthesis on a bench scale. 
Since 1962 efforts were directed towards the designing, fabrication and 
operation of an experimental silicon carbide furnace ,possessing the basic 
design features of a pilot-plant furnace but with a capacity commensurate 
with that of the transformer available. An experimental furnace was 
operated at 2,000-2,300°C for periods ranging upto 40 hours. The 
furnace was redesigned and the capacity was progressively increased so 
.as to yield about 30 Kgs. of silicon carbick per run. In order to scale 
up the experiment and to design fabricate and operate a plant with an 
ultimate capacity of 600 tonnes 3f processed grain per year, a pilot plant 
pro'posal was submitted to the Governing Body on 16th April, 1966 at 
as estimated cost of Rs. 29.105 lakhs approximately and with a foreign 
exchange content of Rs. 3.310 lakhs after the proposal was approved by 

.the Executive Council of the R.R.L., Hyderabad at its meeting held on 
27th February, 1965." 

"The Technical Committee of the Board at its meeting held on 14th 
April, 1966 recommended:- 

"that the project be accepted in principle, subject to the condi- 
tion that the foreign exchange component will be found by 
the Ministry of Defence (Department of Defence Supplies). 
The possibility of entering into a collaborative agreement 
with the industry be also looked into." 

"On 7th June, 1966, the Director, R.R.L., Hyderabad sent a revised 
proposal envisagin~ an expenditure of Rs. 47.25 lakhs with a foreign 

exchange content of Rs. 4.52 lakhs. It was stated that the original 
proposal was put up to the Executive Council almost two years ago. 
The main reasons for the increase over the originally estimated costs 
.were:- 

(a) increase in the cost of transformer and HT cables by about 
Rs. 1.5 lakhs; 



(b) iflcrease in the cost of electrolytic grgde copper required from 
almost Rs. 15 Kg. prevailing two years ago to Re. 30 Q; 

(c) furnaces would require brass terminals weighing nearly 134 
tomes. The increase in the cost of brass amounted to 

Rs. 0.50 lakhs; 

(d)  a special magnetic separator which was originally estimated 
to cost Rs. 50,000 was now quoted at Rs. 1.2 lakhs including 
spares and accessories. Similarly a special vibro-screen re- 
quired for grading the grain had been quoted at Rs. 15,000 
mon than its earlier quotation; 

(e)  with a view to making the pilot plant self-contained in ope- 
ration, i t  had become necessary to make provision fsr suitable 
conveying and handling equ2prnent in the present proposal; 

( f )  among the recurring costs, the cost of electricity almost 
amounts to 50 per cent of the total recurring cssts. Elec- 
tricity Tariff rates had increased by 50 per cent. Conse- 
quently, a corresponding increase in the cost of utilities had 
to 3% provision for; and 

Ig)  with a view to make the prsject self-sufficient, it had been 
found necessary to provide for adequate engineering staff 

for the design, fabrication and erection of the various items of 
plant and machinery. The cost of these services was also 
included in the present estimates." 

"The Director, R.R.L., Hyderabad requested for provision of neces- 
sary funds and for approval sf the revised proposal at an expenditure of 
Rs. 47.25 Iakhs approximately in June. 1966. He was requested to 

intimate the result of negotiations with M/s.. . . . . . (a private firm at 
Bombay) Ltd. who had shown interest in the project. However, nego- 
tiations for industrial collaborati~n with the firm could not come through 
as they did not agree to share in  the capital cost of the project." 

"While negotiating for participation with the firm, the R-R.L. (H) 
was also simultaneously processing the proposal fsr fabricating a 1,000 
KVA Transformer, one of the key instruments required for scale up of 
the plant. with MIS. Heavy Electricals Ltd., Bhopal. The final quota- 

tion of the firm dated 16th March, 1966 was accepted by the Laboratory 
in May, 1966." 

Funds for the prsject could not be provided in 196667 in view of 
the tecommend&tion40f the Governing Body of &he CSIR at .its meeting 
hcld in April, 1966 for industrial coIlahration in the Project. However. 
when the Laboratory came forward with a specific propml for purchase 



of a transformer, the Executive Council of the Laboratory at its meeting 
held on 4th May, 1967 accorded ex-post-facto sanction for the purchase 
of the transfarmer at  a total. estimated cost of Rs. 3.30 lakhs subject to 
.availability of funds in the gear 1967-68. 

"In 1967, the Regional Research Laboratory (H) hcld negotiations 
with M/s.. . . . . . (an individual firm at Kerala) for collaboration in 
setting up an industrial unit at their site. In these negotiations, as par( 
of their proposals, the firm desired that the Labxatory carry out upscal- 
ing experiments with the help of the 500 KVA transformer only available 

with the firm. But this proposal did not materialise, as the negotiations 
with the firm fell through as they wanted assurance that no party will be 
granted permissi~n by Government for foreign collaboration. 

About the further developments in regard to this project, the CSIR 
have stated in a note that "DGSIR held discussions with the Director, 
RRL, Hyderabad on 28th September, 1968 and after detailed considcra- 
tion agreed to provide an additional amsunt of Rs. 5 lakhs approx. rc- 
quired by the Laboratory to set up a f tonne plant in the Rcviscd Esli- 
niates for 1968-69 and Budget Estimates for 1969-70 to enable the 
Laboratory to establish at a demonstrable level the technical and econJ- 
mic feasi5ility of the RRL (H) process and also to study thc furna-e 
designs and technique to optimise the parameters required for putting up 
a production plant. 

The 1,000 KVA transformer with switch unit was received from 
M/s. Heavy Electricals Ltd., Bhopal on 10th May, 1969 and has been 
erected. Experiments will be camed out using one large furnace so that 
the necessary data for optimising furnacing conditions on a commercial 
scale and for checking the predicted electrical efficiencies will be cbtain- 
ed." 

During evidence, the Director General stated "I do not think the th~ng  
was waiting for any special sanction of funds. Unless the key equipment 

was available, how could the pilot plant operate? Sanctioning funds for 
staff would have been mere expenditure in the absence of the key equip- 

ment. If, of course, we would have succeeded in getting the association 
of the Travancore firm for the 500 KVA transfsnner, perhaps some ex- 
periments on a somewhat higher than laboratory scale could have been 

conducted. But we wanted that before we hand over the process to a 
party, we should satisfy ourselves regarding the evaluation of all the data, 
50th in regard to technical fcasibilitv and in regard to economic feasibi- 

lity. So we entrusted this work to Dastur and Co. My own feeliq is 
that simply because we took a decision t2 put up s pilot plant. unles$all. 
the equipment that is needed for the pilot plant w k  available, w& c o d d  

not run the pilot experiments." 



.8p 
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5.77. The Committee desired to be furnished with information on the 
folbwing points :- 

. (i) Whcthet any study has been made of the commercial feasibi- 
lity of the process by the Central Design and Engineering 
Organization of CSIR or any other agency. 

(ii) If the findings are that a plant on commercial scale can be 
established, whether any steps have been taken by the 
National Research Development Cor'poration in the matter. 

(iii! If the commercial venture can be established, whether it is 
necessary to continue this pilot plant. 

(iv) Whether any offer for commercial utilisation of the process 
been received by the National Research Development Gorp 
ration subsequent to a technical report submitted by MIS. 
Dastur & Co. 

5.78. The CSIR have furnished the following information seriatim:- 

( i )  ''A Feasibility Report for the manufacture of two tonnes per 
day of Silicm Carbide was prepared by the Central Design 
& Engineering Organization (CDEO) at the request of 
National Research Development Corporation (NRDC) and 
submitted on 31st July, 1967. According to the Report, two 
tonnes per day capacity plant is considered to be the minimum 
for economically operating the Plant." 

"For a proposed two tonne capacity plant which is considered to ;Se 
minimum economic unit for operating the pilot plant, the total outlay has 
bcen estimated at Rs. 26.30 lakhs [Rs. 19.87 lakhs as fixed capital (includ- 
ing Rs. 4.90 lakhs for processing building) and Rs. 6.43 lakhs as work- 
ing capital] whereas R.R.L. (H) had estimated the cost at Rs. 47.25 
lakhs for a 600 tonne plant". 

"The cost of production for two tonnes per day pilot plant has been 
estimated at Rs. 2,994 per tonne. Adding cost of packaging material 
and selling expenses as Rs. 90,000 and interest on investment @ 7 per 
cent as Rs. 1,84.100, the cost price per tonne of Silicon Carbide works 
3ut lo Rs. 3,451 ." 

"While considering the location of the Plant, considerable importance 
is to be given to a place whew cheap and abundant electric power is 
available, as this being the major item of ewnditure. E m  on h e  
pilot plant of 2 tonnetday capacity, 25,42)0 Units of electricity y 1 d  
be needed per day. The place sho~ld  nor be too far away 
source of raw materials and the market for the product." 



(ii) "The N.R.D.C. has intimated that an advertisement was 
issued inviting applications from interested parties for linan- 

cial and technical oollatmration in setting up 10 tome per 
day or a viable industrial plant of smaller capacity. Conse- 
quently a number of firms evinced interest for the collabora- 
tion in the said project. Meanwhile R.R.L. got a "Feasibi- 
lity Report" prepared from M/s. M. N. Dastur and Co. Pvt. 
Ltd., Calcutta." 

"It may be mentioned here that NRDC/RRL first explored the possi- 
bility of putting up a 2 tonne day plant in association with MIS.. . . . . . . . 
(the firm at Bom'bay) who held the industrial licence. They wanted 
RRL to set up a commercial plant and if they are satisfied they promised 
to buy the plant. It was not, however, possible to amve at an agreement 
with the firm on the terms decided by the Governing Body of C.S.I.R. 
M/s.. . . .(the firm at Kerala) Ltd. were then approached. They were 

prepared to go ahead with the project on the basis of indigenous know- 
how only if it was guaranteed that no foreign collaboration would be 
permitted. Negotiations with Government Porcelain Factory likewise 

could not also bear fruit. Efforts to persuade M/s.. . . . . . (a firm a t  
Jamnagar) and M/s.. . . . ( a  firm at Madras) for collaboration in this 

venture could not succeed because of the licence for foreign collaboration 
with Norton of USA. 

(iii) "It is necessary t3 carry out the present phase of upscaling the 
furnacing operation (only) with a view to practically assess 

the predicted efficiencies and yields and also to explore the 
possibility of improving the efficiency and yields further." 

(iv) "The N.R,D.C. has stated that Regional Research Labora- 
tory (Hyderabad) got a "Feasibility Report" prepared from 
MIS. M. N. Dastur and C3. Pvt. Ltd. According to them a 
plant with a capacity of 1800,'tons per year would be margi- 
nally profitable, and one with a capacity of 2,400 tons per 

year would be more profitable, but not as highly profitable 
as the 3,000 tons per year plant. The capital investment for 
3,000 tons per year plant is expected to be about Rs. 1 crore. 
The cost of production with power rate of 5 paise 
per KWH is estimated at Rs. 2,413 per tonne of 
silicon carbide. With the selling price taken at Rs. 3,250 

per tonne the project would appear to be quite profitable." 

The firm ,WED had envinced interest in the project were intimated 
about tht findings of M/s. M. N. Dastur & Co, and were also informed 
that complete report can be su'pplied to them at a cost of Rs. 1,000 by 



RRL (HI. A few h s  have purchased the feasibility report. So far 
the seven firms have submitted their offer to NRDC in this venture. 

It may be mentioned here that Industrial Licensing Committee has 
been considering the question of permitting foreign collaboration to 
MIS.. . . .(the firm at Bombay) with Norton of U.S.A. for quite some 
time. NRDC has been apprising the Ministry of the action being taken 
up ,by it in connection with the setting up of a plant with indigenous 
know-how and requesting them to defer consideratim of the foreign 
collaboration case of MIS..  . . . . . . . . 

The Board of Directors of NRDC at its mceting held on 12th 
February, 1970 have constituted a committee to g3 into whole qugstion 
and discuss terms etc. with the firm who have evinced interest in under- 
taking commercial exploitation of the process. 

"During evidence, when thc Sccrctary, Ministry of Industrial Develop 
nient wa!: askcd whether forcign collaboration sought by the firm at 
B m b n y  had becn approved, he stated "Therc are applications pending 
with us and wc have decided to w i t  and scc the result of c.s.1.R.'~ 
expcrimcntation with the pilot plant." 

5.79. The Committee feel that there has been avoidable delay in imple- 
menting this projrct which could be a potential foreign exchange conserver. 
The proposal for a pilot plant was put up for approval sometime in 1964, 
but it w s  not finslly approved till 1966. Thereafter. the Heavv Electricals, 
who were to suppIy a trunsformer needed for operating this plant delayed 
the supply by a year. 

5.80. The Committee note that the commercial feasibility of the pncecs 
has hcm citabli5hc.d hg a study condr~ctcd b! a firm of engineering coasol- 
tan1 as well as the Ccntral Engineering and Designing Organisation, C.S.1.R 
Kecersary 'upscnling operation' to corroborate these findings are stated to 
he in progress. These should be expeditiously completed and the 
N.R.D.C . a h k h  is s f a t~d  to have offerc from certain interested parties 
shodd also finnlirc the arrangements for leasing out of the process. 

(Ccntral Salt and Marinc Chcmical Rcwnrch Institute, Bhavnagar) 

Audit Pirrapraph 

5.81. On receipt of request in 1961 from a firm in Bombay for impart- 
ing necessary technical know-how to them or the manufacture of Potassium 
Chloride and Epson Salt from mixed salt, the Institute procured requisite 
equipment worth Rs. 2.99 lakhs and erected a pilot plant in the p r e m b  

,of the firm's factory at Kandls in March, 1964. In May, 1964 it was 



found necessary to modify the process. Consequently, additional equipment 
worth Rs. 2.75 lakhs was purchased in January, 1966. The erection of the 
Plant was completed in March, 1966, and the total expenditure incurred 
by the Council on erection and pay allowances-of staff (including, staff 
diverted from other projects) worked out to Rs. 5.79 iakhs upto March, 
1967. I . , 

5.82. The project was implemented by the Council on the understanding 
that on satisfactory con~pletion it would be transferred to fie firm at cost- 
price plus payment of royalty. Although the plant was commissioned into 
servicc in April, 1966 and the firm is selling the manufactured products, the 
transter of the Plant has not been effected so far. The Council has stated 
that the terms and conditions of transfer as also the rate of royalty to be 
paid by the firm are under examination (April, 1967). 

[P.m_=rnph 5 of Audit Report on the Accounts of CSIR, 1965-66.1 

5.83. The Committee desired to know the present position in regard 
to the settlement of the t e r m  and conditims of the transfer and the recovery 
of the Counsil's dues from the firm for erection of the plant. In a written 
reply the CSIR have stated, "The matter was discussed in a meeting between 
t!~e ~.epr=sentatives of the concerned Salt Works, Kandla and the Director- 
C-u:;r:,l, Scientific and Industrial Research on 9th February. 1970. It has 
been stressed by Director-General, Scientific and Industrial Research that 
the Salt Work, should pay back the cost of the plant since they had taken 
ovcr the plant ifi 1966. It \\.as agreed that specific proposals in this con- 
rlcctiun wiil bc submitted for consideration of Dircctor-General, Scientific 
and icdutrial Research. 

"The Chairman, Salt \Verbs and Director-General. Scientilic and Indus- 
trial Kcsenrch had agreed by exchange of letters that the Institute might 

hand over the plant at the end of the trial period realising the actual cost." 

5.84. The Committee are distressed over the delay in recovering r sum 
of Rs. 5.79 lalihs spent between March, 1964 to March, 1969 for erectir~g 
a Plant in the premises of a finn at Kandla for imparting technical know- 
how to it for the manufacture of Potassium Chloride and Epsom Salts from 
miwed salt. In spite of the fact that the Plant has been commissioned from 
April, 1966 and that there was a clear understanding with the firm that, on 
its satisfactory completion, the plant would be transferred to the firm at cost 
price plus payment of royalty, the terms and conditions of the trander and 
the question of recovery of the cost of the Plant and the q~antam of royalty 
payable by the firm still remains to be settled. The Committee dedre tbat 
the matter should be settled with the firm wtthoat further delay. 



VI 

MISCELLANEOUS 
'Loss in running drug farm. 
Audit Paragraph l 5 

6.1. In order to promote cultivation of medicinal and aromatic plants 
(n~entha, eucalyptus citriodora, etc.) departmentally and to encourage farmers 
to raise those plants, the Central Indian Medicinal Plants Organisation 

established, in 1963, a developmental and promotional farm at Haldwani 
on 250 acres of land allotted by the U.P. Government. In 1965-66 the 
farm was considered as a commercial unit. 

6.2. During 1965-66, 1966-67 and 1967-68 the area under cultivation 
was only 113.00 acres, 126.35 acres and 67.25 acres respectively. The 
yield per acrc of mcntha during these years was 5.5 Kg., 9.63 Kg. and 6.4 Kg. 
while that of eucalyptus citriodora was 6.45 Kg., 3.66 Kg., and 2.4 Kg., 
~espectively. During the same period, the receipts from the sale of products 
were Rs. 2.09 Inkhs, as again~t the expenditure of Rs. 5.36 lakhs (Rs. 4.39 
lakhs recurring and Rs. 0.97 lakhs non-recurring). According to the 

Council, the dcficit was due to heavy cxpenditure incurred during the initial 
stages on the preparation of land, removal of tree stumps, grading, lay-out 
and levelling, etc. Thc deficit could, however, have been substantially 

reduced if the entire nrea for cultivation had been utilisd, tha 
rcquired numlxr of tubcwells installed and the destruction of crops by 
stray animals prevented by proper fcncing. 

6.3. The Council has stated that "in 1965-66, when the farm considered 
1' 

as commercial unit, a proper programme for irrigation, fencing, construction 
of building, provihn of improvised installation of distillation units, etc., 
was drawn, but the entire requirements could not be met due to paucity 
of funds. This is because it was decided that the expenditure of the com- 
mercial unit would be met from loan funds from the Government and this 

loan was not available in time due to administrative and financial reasons. 
The unit has again been changed into a developmental plus promotional 
unit (from November, 1968)". 

[Paragraph 120 of Audit Report (Civil), 19691. 



6.4. The Committee have been informed that "The farm a t  Haldwanii 
was established in order t o  promote the growth of Mentha arvensis in the 
Tarain area and the main purpose was t o  supply suckers to  the cultivators 
of Tarai area. About 1200 hectares are under Mentha Cultivation in the  
Tarain area. Jn addition to  Mentha arvensis and Eucalyptus citriodora, the 
fol l lowi~y plants were raised in the farm (i) Rauvolfia Serpentina, (ii) 
Citronella both Java and Ceylon, (iii) ne-thum Graveolens, (iv) Palmarosa! 
and (v) Jasmine. 

6.5. Experiments were carried out for raising the following plants ( i )  
Mentha Piperata (ii) Mentha Spicata (iii) Ocimum Kilimandscllaricum and' 
(iv) Ocimum gratisimum." 

"Ti?? farm was declared commercial in 1965-66 as it was decided that 
the largc scale cultivation of mentha arvensis shall be taken up. But since 
the cultivators of Terai Region took up  the cultivation of Mentha arvensis 
on an area of about 3000 acres, it was decided to make it a promotional 
unit in o:der to concentrate on further developn~ent work on mentha, other 
medicinal and aromatic plants Icading to large scale cultivation of these 
plants in U.P. particularly in the Mcchanised Tarain Belt." 

C . 6 .  The Committee referred to  the reduction in the cultivated area of 
the f ~ r m  from 126.35 acres in 1966-67 to 67.15 acres in 1967-68. There. 
had hcen attributed to drying up  of the irrigation canal. Explaining the 
measures taken to improic the irrigation facilities in this regard, the C.S.I.R. 
ha1.c iilformed thc Committee thnt "a shallow tubc well was conlplckd in 
1967 a!)(! four pumping sets were jnstalied for lifting watcr from adjoinin? 
h'a:!;ih. Step.:, hnvc bcsn t;:kcn up for boring of one tubc well during the 
y a r  l !N-70 and one ir, 1970-71." In reply to a question whcthcr acy 
programme had been drown up to bring the whole area (250 acres) allottcd 
for the farm undcr cultivation, it has been stated that "the programmc of 
work is periodically reviewed and revised in accordance with the cultivation 
trends in the region. A revised cropping programme with anticipated 
receipts has been prepared. A special Sub-Committee has been constituted 
by the Executive Council CIMPO to suggest improvements. T h e  report of 
the Committee is expected by the end of March, 1970." The Committee 
fined from the statement furnished by the C.S.I.R. that during 1969 an 
area of 38.15 hactores (95 acres) that was brought under cultivation. An1 
area cf 200 acres is proposed to be cultivated under cultivation during 1970- 
71. ,#&&& &i=j 



6.7. As to the overall working results of the farm at Hddwani, the 
&.dIowing data has been furnished:- 

Year Receipts Expendi- Expendi- 
t ure ture 

Recurring on 
including Capital 

wagee 

6.8. Thc Committee refcrred to office C.S.I.R. farm at Jammu, Srinagar, 
Uangalore and Cmrg and asked for informaion on the following points:- 

Whether the farms at Jammu Srinngar, Bangalore and Coorg are 
declared as conlmercial units. 

the expenditure and receipts of each of these farms during each of 
the last five years, indicating the steps being taken to make the 
farms, self-supporting. 

to extent to which these farms had been able to encourage outside 
production on a large scale of valuable farm products like 
pyrethrum, belladonna etc. 

6.9. In a note the C.S.I.R. have stated as following seriatum:- 
The farms in J & K which form a part of "Dmg F m s  and Factories 

in J Rr K" taken over from the State Government are run as 
commercial units. As regards the farms in Bangalore and C w r g  
they are promotional units, their main function being to provide 
the necessary plant material and guidance to the hrrners for 
large scale cultivation d essential oil bsufnrr plants in South 
Indii 



6.10. The C.S.1.R have furnished the following statement showing. 
, receipts and expenditure of the Drug Fanns in Kashmir, Jammu:- 

*(I) DRUG FARMS KASHMIR 

Receipts Expndi- Expendi- 
ture ture 

Recurring on 
including capital 
wages 

- - 

*(II) DRUG FARMS JAMMU 

Receipts Expendi.. Expendi- 
ture ture 

Recurring on 
including Capital 

wages 

*Units were taken over from the State Govt. w.e.f .  1-2-1964 

As regards the Zonal Centre at Bangalore, the information is awaited. 

6.11. It has been stated that broadiy speaking the following steps 
have been taken to make the farm, (Commercial Units) salf supporting:- 

0 Dras F-, Jnmw 
The fams whea handed over were infested with pericious weads in most 

of the areas. No irrigation facilities were available in Drug Farm Chakrohi 



and large areas remained uncultivated. The distillation unit which was in 
Chakrohi was too obsolete in design and its efficiency was very low, simi- 
larly the boiler installed at Chakrohi was very old. 

Tubewells have been bored to provide water for irrigation, a new boiler 
has been improvised. 

(il) Drug Farms Kasbmk 
Pyrethrum plantation taken over from State Government had out-lived 

its productive age and the State Government had not drawn a phased 
programme for providing replacements. Consequently the plantation had 
to be rejuvenated and replaced in a phased way. The extension of new 
plantation has been phased gradually. 

The Committee desired to know- 
total acreage of each of the C I m O  farms at Jammu, Srinagar, 

Coorg and Bhangalore, the actual acreage under cultivation and 
the per acre yield of the principle products for each of the last 
five years. . L. ,.., - . k '  

details regarding the contribution made by these farms in developing 
indigenous production~cultivation of items which were or are 
being imported. 

6.12. In their reply, the CSIR have stated: 
"The information pertaining to Drug Farms J & K is reproduced 

below:- 

Total *Cultivable 
area area 

I. Drug Fomr Jomrnu 
Chakrohi . . .  1242 aaer 7 

*The u# amally undu cultivation has not been intimated. 



As regards Coorg and Bangalore the information is being collected. As 
regards yield per acre it is not possible to arrive at any figure as the farms 

are still under development state. This can only be possible when the 
farms attain a take off stage." 

6.13. The farms have contributed towards the indigenous production/ 
cultivation of items as follows : 

"(i) Mentha arvensis is processed for isolation of Menthol which 
is hitherto being imported. The cultivation is being extended 
in order to meet the total requirements of the country. 

(ii) Pyrethrum is converted into Pyrethrum Oleoresin a valuable 
insecticide. The production is being stepped up. 

(iii) Large scale cultivation of ergot has been taken up and the iso- 
lation of its alkaloids is being taken up. 

(iv) A valuable source of raw material for Xanthotoxin is being cul- 
tivated. 

(v) Balladonna is grown in the farms and used for the manufacture 
of balladonna extracts, belladonna plaster and total alkaloids 
of balladonna." 

6.i4. In the first 'get-together' of Research and Industry held in 1965, 
it was decided that the CIMPO should circulate widely and particularly to 
the Forest Department of various projects reports on the important itenis 
of production in the farm, giving detailed technical advice regarding their 

cultivation, storage, marketting and economics of production and that a 
time-tnrgetted programme in this behalf should be drawn up within six 
months for cultivation of these products. The Committee desired to know 
whether this was being done. The Committee have been informed that 
"Surveys have been conducted by the RRL in order to assess the availability 
of Dioscorea Deltodia in the State. A similar survey is being p l a ~ e d  for 
asses:,ing the availability of Belladonna, Ephedra etc. These surveys are 

undertaken in close collaboration with the Forest Deptt. In addition to this 
all necessary help is rendered to the Department for promoting growth of 
the medicinal plants." 

6.15. The Committee desired to know- 

(i) whether any plans have been drawn up for the commercial cul- 
tivation of Plantogo Ovata, which has been successfulky cub 
tivated on experimental basis in the National Botanical Gardens, 
Lucknow and the value of export of this plant at present. 

(ii) whether a detailed study of the commercial possibilities has been 
made in collaboration with interested organisations or parties. 



6.16. In  their reply, the C.S.I.R., have stated that "As a research orga- 
misation, the National Botanic Gardens has found the feasibility of commer- 
#cia1 cultivation of Plantago Ovata (Isabgol) on saline alkaline soil (usar) 
and it has been widely publicised. National Botanic Gardens has estimated 
that seed and husk of Plantago Ovata, worth about Rs. 2.00 crores, are 

. ,exported every year." 

6.17. The Committee, desired to know whether the CSIR are satisfied 
about the commercial viability of the process developed by the National 
Botanical Gardens for production of rose oil and whether any plans have 
been drawn up for its commercial exploitation. Tn their reply, the CSIR 
have informed the Committee that "The National Botanic Gardens is 
sa t id id  about the commercial viability of the process and the apparatus 
developed for extraction of Rose oil from Rosa damascena or Damask Rose. 
The yield oi  oil by this method is (0.03-0.04 per c e n t ) a o u b l e  that by 
the other methods-and the quality of the oil has been evaluated by a 
foreign firm to be of international standard. The N.R.G. is negotiating 
with certain firms for the production and supply of the rose oil based on 
NBG's know-how. The trials at NBG have further shown that Rose 
damascena can very well be grown on saline alkaline (usal) soils. The 
process has been accepted for the grant of a paint." 

6.18. The Committee asked about the efforts made by the National 
Rcscarch Development Corporation or the Council of Scientific and 
Industrial Recearch to get the process developed by the National Botanical 
Gardens, for preparation of rnisens from different varieties of gapes, com- 
mercially exploitcd, and state whether liaison is being maintained with the 
bliniiter of Foreign Trade in regard to this procew and other such processes 
co a$ to facilitate a correct formulation of import policy with regard to 
ittms of imports covered by CSIR's research effort%. 

6.19. The Committee have been i.;'vmcd that thc work has bcen done 
on laboratory scale and the pi \ :ss has been patented. Further work 
is in progress. The Ministry cC Foreign Trade and Supply have cons,itutcd 
dificrcnt Export Promotion Councils on vhich the nstional laboratories are 
represented. This has been done with 4 view to facilitating formula?'on of 
mport policy with regard to items of imports covered by CSIR's research 
efforts. The Ministry have recently asked for our representations on the 
Cc~ t ra l  Co-ordinating Committee appointed by them to look into the 
d w e  by the different Research and Development Cells. Action in this 
regard is being taken. 

6.28. Ibe Committee feel thst the working of the drug farms nm B)' 
C.S.I.R. needs to be greatly improved. 

6.21. Over the last six years endlag 1968.69, three of these hnrw pt 
Jammu, Kashmir and Halwani have run up a defidt ot Rs. 18.70 hkbb 
as the& nccipQ bra clomist~Q tanen short ol h l r  ncorrhrg: mpcmeu. 



6.22. The area available hae also not been fully cultivated. Taking 
the farm at Haldwani, for instance the area under cultivation in 1%9 was 
95 acres as against the total area of 250 acres. The yield has also been 
coming down, as would be evident from the data given in the Audit 
paragraph. 

6.23. The Committee would like the C.S.I.R. to take steps to make 
these farms self-sufficient units. As the purpose of these farms is to 
demonstrate to outside cultivators the feasibility of growing of certain 
medicinal and other plants on a commercial scale, it is essential that these 
farms sho~dd be considered as commercial units and made to work as mcb. 
I t  is also imperative that the C.S.I.R. should maintain close contact with the 
Forest Department in various States to whom project reports on the 
important items of production in the farms should be circulated. A time- 
targetted programme should be drawn up for this purpose, covering the 
principal products grown in the farms. 

6.24. ' h e  Committee note that the National Botanic Garden Ss 
stated to have successfully cultivated plantago ovata. It has been estimated 
that seed und husk of this product worth about Rs. 2 crores are being 
exported every year. The Committee desire that the National Botanic 
Gardens should make all efforts to promote commercial cultivation of this 
plant. 

6.25. The Committe note that the National Botanic Gardens have 
also developed a process for production of rose oil which is reported to be 
in demand in the international perfumery market. The commercial viabi- 
lity of the process should be established and the question of undertaking 
its production thereafter considered. 

lnstitutc of  Bio-Chemistry and Experimental Medicine, Calcutta. 

Audit P a m p p h  

6.26. For construction of six-storey building for the Indian Institute of 
Bio-Chemistry and Experimental Medicine, a plot of land measuring 3.82 
acres was acquired in 1958 at Jadavpur (Calcutta) for Rs. 4.04 lakhs. Rs. 
1.04 lakhs wexe spent on levelling and dressing of that land 

6.27. Laying of pile foundations capable of sustaining the six-storey 
building was completed in 1960 at a cost bf Rs. 6.12 lakhs. The constNc- 
tion work was awarded to a contractor early in 1961 at an estimated 
of Rs. 24.20 lakhs. In October 1962, however, when two storeys d the 

building had been completed and Rs. 16.52 lakhs spent, further constrac- 
tion was abandoned because of financial stringency, and as the area in 
which the building was b e i  constructed was wngestcd and the land a ~ -  

@ed for staff quarters was not sufficient. It was also decided that 
Institute be shifted to Kalyani which is 49 Km. from Calcutta. TO that 



end 39 acres of land were purchased there from the West Bengal Govern- 
ment for &. 10.02* l a b s  in September, 1963. Approval of the Finance 
Sub-Committee/Ciovemiag Body of the Council or the Ministry of Finance 
to the purchase was not obtained. The Ministry of Finance, who were 
requested in December, 1963 to approve the expenditure, declined to do 
so on the ground that the question of establishment of the Institute at Kalyani 
had not been considered by the Finance SubCommittee of the Council. 

6.28. An expert cornmiltee appointed subsequently by the Council to go 
into the whole question recommended that shifting of the Institute to 
Kalyani was inevitable. The Governing Body of the Council accepted the 
recommendation in September 1964. Construction at Kalyani has, however, 
not yet been started and the land is still lying vacant (December 1968). 

6.29. The full quantity of steel for the Institute's building (at Jadavpur) 
upto four storeys had been 'purchased during 1961 and 1962. Consequent 
on the decision in October 1962 not to proceed further with the construc- 
tion, 1: 1.65 tonnes of steel became surplus. No steps were taken immedia- 
tely to dispose of the surplus steel. 27.15 tonnes were subsequently used 
for other purposes. As the balance steel, whose book value was Rs. 87,700, 
had lost its strength due to prolonged storage since 1961-63, it was dispos- 
ed of by public auction in July 1968 for Rs. 62,700 only. For disposing 
of that steel, Rs. 7,200 were also spent on advertisement, testing and agency 
charges. Loss of Rs. 32,200 was thus sustained in disposal of the steel. 

6.30. For housing the research and other staff of the local laboratories 
including this Institute, the Council also acquired in 1960 two plots of land 
measuring 2.98 and 4.02 acres for Rs. 14.58 lakhs. Although eight years 
have passed, construction of staff quarters in one of the two plots (value 
Rs. 5.43 lakhs) is still in a preliminary stage as only the piling work has 
so far been awarded to the contractors ('February, 1969). 

[Paragraph 1 18 of Audit Report (Civil), 19691 

6.31. The Committee desired to know how the congestion at Jadavpur 
in which the building was to be constructed or the insuf6ciency of the land 
acquired for staff quarters escaped the notice of the Council before acquiring 
land. The Council of Scientific and Industrial Research have in the written 
reply statad : 

"It is not always possibIe to foresee the likely congestion in a pad- 
cular a m  that may take place in future. In this particular case, 
tbe land for the building of the Institute at Calcutta was 
acquired in 1958 whereas after a lapse of 5 years the thinking 
was that tbc Institute Ebould have a bigger area which was 
taka from tho West Ben@ Government in Kalyani - - 

*Out of RL 10-a L.ldra. Ra. 1-63 lJhr u e  dl1 to be pJd to th Sm hv-t 
(Dscemkr, 1966). 



-6.32. As regards insuffciency of land for the staff quarters, it may be men- 
.honed tha t  the availability of land in nearby localities in Calcutta is scarce, 
:In order to tide over the difficulty, we decided to go in Upto 11 Storeyed 

construction. In fact In  one of the plots, such t d  structure have already 
been constructed although the nearby buildings ere not even half as tall as 
ours." 

6.33. Wjth rqard to the increase in expenditure on construction, the 
CSlR have st>~lcd that "the construction work was awarded for 4 storeys for 
RS. 23.9.5 lakhs against the estimated coct of Rs. 24.20 lakhs for a 4 sto- 
reyed structure and not for 6 storeys. The piling work was undertaken on 

the tmis of construction of 6 storeys as originally proposed. However, due 
to National Emergency in 1962, the scope of construction was reduced to 
two storeys only with an expnditure of Rs. 16.52 lakhs." 

"Sincc the floor arcas of a11 the four floors requirements were not 
id:ntic~l th: cost per floor is not proportionate to the total cost. Further, 
the lo\ver floors have to carry heavy load of upper floors and hence lower 
floors are costlier than upper floors. Further. certain items of work had 
to be unaertakcn consequent on thc reduction of the scope of construction, 
\i.ith u v i w  to p i o p  uiilisation of the area for research purposes. The 
main extra items of work were (i) parapet walls all round; (ii) lean concrete 
to projcct the dowel column bars from corrosion; (iii) lime terracting; (iv) 

additions1 partitions aild conscqucnt strenghcning of RCC slabs and asso- 
ciated i t e m  like doas .  fittings etc.. i n  ordcr to makc more rooms in the 
restricted Aoor area. Due to these technical requirements the cost of two 
floors appears to be not proportionate with that of 4 floors. This apparent 
excess will be set off when futurc construction of uppcr storeys is taken 
up." 

"No compensation was paid to tbe Iwildjng contractors due to reduction 
in the scope of work (from four to two storcys). The first two storeys of 
the building are complete and the Indian Institute of Experimental Medicine 
is functioning in the building." 

6.34. The Committee asked how the vdlue of the land at Kalyani was 
fixed and why the approval of the Finance Sub-Committee/Governing Body 

, ~f the Council or the Ministry was not obtained. In their written reply, 
the CSIR have stated : 

"The land at Kalyani belonged to the West Bengal Government and 
the sale price was fixed by them Ex-post-jacfo approval of 
the Governing Body, CSIH, was obtained in September, 1964. 
The Ministry of Finmce n l w  concurred in the proposal in 
December, 1964." 

"The Expert Committee recommended the location of the Tnstitub 
at Kalyani and the Governing Body endorsed the m m r n e n d a -  
tions at its meeting held in September, 1964." 



&cCOtlIIt of Pakistani aggression, National Emergen9 was. 
dcclad in 1965 and no construction work w a ~  taken up there. 
S u b ~ W J e n d ~ ,  there was re-thinking as to whether the lend at 
Kalyad should "oe utilised for the Institute or returned to the 

State Government. The matter was considered by the Exccu- 
tive Council of the Institute 3t their meeting held on 22nd 
September, 1969, and the conc!usion reached wds that the 
Institute does no require the land at Kalyani." 

6.35. The Committee desired to know ihe reasons for delay of six 
yc'irs in disposing of the surplus steel after the decision has taken to proceed 
with the construction of building. In a written reply, the CSIR have in- 
formed the Committee that- 

"The two storeyed building of the Institute was completed in 1962. On 
account of National Emergency and cut on budget outlay of 
t h  C'SIK, the building uork &,is stoppecl rendering the stcei 
surplus. Besides, there was some re-consideration oi the qucs- 
tion of shifting the Indian Institute of Expcrimcntai Medicine 
to Kalyani in Scptcrnber, 1963. An Expcrt Committee to 
look into the shifting of the Institut,: was consti!uted. Thc 
Expert Cornmittcc rccom~ncnded tho shifting of the Institute 

to l(alg;irii and the Gil\i.rnirig t 3 d j  endorsed the recommcnda- 
tic.11 in Scptcnit-,cr, 1963. I-l~rncvcr, in vicw cf Pakistmi 

aggrcssiion in 196.5, construction was abandoned. Before dis- 
posing tl lc ~ U I . ~ J ! U X  > L C C ~ .  cvcry slTurt was made for its utilisa- 

I t r  t i  L t r i  I t  was the normal practice 
that rnatcrials like steel which were not freely available a few 
ycarr ;!p, IlaJ 1 0  be stored for the timclg execution of the 
work, i+uae\.L,r, during 1905-66, actibll lor the dicposa\ of 
~ t e c \  rod, H . ; L ~  illiti2tcJ ;~f icr  iwcr t ; i ln i~l~  tho strcngt!~ of t h ~  
rods from the N,~iii;lial 'J'cst 1-louse. C;~lcutta. As the other 
L3b~riitoric.~/l~istitutc.s did not require the stccl for utilis~tion in 
their work\. the DGSBI) was approached in Januiry 1969 to 
dispow of t lx  same by public auction." 

6.36. The Cammittcc asked fur thc rcasorls for delay in starting cons- 
truction on one of two plots acquired .for housing the rescnrch and other 
stan of tho local l:iboratorics. In a writtcrl reply, the CSIR have stated that 
"The construction of staff quarters in thc national laboratories/institutes is 
considered keeping in vicw the budget allocation. Due to National Emer- 
gencies in 1962 and 1965 and thc resultant cut in hudgct provision, priority 
was given to those works on which work had already begun. Besides, 
construction of new quarters was undertaken at a limited number of places. 
Hence construction of quarters at Anwar Shah Road site could not b e  

started earlier. 



The latest position is that pile work for construction of 148 multi- 
-storeyed apartments is almost complete and tenders for super-structure 
.are being invited in a few days time." 

637. The Committee are distressed at  the vacillation that occurred on 
the question of housing the Indian Institute of Bio-chemistry and Experi- 
mental Medicine. In 1958 a plot measuring 3.82 acres was acquired a t  

- Jadavpur for construction of a six-storey building. In October, 1962 after 
two storeys were completed, the construction work was stopped, partly 
because of financial stringency and partly because there was a re-thinking on 
thc subject. After an  Expert Committee examined the question of location 
of the Institute, it was decided to shift the Institute to Kalyani and for that 
purpose a plot of land measuring 39 acres was purchased from the Govern- 
ment of West Bengal for Rs. 10.02 lakhs. No building was constructed on  
this land and in September, 1969, the Executive Council of the Institute 
reversed the earlier decision. The result is that an amount of Rs. 10.02 
lakhs has remained blocked in the land at Kalyani. 

6.38. Another unsatisfactory feature of the case is that there was a 
delay of about six years in disposing of steel acquired for the construction 
at Jadavpur which became surplus. This resulted in a loss of Rs. 32.200. 

Utilisution of Grunt.c-in-aid paid to the Co~tncil (Headquarters) 

Audit Paragraph 
6.39. Out of Rs. G.06 crores paid as grants during 1958-59 to 1966-67, 

audited statements of accounts for Rs. 1.56 crores were awaited on 23rd 
September 1966:- 

- -. 

Sear  

C 

Kt,. of Tc>tnl No. of Amount 
cacec !n aninunt cases In for which 
uhich of erant which audit 
pran!\ paid ':in auditcd certifies- 

wcrr pnid lalriis of accnunts tes are 
rupee<,, nor recci- awaited 

ved ( in  I&hs 
of rupees) 

- 
[Paragraph 3 of A u d ~ t  Report on the accolnts of CSIR for 1966-671 



6.40. The Committee desired to be furnished with inEonnation on the 
following points:- 

(i) the tyes of institutions to which these grants are paid and 
whe&r these are registered institutions; 

(ii) whether there are rules approved by the Governing Body for 
determining the eligibility of institutions for these grants and 
the quantum of grants to each; 

(iii) how the Council regulate and correlate the grants-in-aid with 
the assistahce with the institutions might be receiving from 
State Govcrnrnents, voluntary organisations and international 
bodies; 

(iv) before sanctioning the grants how the Council satisfies itself 
about the capacity, financial and otherwise of the Institutfons; 

(v )  whether the Council evaluates the performance of these institu- 
tions and kcep a continuous watch over it and if so, in what 
manner. What critcrin arc adopted for szlecting schemes/ 
public institutions and what the normal frequency of such an 
evaluation is; 

(vi) whcther the Council kecps a proper watch over receipt of 
audi~cd statcnlerlts of accounts, utilisation certificates, statcment 
of permanent and scmi-pcrmantnt assets created out of grants, 
performance rcports etc., from the grantce institutions. 

6.41. In a writ:en reply, thc CSIR have given the following information 
seriatim: 

"(i) The C.S.I.R. gives grants-in-aid to 
(a)  Universities; 
(b) Research and technological institutions/org3nizations/ 

associations; 
( c )  C0IIcg~'s; 
(d )  Government institutions (in respect of Emeritus,Retired 

Scientists grant only); and 

(e)  Laboratorks attached to an industrial establishment. 

Grants are given by the CSIR only to corporate and registered 
institutions, 

(ii) C.S.I.R. sanction grant to scientists of standing, working in the 
institutions enumerated at ( i )  above on the recommendation 
of Research Committees/Executive Councils, which are duly 
approved by the Governing Body of the C.S.1.R 



I'he quantum of financial assistance for each research project is, 
determined on the basis of recommendations by Resoar& 
Committee concerned. 

Research fellowships are also sanctioned tenable A t  the institutions 
listed at ( i)  above, to suitable persons on the recommendation. 
of duly constituted Export Cummittees. 

(iii) & ( iv)  C.S.1.R gives grant-in-aid to Scientists of standing in 
the field for enabling thcm to undertake a particular research 
investigation. The grant is thus sanctioned for a specific 
purpose. The question of correlating these grants to other 
income of the institutions does not therefore arise. 

Research fellowships are sanctioned on merits to duly sponsored 
applicants by thc institutions listed at (i)  above. 

( v )  The grant is sanctioned by the C.S.I.R. to thc Scientists in their 
indii.idua1 capacity, having reprd  to thcir standing, the naturc 
of the project/in\~rstigntioi~ in the ficld of research. Research 
Fcli~\vshi;lr. arc s:inctioncd to enable promising young persons 
qualified to bcnilfit from full-time training in methods of scienti- 
fic research. Pcrindical p g r c s s  repork in rer;pcct of research 
schemes 3 x  obtaincd and submitted to the Rcxarch Committecs 
c o r i ~ ~ r n ~ d  ior c\lilil:~tion cf work ar~d rsncwal of grant. Prog- 
rcs; ri'porrs in  rcspcct of I . C S C ~ T L ~  fcllows rrre dso  obtained for 
a pioptr  ~ip;xai~lii of thc work done durinf a particular period. 

In~titu[c\. ct;.. through nhich payments arc made, are mcrely the 
ilgi'1111c~ fcir P ~ l i i )  I'CC of nlmtcnancc of accounts and day-to- 
d,ty adm niitratron. 

(vi) IG ;::cordancc with the 'Tcrms and Conditions for CSlR Fellow- 
ships and Research Grants', Universitics/Institutes, etc. . . rcct.:un: the p n t s  from thc Council have to maintain separate 
accounts far each schemc/Rcsearch Fellow. This is audited 
by the a u t h o r i d  audit authority of the Institute etc. (in most 
of the caws by the A.G. concerned) Audit Statements of 
Accounts and Utilization Certificates are required to be 
submitted by the Institutes concerned to the CSIR in the usual 
manner. Receipt of the audited Statements oE AccountslUti- 
lization Certificates is watched by the CSIR. A separate Inven- 
tory is maintained by the Institutes concerned in respect of 
purchases made out of the CSIR grant." 



6.42. The C.S.I.R. have given the following. position of outstanding 
utilisation certificates as on 31st January, 1970: 

No. of Total No. of 
caseam mount  cases in :EE 
which for which which 
g m t s  grant audited 

were paid was paid mounts 
(fig. in have not 
Iakhs) yet been 

received 

---- ----- - 
6.43. In reply to question whether in cases where rvdited accounts 

received, the Council was satisfied that the grants-in-aid are fully utilized 
and the objectives of the grants were attained and there is no wasteful 
expenditure, the CSIR have stated: "The Research Committees keep a 
watch on the progress of work in each research scheme. They also ensure 
that grants ere properly utiliscd to secure the best results. Research Com- 
mittees periodically hold symposiurn/convention in a particular subject of 
topical importance to consider ( i )  review of the current stare 
of knowledge on the subjects which come within the purview Of a 
Committee, and (ii) provide a platform for active research workers to 
present the details oi investigation conducted, or proposed to be conducted 
Tbese symposia/convemtions also help in conducting a proper survey a f  the 
rcsearch findings. 

6.44. The Audit Officer also certifies while furnishing tbe Utilization 
Ccrtihcates that the grant was utilised specifically for the pupose it was 
mctioned." 



ibr which ntllisstlon certificates were outsanding. Fortysae 01 these cases 
involving an amount of Rs. 1.88 lakhs date back to 1958-59. The Corn 
mittee would like the CSIR carefully to examine the reasons for this heavy 
accnmulation of arrears and obtain the wanting certificates expeditiously. 

Outstclndin~ Recoveries of Testing Fees 

Audit Paragraph 

6.46. The rules of the Council provide that fees in respect of services 
rendered by the Laboratories/Institutes of the Council to Government 
Departments and outside Bodies should be recovered in advance. It was, 
however, noticed that in respect of ten institutions no advancz was taken 
and a total sum of Rs. 1.03 lakhs was outstanding for recovery on 31st 
March, 1966, Year-wise details for the amount outstanding and the 

amounts due by Government Departments and other Bodies are given 
below:- 

--,-------- .-- 
Govt. Other 

Depart- Bodies 
ments 

Rs. Rs. 

[Paragraph No. 3 ofAudit Report on the accounts of CSIR for 1965-66.1 

6.47. In written reply the C.S.I.R. have informed the Committee that 
"the normal practice followed by the various National Laboratories/Institutes 
was to recover the testing fees in advance from non-Government Institutes. 
Testing fees from Government Departments and Undertakings used to be 
recovered on completion of the work as Government Departments ex- 
perienced difficulties in paying such fees in advance. According to the 
latest information received from the laboratories/institutes, recovery of 
Rs. 6,888.77 was outstanding on account of testing fees in January, 1970." 

"The recoveries of testing charges are made in accordance with the 
schedule of charges approved by the Executive Council of the concerned 
laboratory/institute." 

6.48. About the testing facilities extended by the National Physical 
Laboratory, the Estimates Committee in praragraph 7 3  of its 103rd Report 



(1965-66) had observed that the income derived from testing and certifica- 
tion was less than 10 per cent of the a ~ u a l  expenditure incurred on them, 
and that the schedule for testing charges which was laid down by the 
laboratory several y e m  ago had not been revised. The Committee had 
recommended that the testing charges should be fixed in such a manner as 
would make them commensurate with the expenditure incurred in this behalf, 
consistently, of course, with what the industry could bear and that the 
charges should be reviewed periodically. The Committee have been 
informed that: "The recommendation of the Estimates Committee made 
in para 73 of the 103rd Report (1965-66) were brought to the notice of 
the National Physical ~ a b o r a t o r ~  (NPL) who intimated that new schedule 
of testing fees is being brought into force. 

"The Executive Council of the N.P.L. at its meeting held on 26th 
August, 1966, considered the revised schedule of testing fees which bad 
bcen priipared by the laboratory taking into account the time taken in 

calrying out various tests together with the cost of any special equipment 
which may have to be fabricated for testing one particular item only. 

The cost of item testcd was also taken into consideration. Several items 
particularly those which were to be used as standards by the industries and 
the disproportionate increasc in thc testing fee which was likely to effect 
adversely the developing industries will still require to be tested on specially 
subsidised basis was also taken into account by the Executive Council. 

J t  was also proposed to the Executive Council that the fees may be reviewed 
dfier one year and a decision taken whether the new fees should bc retain- 
ed,  revised further or brought down in the interest of scientific research 
2nd industry. 

"The Executive Council approved the revised schedule of testing charges 
subject to the provision that the fees were not less than those of the National 
Test House. On the other hand, this should be a little higher. 

"The recoveries of testing charges are, ,generally speaking, made in 
acccrrdance with the schedule of charges approved by the Executive Council 
of the laboratory/institute concerned from time to time. 

"The testing fees are determined taking into accounts the following 
factors: 

(i) Salary of the Scientific Staff. 
(ii) Electric and other service charges. 

(iii) Depreciation cost of instrument/equipment. 
(iv) Overhead and miscellaneous charges, 

"It may, however, be mentioned that only special tests for which facilit- 
ies at the existing institutions are not available, are undertaken at  the 
national laboratories provided they do not interfere with the normal work 
of the laboratories." I 



6.49. The Kane Committee made the following observations ia regard 
to revenue derived by laboratories' for sponsored work: 

"Discussions at the Laboratories m n h e d  the earlier conalusio~~s 
that the revenue earned by the CSIR Laboratories was insigni- 
ficant and bore little reiation to the expenditure. There are 
a few notable exceptions like the earnings from know-how 
on Baby food by the CFTRI. Some Directors have also 
submitted estimates of substantial future earnings. Time alone 
will show whether these expectations will be realised. 
Even in the cases where trials were carried out by the C.S.I.R. 
Laboratories on their testing units for the benefit of their parties, 
the charges levied were a fraction of the actual expenditure. 
Examples of this are the fees charged by the CFRI to test the 
washability of coals and by the NML to test ores or the 
strength of metal and alloys. The Committee was informed, 
however, that the fees charged by the CLRI not only covered 
costs but also contributed to overheads." 

650. The Committee find that on 1st January, 1970, a sum of 
Rs, 6,888 wm outstanding for recovery from Government departments and 
outside bodies in respect of services rendered by the laboratories/institu- 
tions of the CSIW. 

6.51. While the Committee appreciate that in case of Government De- 
partments and unde- there is ditficulty in recovedng the testing fees 
in advance it is not clear why there sbould be outstandings against outside 
bodies. The Committee M u e  that the CSIR should issue necessary Dn- 
Btroctions to the laboratories for recovering testing fees in advance from 
non-Governmeut institutions. 

6.52. The Committee would also like tbe CSIR to ensure that the 
testing few chargeable by the v a r i i  laboratorbs are periodkally ! re- 
viewed so that tbty cover tie expenditore actadly incurred by tbe lab00 
ratories on the provision of these Bervices. Tbi is necessary in view of 
the findings of the h e  Comm£ttee that charges for testing prescribed 
by certain laboratories coastitrrte only "a fraction of the actual expendi- 
toren. 

Delay in adjustment oj advances 

A d d  Plvfgrrrpb 

6.53. According to the books of the various LaboratodesAnstitutes of 
the Council a sum of Rs. 189.91 lakhs was outstanding on 31st March, 

1966 due to delay in the adjustment/refmd pf advances. This includes 
advances made to (i) subordinate officers for meeting petty expenditure 
(Rs. 3.32 lakhs) and (ii) to outside bodies/Government DcpwhU8nt 



(Rs. 156.36 lakhs) for purchase of maching, quipnwnf and stosa. 
Details in respect of a sum of Rs. 30.23 lalchs were not available with 
the Council. The Council, however, stated (June, 1967) that furthn 
adjustment of Rs. 29.64 lakhs was made upto 31st May, 1967, 16a~ing 
a balance of Rs. 160.27 lakhs. The table below indicates the year-wise 
details of outstanding unadjusted balances as on 31st May, 1967. 

Year 
Upto 

Amount 
(in Iakhs of rupee 

~958-59 . . . . .  
1959-60 . . . . .  
1950-61 . . . . .  

. . . . .  1961-62 

1962-63 . . . . .  
1963-64 . . . . .  
5964-65 . . . . .  
1965-66 . . . . .  
Amount for which details arc not known 

(I'aragraph 4 of Audit Report on the accounts of CSIR for 1965-66) 

6.54. The Committee desired to know the reasons for the delay in 
adjustment of advances and the present position. In a written reply, the 
CSIR have stated, "Out of the outstanding amount of Rs. 160.27 lakhs, a 
sum of Rs. 91.28 lakhs was outstanding in January, 1970 in the Labora- 
tories/lnstitutes' Objection Books for the period from 1955-59 to 1965-66. 

'The major amount under Objection Book pertains to the payments 
made to Pay and Accounts Officer, D.G.S. & D., Customs authorities, 
Stationery ORice, State Gbvernment/Pubfic Undertaliings and certain private 
parties 'etc. for purchase of equipment, raw materials etc. Laboratories/ 
Institutes habe been instructed to keep these advances under constant watch 

and take necessary action for their adjustments." 

6.55. Tbe Committee ere not satisfied wilh tbe progress made in 
adjustment/refund of ontstanding advaaces paid by the various laboratories/ 
InstiWes of tbe CSIR The boob of the various laborntoriea/insti~ 
of the CSIR show a sum of Rs. 189.91 LPlrhs as o&tmdiag for rdjastment 
as on 31sl March, 1966 for the p e W  '1958-59 b 1965-66. 04 of this, 
a sw of Rs. 91.28 l a b  wm still ouQtPadtng In J.aonryc 1Wg. Tbc 
CdlplJuw desire that vigorous steps slpuld be taken to djud or wcoocr 
thew o m d i n g  ahncea expcdit&maly, es witb the hpsc of tiPr, there 
Is e t a  rdvurces becoming imcoverabk. 

I 
.- - - 



Consirticrion elf Scient& Museum 

6.56. At the request of the Council 30 acres of land wcre madc avai- 
laMe Bombay Municipal Corporation in January, 1964 for constructjon 
of a scientific and industrial museum in Bombay. Possession of 28.2 acres 
of land was given to the Council in January, 1964 but therc ware squatters 
on the land. Possession of the remaining 1.8 acres which form the front 
portion and provide the only entry to the entire area is yet to be obtained. 
In the meantime the Council has spent Rs. 90,000 on the pay and allow- 
ances of the Staff engaged between February 1964 and May 1968 in order 
to watch closely and followup the day-to-day progress of the Court cases 
for removing squatters on the land. 

Paragraph 2 of Audit Report on the accounts of 
CSIR for 1966-671 

6.57. In a note, the C.S.I.R. have informed the Committee as follows: 
'The land was allotted by the Government of Maharashtra to the 

CSIR free of cost. 
"It was the responsibility of the Bombay Municipal Corporation to 

remove the squatters from the land. Possession of 28.2 acres 
out of 30 acres allotted to the CSN, was taken subject to 
clearance of squatters. They were removcd from the site but 
subsequently, on humanitarian grounds, they were again per- 
mitted under orders of the State Government to occupy the 
land. 

"One U.D.C. and 4 Chowkidars are at present deployed at Mafatlal 
Scientific & Technological Museum, Bomb* to avoid further 
encroachment of the land. As stated, it is tbe responsibiity 
of the State Government to remove the squatters from the land. 
However, a sum of Rs. 1,19,101.36 p. has been spent by the 

CSIR on M.ST.M., Bombay upto 1968-69 as per tb detailo 
given below : - 



658* Co-ee not Lppy o v a  tbe d*y ia comtnwtion ot 
a 8dWifl~ and bduatdd mmrs~m ba Bombay, The land for the parpose 
wm allotted by the Government of Mnbrrashtm to the CSIR free of coat 
as d y  m J ~ ~ a r y ,  1964, bud it hrs been under occupation o[ eqaptters. 
Although the squatters were once removed from the site, wbwquenlly on 
hummitarhn grounds tbey were again permitted under the order of the 
!&a@ Government to the land. In the meantime the CSIR have 
incurred an cxpendlture of Rs. 1.19 laLhs on the st& deployed at the sit8 
to avoid further encroachment of land. The Committee would like tA0 
question of removal of squatters to be vigorously pursued with the Sfate 
Government. Alternatively, the CSIR might consider the question of 
acquiring another piece d land tor this purpose. 

ATAL BIHARI VAJPAYEE, 
NEW DELHI; Chairman, 

April 29, 1970 Public Accounts Committee. 
Vaisakha 9, 1892 (Saka).  



44 APPENDIX -- . . 

Swnmary of main conclmions/Recornmenda~ions 

I 1. g Education and Youth The Committee are perturbed over the increase in the establishment 
Services (Council expenditure of C.S.I.R. Over the period 1963-64 to 1967-68, the 
of Scientific and In- expenditure on this account (including contingent expenditure) increased 
dustrial Research) from Rs. 3.98 crores to Rs. 7.41 crores. The increase was particularly r 

C marked at the headquarters office where the expenditure jumped from +. 
Rs. 28.71 lakhs to .Rs. 47.26 lakhs during this period. These figures 
leave little room for doubt that there has been a proliferation of m n -  
research activities in the organisation. An Expert Committee which was 
set up to review the Fourth Plan programmes of the C.S.I.R. drew pinted 
attention to this phenomenon when they observed that "the considerable 
growth in non-research activities of the CSIR'' is "consuming a s&a& 
proportion of the available resources." 

-do- HOW greatly the non-research staff outnumber the research staff j,, the 
organisation would be clear from the figures furnished to  the Cornmittwe 
30 out of 34 establishments run by C.S.1.R- (in rWRct of which d a b  has 
'wen p v i & d  to the Committee) had a total staff of 13,466 in 1968-69. 



0 1  this, scientific staff accounted for 3 3 a ,  or 25 PCr cent "£ the 
total staff, the balance being accounted for by a u d i a v ,  dministrative 
and class IV staff. Tbe last a t e g o v  of s h ~  alone a f m m w  for about 
30 Per cent of the total number. 

1. the a k n c e  of a definite distinctim in &e orgadmlim k- 
scientific, technical and administrative po~ts, it is clear that. the P* 
of scientific staff actually employed is even less than that dmfosed tbe 
foregoing analpis. a he Committee of Enquj. have pointed out tht in 
C.S.1.R. "quite often persons have been given scient%~ desknatim jn 
divisions concerned with purchase, stores, p ~ b l i ~ ~ o n s ~  h i m  
inf@rmati(W etc., when, from an analysis of their work and it 
would appear that they are clearly performing administra "ve / t echn id  
tasks." That Committee observed that this had been done because 
scientific posts "carry comparatively higher salaries and. . . - brxla use 
creation of administrative posts requires the concurrence of the ~ i n a n c i d  
Adviser which is not necessary for scientific It is obvious that 
if the posts are "classified strictly on a functional basis9', as suggested by 
that ('bmmittee, it would be found that the ormisation carries a larger - number of non-research staff than available figures susst. 

The Committee are left with the impression that neither the C.S.1.R- 
nor the laboratories have made any sustained &om t* t he  
expenditure on establishwnt. m e  Committee of Enquiry d"w attention 
to "several cases where posts were created withour due scrutiny" and also 
to the fact that "on some occasions pasts cmted to p~~~~ higher 



- - - - - 

pay to existing incumbents." This, coupled with the tendency to classify 
non-research staff as scientific staff thereby extending to them "certain 
special benefits apparently intended for scientists engaged in research" has 
tended to push up the establishment expenditure of the organisation. 

I .  13 Education & Youth The C.S.I.R. is an Institution meant for conducting application-oriented 
Services (CSIR) research. It is, therefore, essential for the organisation to ensure, as 

pointed out by the Expert Committee, on Fourth Plan, that "other activities 
should not be allowed to grow at the expense of this primary function." 
To achieve this, the Committee would suggest action on the following = 
lines: o\ 

( i )  There should be a reclassification of the posts in the organi- 
sation by "a broad-based Committee', as suggested by the 
Committee of Equiry, so that only persons actually engaged 
on research constitute the scientific staff. 

(ii) Strict financial discipline should be observed in the creation of 
new posts and some guidelines provided to the laboratories as 
to the proportion of scientific staff to the rest of the staff. The 
C.S.I.R. have formulated some norms in this regard-1 
research worker for 3 supporting technical and administrative 
staff-but it should be examined whether this oould be 
tightened up further. 



(iii) The proportion of class IV staff is quite obviously high. 
Further recruitment in tbis category should be stopped and the 
scope for absorbing this staff, by suitable vocational training, 
examined. The Committee note that a start in this regad 
has been made. 

The Committee are surprised that the recommendations of the Third 
Reviewing Committee of the C.S.I.R. for establishing four units at the 
CSIR's headquarters to strengthen industrial liaison should have been cons- 
trued to mean that these units should be on the pattern of national labora- 
tories with their own Executive Councils. 7h9 Finance Subcommittee of 
CSIR had specifically desired in 1965 that this proposal should be placed 
as a separate item before the Governing Body of the CSIR. This was not 
done and the proposal was merged with Fourth Plan promsals with the - 
result that it never come up specifically for consideration by the Governing 
Body. The result was that there was an expansion in staff strength at 
headquarters ranging from 18 per cent to 933 per cent. The Committee 
note that it has since been decided that the Directoratifs should form part 
of the Headquarters establishment and function as division without Exe- 
cutive Councils or the powers enjoyed by the Directors of National 
Laboratories. 

The Committee have earlier in this Report referred to  the proliferation 
of staff in the CSIR. This case illustrates what proportions this pheno- 
menon has assumed. The Committee would like the CSIR to make an 
immediate assessment of the extent of surplus staff and transfer their 
services to other needy organisations. 



S 2. 11 Education & Youth The Committee are of the view that the CSIR, which was set up  wi,h 
Services (CSIR) a chain of laboratories to serve as the prenlier centre for applied industrial 

research in the country, has failed to establish adequate rapport with 
industry. The expenditure on this organisation since the beginning of the 
Plans has amounted to Rs. 146.76 crores* but the returns on this invest- 
ment have been meagre. 

How isolated the organisation is from the country's industrial milieu 
and h w  feeble its impact on industrial production would be evident from 
the findings in a later section of this Report. The Kane Committee 
expressed the view that facilities created in the national laboratories located " 
near industrial centres have remained unused by industries, despite represen- 
tation of industrial interests on the Executive Councils of the laboratories, 
scientific sub-committees, Advisory Panel etc. As an illustration of this 
situation, they cited the National Metallurgical Laboratory at Jamshedpur, 
where not a single pilot project was sponsored by the steel industry in that 
area. On the other hand the industry preferred to develop its own research 
centres on a large scale. 

It is not only the commercial sector which has nzmained aloof from 
the laboratories. The Kane Committee pointed out that "there was mi- 
derable reluctance even by Government Departments to sponsor research 
at the national laboratories." The Central Fuel Research Institute was 



do- 

up in close proximity to the Sindri Fertilisers which, however, preferred 
to establish its own planning and development department. The Kaac 
Committee found "little liaison" between these two research units in their 
work. 

The Committee are aware that this situation is not entirely of CSIR's 
making. But it would appear that the organisation has not been sufficiently 
responsive to the needs of industry. As early as 1965, it organised a 'get- 
to-gether' with industry, as a result of which 168 priority research projects 
were formulated. 40 of these projects were "already in progress" at that 
time and another 11 were dropped. The remaining 117 are stated to haw 
been referred to the laboratories "for giving high priority" : apparently they 
arc yet to get under way. 

Following a suggestion made at the meeting of the Governing Body of = 
w 

the C.S.I.R. in November, 1967, a Committee was set up "to consider 
measures for bringing industry and science close to each other." This 
Committee is yet to finalise its report. 

The Committee feel that the exisfin$ situatlon is most unsatisfactory, 
as it has led to the laboratories functioning in a vacuum. Urgent remedial 
measures are called for and the Board of Scientific and Industrial Research 
and the Governing B ~ d y  of the C.S.I.R. should promptly move in the 
matter. The Committee have later in the Report made certain suegestions 
in this regard. 

--- - - -- ___ _ ___I_- -- - 
* Vkli p .63: Swplementry Agenda for the 60th meeting of c . S . I .R . (May, 1969); 



I3 2 28 Education & Youth Thc Committee feel that there is need for revamping the research pro- 
Services (CSIR) granlnles of laboratories so as to bring them in tune with the priorities 
Industrial Ilevelop-arising out of the country's developmental plans. A Committee set up to 
mcnt review the Fourth Plan proposals of the C.S.T.R. took note of the general 

feeling that "some of the research laboratories had undertaken programmes 
over a wide range of subjects and that there was great scope of regulating 
the research programmes in the light of national priorities." If this is to be 
sucessfully achieved, the Committee feel that there should be close and 
continuous contact between the CSIR and organisations like the Planning 
Con~mission and the Director General of Technical Development. A 

3 sugcestion worth consideration in this context is the proposal made by4he 
Administrative Reforms Commission that the administrative control over 
CSIR should be shifted to "such a position as will ensure a continuous 
dialogue between ,mlR laboratories and their user industries." The 
Committee note that this suggestion is already receiving Government's 
nttcntion. 

- do- In any plan for re-orienting research work in the laboratory, the Corn- 
m i t ? ~ ~  feel that the needs for import substitution and export promotion 
should receive major emphasis. This would be facilitated only if the 
Dircctor General, Technical Development keeps in close contact with the 
organisation and refers to the laboratories specific proposaIs in the field. 



15 2 30 Education & Youth No less important in the Committee's view is the need to ensure that 
Scrvict.s (CSrR) the research eflorts in the laboratories centre round new techniques, as a 

complaint often made against the laboratories is that they are "either re- 
discovering or rc-inventing known processes or products." The Committee 
have examined ?his issuc in relation to pilot projects in the laborataria 
later in this Rcport. 

Another point that has come to the Committee's notice is the overlap 
in research between laboratories. The data given earlier in this Report 
would show that in as many as eight disciplines, there were two, three and 
in one case even eight laboratories whose work overlapped. A certain 
amount of overlap is perhaps inevitable in any research effort, but the 
matter calls for constant and continuous review. - 

7 3 9 Education & Youth The Committee have in paragraph 1.11 of their Seventy-Fifth Repori r; 
Services ($SIR)/ (Fourth Lok Sabha) already emphasised the need for ensuring that foreign 
Industrial I)evclop- collaborations arc not approved in fields where indigenous know-how has 
mcnt developed adequately. The Committee note that Government have stre.im- 

lined the arrangements in this regard to ensure that if a know-how suitable 
for commercial exploitation has been developed in the C.S.I.R. laboratories, 
foreign collaboration is not permitted. 

The Committee would like to point out that the C.S.I.R. on its part 
has an obligation to establish the commercial viability of processes deve- 
loped in its lalmratories, while urging its cause before the Foreign Invest- 
ment Board. Later in this Report, the Committee have referred to the 
experience of Bharat Electronics which undertook the production of cera- 



mic capacitors based on know-how developed in National Physical Labora- 
tory but found the process "so unworkable and uaeconomic" that it was 
obliged belatedly to seek foreign collaboration. The Mudaliar Committee 
on foreign collaborations also referred to complaints that "C.S.I.R. has 
not been taking a broad view regarding the availability of indigenous 
know-how" and had pressed "cases where the indigenous know-how is 
restricted to the laboratory stage or its commercial possibilities had not 
been fully proved." It is, therefore, essential that processes developed in 
the laboratories are adequately proved with the help of competent design 
and consultancy services available. 

Education & Youth The C.S.I.R. is an institution meant for conducting applied industrial 
Servio:~ (CSIR) 

--lo- 

research. The Committee, therefore, feel that success in its work will bave 
to be judged by the extent to which the processes developed in its Iabora- 
tories find application in industry. On this criteria, it must be said that the 
Institution's achievements so far have been very modest. 

The position in this regard would be evident from the data regarding 
utilisation of the results of research in the laboratories which bas been fur- 
nished by the C.S.1-R. As on 1st April, 1967, 135 processes developed 
in the laboratories and released to various parties were in production 
(some of them on a token scale), as against which 95 other released pro- 
cesses had not gone into production, 23 Q€ them sinq 1964 or tvea earlier 



years. Another 240 processes developed in the laboratories had found no 
takers. The position does not seem to have improved in subseqnent years 
as would be seen from the data given in this section of the Report. 

-do- To what extent the laboratories made a dent on industrial production 
could be estimated from the fact that the value of the products tuned out 
by the processes released amounted to Rs. 453 l&s in 1966-67, as 
against the national industrial output of about 5,000 crores and an 
expenditure of Rs. 146.76 crores incurred by C.S.I.R. on its activities since 
the First Plan started.* These figures speak for themselves. 

-do- The fact that a large numucr of processes have not gone into produc- 
tion indicates that research efforts in the laboratories lack proper direction 
and are carried on without regard to the needs and requirements of indus- 
try. This is a very vital deficiency which calls for immediate mnection. 
A closer tic-up witti industry while formulating and implementing research 
programmes in the laboratories is very clearly indicated. 

The Committee would like to mention two instances to illustrate the 
-& positim regarding utilisation af processa developed in the laboratories. 

In one case, Vitamin 'C', for the production of which a process was worked 
out in the Niitional Chemical Laboratory between 1959 and 1961, is yet 

go into production, though it was licensed for production by Hindustan 
Antibiotics in 1965. Production is now expected to begin by 1971, bw 
in the meanwhile, a private company, which entered the field in 1962, with 

*Sugplg Agenda far the 60th meeting of the Board of Scientific & Industrial Research (May, 1g6p--page 63). 



a capacity of 60 ton;, is now producing 120 tons. Tn the other case, cem- 
nlie capacitors devclopctl hv National Physical Laboratory was taken up ibr 
production by Bhnrat Electronics. The process was, however, found 
"unworkablc and uneconomic" and, therefore, the undertaking was obliged 
to obtain know-how from abrond for this purpose. . . 

In vicw of the very p o v  record of utilisation of processes developd 
24 4 Education & Youth in tho laboratories, thc Committee would lite to suggcst that the Board of 

Services (''IR) Scientific and Industrial Re~e;u-ch should in future carry out as a replar  
feature systematic review of the performance of each of the laboratories 
from the point of view of thcir contribution to industrial production. The 
review should initially cover 1:tboratorics where the record of utilisation has 
hcen particularly p o l r  thc c n u w  for this phenon~enon should be isolated 
and appropriate correctivcs applied. To facilitate standing review, a 
standardised form of reportinn by the laboratories should be adopted and 
this should provide for each laboratory reporting on the number of pro- 
cesses under development. the period over which development haq taken 
place, the number developed and leased and the production established in 
the commercial sector on the h s i s  of thwe processes and the number deve- 
loped but awaiting releate. The collection of data on these lines and its 
systematic processing would help the C.S.I.R. to understand how far 
research efforts in the laboratories have relevance to the needs of industry. 



25 4.39 Education & Youth In the Conimittcc's view, onc reason for the unsatisfactory utilisation 
Services N.R. D.C of processes developed in the C.S.I.R. laboratories is the inadequacy of the 

National Research Development Corporation, fie agency through which 
the processes are released. At the last meeting of the governing body, the 
Vice-President of C.S.I.R. expressed the view that "there is considerable 
dissatisfaction" that the present procedure for release af processes "are 
involved and take consideraFle time" and t h ~ t  "the working of this organi- 
sation needs looking into." 

The data given in this section of the Report would show that the acti- 
vities of the Corporation have becn on a very modest sa l e .  The Corpora- 
tion was pattcrned on thc lint$ of a similar organisntion set u p  in U.K. 
Whereas its counterpart in 1J.K. sponsored a number of developmental 
projects in collaboration with industry and has been functioning as a channel 
for development of a si.cnificjant number of inventionq emanating from the 
commercial scctor, the Corporation in Tndia has not been able to  build up 
a very satisfactory liaison with industry in the country so far. Upto 31st 
March, 1969, the total numbcr of prnccsscs referred to the Corporation 
from private individuals was 26 out of which only one process has been 
licensed and is in production. A s  for developmental proiccts, the Corpora- 
tion has since its inception sponsored 21 schenles af which only one was 
a joint venture with industry. Tt is obvious that the Corporation has yet 
to forge organic links with industry, without which it is not likely to  have 
any great degree of success even in its efforts to pet enterpreneurs to take 
up processes developed in the laboratories. The Committee note that the 
Board of the Corporation has been monstituted and t h t  steps are k ing  



taken to streamline the arrangements for industrial liaison. They hope 
that this would bring about an improvcmcnt in the performance of the orga- 
nisation. . - L .  , 

; ., A .??,:I> 

4.41 Education & Youth The Committee would also like the Corporation to evolve some ratianal 
Services N.R.D.C. criteria for fixation of royalties on processes rcleased to industries. In a 

very profitable line of production like Television receivers, for iostance, the , 
recurring royalty has becn just 2 per cent of ex-factory sales. This return 
must be considered meagre when it is weighed against royalty rate of 5 .per 
cent to 10 per ccnt allowed to foreign parties from whom know-how is E 
generally acquired in the cauntry on collaboration basis. The matter, in 
the Committee's opinion, needs re-examination. 

28 4.42 Education & Youth Elsewhere in this Report, the Committee have drawn attention to the 

services ((-SIR) lack of cost conscisusness in the C.S.I.R. laboratories which undertake 
pilot projects. The Committee havc in paragraph 1:7 of their Seventy- 
Fifth Report (Fourth Lok Sabha) stressed the need for introduction a4 a 
general pattern of cost analysis in the laboratories with a view to ascertain- 
ing the expenditure incurred on processes meant for commercial exploita- 
tion. The Committee note that while this has been generally "welcomed", 
action to implement it is yet to be taken. The Committee desire that this 
should be done forthwith. 3 _ . -. 



29 4.43 Education & Youth The Committee would also like to reiterate their recommendah in 
Services (CSIR)/NRDC paragraph 1.20 of their Seventy-Fifth Report that processes not &vel@ 

within a reasonable time should be resumed and framed out to other 
reliable parties. 

30 4.46 Education & Youth The Committee feel that one reason for the gap between industrial 
Services (CSIR) research carried out in thc C.S.I.R. laboratories and its utilisation Is that 

laboratories lack experience in scalingup operation essential for establishing 
the commercial viability of process proved on a laboratory scale. If thls 
gap is to be bridged, it is essential that the laboratories should take the. 
hclpjof competent technical consultants in industry before embarlring on 
developments of processes beyond the laboratory stage. 

The Committee are of the view that applied industrial research can 
Y thrive and its results put to fruitful use only if the industry has a stake in t a  
-4 the research work. From this point of view it is essential that research 

ventures should be orpanised in collaboration with industry. The data 
available suggrsts that in U.K. in pursuance of the deliberate policy of 
Government the number of cooperative research associations has increased. 
From 20 such associations in 1939, the number increased to 50 by 1960. 
A start in this regard has been made in India with the organisaticm of a 
number of cooperative Research Associa$ons, in leaye  with inchistry. 
The pace should bc accelerated. I 

32 5 - 5  40- In the Committee's opinion, the performance of m o t  plants' set up 
in the C.S.T.R. laboratories has been most unifipressive. By 1965 there 
were over 155 such pilot plants in existence or under cohstmction and the 

. . - - -  - - .  - . -  - investment in them amounted to over Rs. 9.6 crores A Committee set 



up by the C.S.I.R. (Kanc Committee), which reviewed the working of the& 
plants found that very "few of the processes'' developed through pilot plants 
had been commercially exploited and that the revenues earned by the 
laboratories "have been disprop~rtionatel~y small" in relation to the expen- 
diture and effort that went into these ventures. 

4. 

- 6  ~ d ~ ~ a t i o n  & Youth The data given to the Committee shows that over 70 per cent of the 
Services (CSIR) expenditure on pilot plants was incurred by five laboratories. Two of these 

laboratories, the Regional Research Laboratory, Hyderabad and the Natio- 
nal metallurgicaI Laboratory, Jamshedpur, alone spent over Rs. 2 gores 
on two pilot plants-one on a coal gasification project and the other on a 

low-shaft furnace plant. In the first case, the gas produced has not found 
any use nor its quality been tested, while in the other, as reported by the 
Kane Committee, "not a single low shaft furnace has been established in 
the country for production of pig iron with know-how obtained from 

this plant." It is interestiq to note that these s o t  plants have been in 
existence for eight to ten years. 

40- A Working Group appointed by the C.S.I.R. to finalise the Fourth Plan 
proposals found that 21 projects in the laboratories wcre serving no useful 
purpose and suggested that they should be discontinaed. The investment 
in these projects has not been intimated to the Committee by the C.S.I.R., 
which, incidentally is yet to take a final decision on these projects (thmgh 
the Working Group reported as early as December, 1968. This, in the 



-do- Committee's view, suggests that projects which involve substantial idvest- 
ments are not being processed with due care. 

-do- Yet another aspect of these pilot plants is the fact that some of them 
were what the Kane Committee characterised as "attempts at rediscovery" 

of "processes already well known elsewhere, sometimes within the country 
itsel£". The Committee &ve at least six instances of such pilot plants. The 
investment in two of t w  p u n t e d  to Rs. 490  lakhs; data in regard 
to others has not been furdshed. 

The data furnished to the Committee also shows that the pilot plants 
in some cases continued even after indigenous production in the commercial 

sector had been established on the basis of know-how obtained from else- 
where. The Kane Committee cited two soch cases-one involving produc- 

C lion of cryolite in the National Metallurgical Laboratory and the other 
relating to vanadium pentoxide catalyst at the National Chemical Laboratory. 
The Committee are left with the impression that the laboratories concerned 
showed no appreciation of the developmental needs of the industry for 
whose benefit the pilot projects were meant 

40- By far the greatest drawback, in the Committee's opinion, about the 
pilot projects in the laboratories is that they were initiated without enlisting 
the participation of the industry. As these plants were meant to demons- 
trate the commercial feasibility of ptocesses, the entrepreneur interested 
in its development should have been located and his identification with the 
project secured. Instead, as pointed out by the Kane Committee, "the 

search for the sponsor began after the investigations were completed and 



I a 3 4 

rarely succeeded." The C-ommittee consider it extraordinary that an 
institution like the C.S.I.R., whose job is to encourage application-oriented 

research should have proceeded about its projects in this fashion. The 
Committee feel that the C.S.I.R. should now take stock of the position in 
regard to pilot plants and tighten the procedures for the clearance and 
establishment of these projects. This should be secured by the following 

. ? .-. steps: I 1 ,  u u, q - [ ~ p , y  

I 

(ii) 

(iu) 

(i) All proposals for establishment of Pilot plants should receive 
the most scarchi@ scrutiny-. Approval should be given only 
if the product or the process involwd is new or the knbw-bw 
involved is a secret held bv a few firms which it would be 
worth-whilc to disseminate. 66 

No proposal should be ordmarily approvetl without a sponsor 
from industry or Government and to encourage investment by 
the c0ncernrd interests, ihe laboratories should consider giving 
perlormance gumtees ,  aT is reported to be done by the 

National Chemical Laboratory. 

A pilot plant should dbt be allowed to drag on indefinitely, as 
its very purpose, i.e., the demonstlation of the viability of a 
process would be defeated thereby. The C.S.I.R. should, 
therefore, prmribe an outside ti&-limit for the completion - F of these: projects. , , -- 



The fin&= in a h t e t  section of @e Report would show that 
some laboratories have sho&ed very little cost-c~1sciwsness 

while implementing pilot plants. Piiot plants under such 
circumstances become a self-defeating exercise. The estimates 
for the= projects should be most carefully drawn up and costs 

strictly controlled. 

(v) The C.S.I.R. should set up immediately cobpetent appraisal 
teams as suggested by the Kane Committee to review the 
existing plants. This should be done within a prescribed time- 
limit and projects not found to be useful should be scrapped, 
so that further time and money are not expended on them. 

Education & Youth The Committee disnpprovc of the fact that the Regional Research ,- 
W (GSIR).! Laboratoe, Jorhat proccedcd with thc sctting up of a vertical kiln plant - 

contrary to a decision of the governin? hndy of C.S.I.R. that the feasibility 
of the project should be investiptcd first. The Committee would like to 
bc apprised of the explanation of the laboratory for this extraordinary 
course of adion and thc steps being talccn by C.S.I.R. to ensure that cases 
of this type do not rccur. It should also be examinzd how the laboratoig 
found funds for this project, $hen it had not been approved by C.S.I.R. 

The niagnesiurn plant at thc National Metallurgical Laboratory, 
Jamshedpud is an instancc of a pilot plant undertaken in haste, without 
adequate investigation into its cost aspects. In t k  result, the project which 
was initially estimated to cost Rs. 57.73 lakhs will now cost Rs. 1.27 mores. 

The Committee feel that laboratories doing applied work should show a 



better sence of awareness of the cost of their work vis-(14s expected bene- 
fits. The Committee have made some suggestions on this point elsewhere 
in the Report. 

5.43 Education & Youth In the Committee's opinion, the coal gasification project started at Services (CSIR) Hyderabad, is a glaring example of mismanagement. culminatine in waste - - u 

of public funds given for scientific research. 

-do- In the first place, thcrc was a confusion about the objectives of the t; 
t 4  Project. As pointed out by the Kane Committee, it was "never clear 

whether the plant was to be cstablishcd to produce synthesis gas for pro- 
duction of ammonia or industrial and domestic gas to be supplied to the 
city of Hyderabad". As initially approved. the project enlvisaged the 
installation of a continuously operating plant that would produce syn- 
thesis gas or equivalent fuel gas. In successive revisions of the estimates 
for the project that thereafter occurred, provision was made for additional 
units which were necessary only for a scheme which envisaged supply of 
town gas or industrial gas. However, items like distribution lines, gas 
meters, burners ctc., which were essenfial for such a scheme were left 
out. Moreover, in the final estimate there was no provision even for a 
conversion unit without which, according to the Kane Committee, pro- 
duction of synthesis gas was also not possible. 



do-  in  the second place, the estimates for the project wete not drawn up 
with care, with the result that by stages the cost escalated from Rs. 21 
hkhs to Ks. 1.89 crores. ~ o w - ~ a u l t ~  tne eshmating was would be evident 
from the fact the first estimates were approved before the laboratory 
had even ascertained the cost ot the equipment from the suppbers. 

1 

-do- Thirdly, the equipment that was ordered was a semicommercial scale 
unit of a type wtlioh bad been successfully developed for commercial 
operation overseas. If the idea of the project was to study gasification 
characterstics of coal, a smaller plant on a laboratory scale might have 
sufficied. The C.S.I.K. have thcnlselves admittcd that "instead of chws- 
ing the step of developing a gasitication process de novo and proving it on 
a small plant and taking it on to ap intermediate scale pilot plant, the 
other alternative of buying an itermediate scale plant based on tbe best - 
know-how available. . . . . .was chosen." It  is clear therefore chat the 
project was undertaken on a much larger scale than necessary. 

-do - Fourthly, orders for thc imported equipment were placed shortly before 
44 5 -47 a large-scale revision of estimates, which raised its cost from Rs. 45.50 

lakhs to Rs. 189 laklis, took place. This was not prudent, as it committed 
the CSIR irretrievably to the project. 

45 5-48 -do- In the fifth place, a pilot plant involving such a substantial investment 
was procceded with, without sccuring the association of prospective users 
of the process with the venture. 



-- - . 

46 5 .  qg . Education & Ymh Lastly, due to a failure of coordination, the-fact that a similar pilot 
Services (CSIR) plant had been ~ ~ c c e s s f u l l ~  cofnmisdoned in another laboratory, escaped 

notice both at the time the project was sanctioned and at a subsequent 
stage when the revised estimates were a#foved. It is regrettable that 
when the equipment with that laboratory was capable of being used for 
the purposes of this venture, orders were unnecessarily placed for a 
similar equipment for this project. 

The cumulative result of all these lapses has been an infructuous es- 
penditure d Rs. 35.12 lakhs with further comm$tments to the tune of 
Rs. 33.38 lakhs. Costly equipment imported for the project lies unpacked 
with the danger of its being rendered absolutely useless. P 

The Committee would like a conlprehensive investigation to be made 
into the case to pin-point tesponsibility. Steps should also be taken forth- 
with for the disposal of the equipment, if there is no further use for it, so 
as to avoid further losses. - 

The Committee are dissatisfied f i th  the working of this pilot plant. It  
has been in operation for over a decade during which the expenditure 
on it has amounted to over Rs. 1.32 mores. The bulk of the expenditure 
(Rs. 96.71 lakhs) a s  on recurring expenses for which detailed estimates 
were not prepred before the project was sanctioned. The overseas firm 

- . - --- -- 



which supplied the equipment (cost Rs. 20 lakhs) had recommended a 
proacss for its operation which the laboratory did not find suitable under 
Indian raw material conditions. 

do- The Plant was set up to establish the suitability of low-shaft furnaces for 
production of pig iron from locally available ores in various States. A 
variety of ores have been tested but the results have not been satisfactory 
either in terms of cost or quality of the end product. The cost has amount- 
ed to Rs. 1,447 per tonne, against which the product has been sold at 
Rs. 310 per tonne. It has been stated that "the technique evolved by 
the laboratory can be exploited commercially", but the Committee are 
sceptical about this claim, in the absence of any assessment in this regard 
by expert engineering and design consultants familiar with the problems of 
scaling-up of operation. C. 

W 
Cn 

5 t 5.70 40- Anotlier significant feature of the operation of this plant is that, e w r t  
for one state, which contributed towards investigation expenses to some 
extent, none of the other (1 3) Statcs sponsored work on this project. 
Consequently the Iak~ratory has had to carry out the work on its own, 
while the prospective uscr rcrnaincd dissociated from it. 

-do- A working Group constituted by the CSIR recommended that this 
project should be scrapped. Thereafter, an Expert Committee on Pilot 
Plants (Kane Committee) set up by the CSIR pointed out that the. Plant 
has "fmnd no useful application." "So far", that Committee stated, 'hot 
a single low-shaft furnace has been established in the country for produc- 
tion of pig iron with know-how obtained from this Plant" 



53 5-72 ~ d ~ ~ ~ ~ i ~ ~  & TAing all the foregoing considerations into account, the Committee feel 
youth ser- that it would not bc wise to continue this pilot plzant any longer. The mat- 
"ices (CsIR) tcr should be rcniiucd for an irnmcdiatc decision by the Board of Scientific 

and Incltrslrial Rcwnrcl~. 

-do- The Committee feel that thcre has been avoidable delay in implementing 
this project which could be a potential foreign exchange conserver. The 
proposal for a p ih t  plant was put up for approval sometime in 1964, but 
it was not finally approved till 1966. Thereafter, the Heavy Electricals, 
who were to supply a transformer nccdcd for operatins this plant delayed 
the supply by a year. 

NRDC The Committee, note that the co~nrnercial feasibility of the process has 
been cstablishcd by a study conducted by a firm of engineering consultants 
as well as the Central Engineering and Designing Organisation, C.S.I.R. 
Seccssary 'upscaling dpcrations' to corroborate these findings are stated 
to be in proyress. These sh ~ u l d  be expeditiously compleed and the 
N.R.D.C., which is stated to have offers from certain interested parties 
should also finnlise the arranetments for leasing out of the process. 

56 5-84 Edw-tion & The Committee are distrcwd over the delay in recovering a sum of 
Youth Services RF. 5.79 I i ~ k h ~  spcnt between hlarch, 1964 1.1 March, 1969 for electing a 
(CSIR) Plant in thc prcruiscs of a firm at Kandla for imparting technical know-how 



to it tor the manufacture of Potassium Chloride and Epsom Salts from mix- 
ed salt. In spite of the fact that the Plant has been commissioned from Apr. 
1966 and that there was a clear understanding with the firm that, on its 
satisfactory cornpktion, the plant would be transferred to the firm a t  cost 
price plus payment of royalty, the terms and conditions of the transfer 
and the question of recovery of the cost of the Plant and the quantum of 
royalty payable by the firm still remains to bc settled. The Committee 
desire th~it the matter should bc scttlcd with the firm withour further delay. 

I 
-do- The Cornnlittec feel that the working of the drug farms run by C.S.I.R. 

needs to bc greatly improved. 
n 

-do- I 
Over the last six years endin? 1965-69. three of these farms at Jammu, 

Kashmir and Haldwani havo N n  up a deficit of Rs. 18.70 lakhs, as their 
W mcipts  have consistently fallen short of their recurring expenses. 

-? 

-do- 
' L Thc area nvnilable has also not been fully cultivated. Taking the farm 

a Flrtldwani, for instance, the area under cultivation in 1969 was 95 acres 
as agaiwt the total area of 250 acres. The yield has also been coming 
down, as would be evident from the data yiven in the Audit paragraph. - c , 

-do- T h e  Cnnimittec would like the C.S.I.R. to take steps to make these 
brnis sclf-suflicient unitS. As the purpose of these farms is to demonstrate 
to outside cultivators the feasibility of growing of certain medicinal and 
other plants on  a commercial scalc, it is essential that these farms should 
be considcrcd as comnlcrcial units and made to work as such. I t  is also 



Education & 
Youth Ser- 
vices (CS IK) 

. - - . -- 
imperative that the C.S.I.R. should maintain close contact with the Forest 
Department in various States to whom project reports on the important 
items of production in the farms should be circulated. A time-targetted 
programme should be drawn up for this purpose, covering the principal 
products grown in the farms. 

The Commitkc note t h ~ t  the National Botanic Garden is stated to 
have succcs~fully cultivated plantago ovata. It has been estimated that 
seed and husk of this product worth about RF. 2 crores are beiig exported 
every ycar. The Comniittee dcsirc that the National Botanical Gardens 
should mahe all efforts to promote commercial cultivation of this plant. F w 

00 

The Committee note that the National Botanic Gardens have also 
developed a process for production of rose oil which is reported to be in 
demand in the international perfurnerg market. The commercial viability 
d the process should be establiqhed and the question of undertaking its 
production thereafter considered. 

The Committee arc distressed at the vacillation that occurred on the 
question of housing the Indian Institute of Bio-chemistry and Experimen- 
tal Medicine. In 1958 a plot measuring 3.82 acres was acquired at 
Jadavpur for construction of a six-storey building. In Octokr, 1962 
after two stxeys were completed, the construction work was stopped, partly 
because of financial stringency and partly because there was a rethinking 





67 6 51 I'.ducation & While the Conmittee appreciate that in case of Government w r t -  
Youth Ser- mnts and undertakings there is dficulty in recovering the testing fees in 
vices (CSIR) advance i t  is not clear why there should be outstandings against outside 

bodies. 'I'he Committee desire that the CSIR should issue necessary ins- 
tructions to thc laboratories for recovering testing fees in advance from 
no,]-Ciovernn~ent institutions. 

do Thc Committee would also like the CSIR to ensure that the testing fees 
chargeable by the various laboratories are periodically reviewed so that 
they cwcr the expenditure actually incurred by the hboratories on the 
proviciori of these services. This is necessary in view of the findings of the 0 

Kane Committee that charges for testing prescribed by eertaio laboratories 
constitute only a "a fraction of the actual expenditure". 

~h The Committee are not satisfied with the progress made in adjustment/ 
refund of outstanding advances paid by the various laboratories/instihrtes 
of the CSLR. The books of the various 1aboratories)institutes of the 
CSIR show a sum of Rs. 189.91 lakhs as outstanding for adjust- 
ment as on 31-3-1966 for the period 1958-59 to 1965-66. Out of this, a 
sum of Rs. 91.28 lekhs was still outstanding in January, 1970. The Com- 
mittee desire that vigorous steps should be taken to adjust or recover these 
outstanding advances expeditiously, as with the lapse of time, there is like- 
lihood of these advance becoming irrecoverable. 



do The Committee are not happy over tha delay in cmstruction of a scieab 
tilic aad industrial museum in Bombay. The land for tha purpwa was 
allotted by the Government d Maharashtra to tho CSLR frte oC cost as d y  
as January, 1964. but it has been under occupation of squatters- Althoagb 
the squatters were once removed from the site, subsequently on hnmanita- 
rim grounds they were again permitted under the order sf the State Gov- 
ernment to occupy the land. In the meantime the CSIR have incumd an 
expenditure of Rs. 1.19 lakhs on the staff deployed at the site to avoid 
further encroachment of land. The Committee would like the question d 
movai  of squatters rn be vigorously plrsued with the State Govanmtnt. 
Altanatively, the (SZR might consider the question of acquiring another 
piece of land for this p r p .  
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